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THE UNLAWFUL ACTIVITIES (PREVENTION) ACT, 1967
ACT NO.37 OF 1967
[30th December, 1967.]

An Act to provide for the more effective prevention of certain unlawful activities of individuals
and associations [, and for dealing with terrorist activities,] and for matters connected
therewith.

’[WHEREAS the Security Council of the United Nations in its 4385th meeting adopted Resolution
1373 (2001) on 28th September, 2001, under Chapter VII of the Charter of the United Nations requiring
all the States to take measures to combat international terrorism;

AND WHEREAS Resolutions 1267 (1999), 1333 (2000), 1363 (2001), 1390 (2002), 1455 (2003), 1526
(2004), 1566 (2004), 1617 (2005), 1735 (2006) and 1822 (2008) of the Security Council of the United
Nations require the States to take action against certain terrorists and terrorist organisations, to freeze the
assets and other economic resources, to prevent the entry into or the transit through their territory, and
prevent the direct or indirect supply, sale or transfer of arms and ammunitions to the individuals or
entities listed in the Schedule;

AND WHEREAS the Central Government, in exercise of the powers conferred by section 2 of the
United Nations (Security Council) Act, 1947 (43 of 1947) has made the Prevention and Suppression of
Terrorism (Implementation of Security Council Resolutions) Order, 2007;

AND WHEREAS it is considered necessary to give effect to the said Resolutions and the Order and to
make special provisions for the prevention of, and for coping with, terrorist activities and for matters
connected therewith or incidental thereto.]

BE it enacted by Parliament in the Eighteenth Year of the Republic of India as follows:—
CHAPTER |
PRELIMINARY

*[1. Short title, extent and application—(1) This Act may be called the Unlawful Activities
(Prevention) Act, 1967 (37 of 1967).

(2) It extends to the whole of India.

(3) Every person shall be liable to punishment under this Act for every act or omission contrary to the
provisions thereof, of which he is held guilty in India.

(4) Any person, who commits an offence beyond India, which is punishable under this Act, shall be
dealt with according to the provisions of this Act in the same manner as if such act had been committed in
India.

(5) The provisions of this Act apply also to—

(a) citizens of India outside India;

(b) persons in the service of the Government, wherever they may be; and

(c) persons on ships and aircrafts, registered in India, wherever they may be.
2. Definitions.—(1) In this Act, unless the context otherwise requires,—

(a) “association” means any combination or body of individuals;

(b) “cession of a part of the territory of India” includes admission of the claim of any foreign
country to any such part;

1. Ins. by Act 29 of 2004, s. 2 (w.e.f. 21-9-2004).
2. Ins. by Act 35 of 2008, s. 2 (w.e.f. 31-12-2008).
3. Subs. by Act 29 of 2004, s. 4, for sections 1, 2, 2A (w.e.f 21-9-2004).
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(c) “Code” means the Code of Criminal Procedure, 1973(2 of 1974);

(d) “court” means a criminal court having jurisdiction, under the Code, to try offences under this
Act '[and includes a Special Court constituted under section 11 or under [section 22] of the National
Investigation Agency Act, 2008];

(e) “Designated Authority”” means such officer of the Central Government not below the rank of
Joint Secretary to that Government, or such officer of the State Government not below the rank of
Secretary to that Government, as the case may be, as may be specified by the Central Government or
the State Government, by notification published in the Official Gazette;

*[(ea) “economic security” includes financial, monetary and fiscal stability, security of means of
production and distribution, food security, livelihood security, energy security, ecological and
environmental security;]

"[(eb)] “Order” means the Prevention and Suppression of Terrorism (Implementation of
Security Council Resolutions) Order, 2007, as may be amended from time to time;]

’[(ec) “person” includes—

(i) an individual,

(ii) a company,

(iii) a firm,

(iv) an organisation or an association of persons or a body of individuals, whether
incorporated or not,

(v) every artificial juridical person, not falling within any of the preceding sub-clauses, and

(vi) any agency, office or branch owned or controlled by any person falling within any of the
preceding sub-clauses;]

() “prescribed” means prescribed by rules made under this Act;
*[(g) “proceeds of terrorism” means,—

(i) all kinds of properties which have been derived or obtained from commission of any
terrorist act or have been acquired through funds traceable to a terrorist act, irrespective of person
in whose name such proceeds are standing or in whose possession they are found; or

(ii) any property which is being used, or is intended to be used, for a terrorist act or for the
purpose of an individual terrorist or a terrorist gang or a terrorist organisation.

Explanation.—For the purposes of this Act, it is hereby declared that the expression
“proceeds of terrorism” includes any property intended to be used for terrorism;]

®[(h) “property” means property and assets of every description whether corporeal or incorporeal,
movable or immovable, tangible or intangible and legal documents, deeds and “[instruments in any
form including but not limited to] electronic or digital, evidencing title to, or interest in, such property
or assets by means of bank credits, travellers’ cheques, bank cheques, money orders, shares,
securities, bonds, drafts, letters of credit, cash and bank account including fund, however acquired,;

(ha) “Schedule” means ®[a Schedule] to this Act;]

0 N O O, WN B

. Ins. by Act 35 of 2008, s. 3 (w.e.f. 31-12-2008).

. Subs. by Act 28 0f 2019, s. 2 for “section 21” (w.e.f. 14-8-2019).

. Ins. by Act 3 of 2013, s. 2 (w.e.f. 1-2-2013).

. Clause (ea) renumbered clause (eb) thereof by s. 2, ibid. (w.e.f. 1-2-2013).

. Subs. by s. 2, ibid., for clause (g) (w.e.f. 1-2-2013).

. Subs. by Act 35 of 2008, s. 3, for clause (h) (w.e.f. 31-12-2008).

. Subs. by Act 3 0f 2013, s. 2, for “instruments in any form including” (w.e.f. 1-2-2013).
. Subs. by Act 28 0f 2019, s. 2 for “the Schedule” (w.e.f. 14-8-2019).
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(i) “secession of a part of the territory of India from the Union” includes the assertion of any
claim to determine whether such part will remain a part of the territory of India;

(j) “State Government”, in relation to a Union territory, means the Administrator thereof;

(k) “terrorist act” has the meaning assigned to it in section 15, and the expressions “terrorism”
and “terrorist” shall be construed accordingly;

(I) “terrorist gang” means any association, other than terrorist organisation, whether systematic or
otherwise, which is concerned with, or involved in, terrorist act;

(m) “terrorist organisation” means an organisation listed in the '[First Schedule] or an
organisation operating under the same name as an organisation so listed;

(n) “Tribunal” means the Tribunal constituted under section 5;

(o) “unlawful activity”, in relation to an individual or association, means any action taken by such
individual or association (whether by committing an act or by words, either spoken or written, or by
signs or by visible representation or otherwise),—

(i) which is intended, or supports any claim, to bring about, on any ground whatsoever, the
cession of a part of the territory of India or the secession of a part of the territory of India from
the Union, or which incites any individual or group of individuals to bring about such cession or
secession; or

(ii) which disclaims, questions, disrupts or is intended to disrupt the sovereignty and
territorial integrity of India; or

(iii) which causes or is intended to cause disaffection against India;
(p) “unlawful association” means any association,—

(i) which has for its object any unlawful activity, or which encourages or aids persons to
undertake any unlawful activity, or of which the members undertake such activity; or

(ii) which has for its object any activity which is punishable under section 153A (45 of 1860)
or section 153B of the Indian Penal Code, or which encourages or aids persons to undertake any
such activity, or of which the members undertake any such activity:

Provided that nothing contained in sub-clause (ii) shall apply to the State of Jammu and
Kashmir*;

(g) words and expressions used but not defined in this Act and defined in the Code shall have the
meanings respectively assigned to them in the Code.

(2) Any reference in this Act to any enactment or any provision thereof shall, in relation to an area in
which such enactment or such provision is not in force, be construed as a reference to the corresponding
law or the relevant provision of the corresponding law, if any, in force in that area.]

CHAPTER I
UNLAWFUL ASSOCIATIONS

3. Declaration of an association as unlawful.—(1) If the Central Government is of opinion that any
association is, or has become, an unlawful association, it may, by notification in the Official Gazette,
declare such association to be unlawful.

(2) Every such notification shall specify the grounds on which it is issued and such other particulars
as the Central Government may consider necessary:

Provided that nothing in this sub-section shall require the Central Government to disclose any fact
which it considers to be against the public interest to disclose.

1. Subs. by Act 28 0£ 2019, s. 2 for “Schedule” (w.e.f. 14-8-2019).
*. Vide natification No. S.0. 3912(E), dated 30th October, 2019, this Act is made applicable to the Union territory of Jammu and
Kashmir and the Union territory of Ladakh.



(3) No such notification shall have effect until the Tribunal has, by an order made under section 4,
confirmed the declaration made therein and the order is published in the Official Gazette:

Provided that if the Central Government is of opinion that circumstances exist which render it
necessary for that Government to declare an association to be unlawful with immediate effect, it may, for
reasons to be stated in writing, direct that the notification shall, subject to any order that may be made
under section 4, have effect from the date of its publication in the Official Gazette.

(4) Every such notification shall, in addition to its publication in the Official Gazette, be published in
not less than one daily newspaper having circulation in the State in which the principal office, if any, of
the association affected is situated, and shall also be served on such association in such manner as the
Central Government may think fit and all or any of the following modes may be followed in effecting
such service, namely:—

(a) by affixing a copy of the notification to some conspicuous part of the office, if any, of the
association; or

(b) by serving a copy of the notification, where possible, on the principal office-bearers, if any,
of the association; or

(c) by proclaiming by beat of drum or by means of loudspeakers, the contents of the notification
in the area in which the activities of the association are ordinarily carried on; or

(d) in such other manner as may be prescribed.

4. Reference to Tribunal.—(1) Where any association has been declared unlawful by a notification
issued under sub-section (1) of section 3, the Central Government shall, within thirty days from the date
of the publication of the notification under the said sub-section, refer the notification to the Tribunal for
the purpose of adjudicating whether or not there is sufficient cause for declaring the association unlawful.

(2) On receipt of a reference under sub-section (1), the Tribunal shall call upon the association
affected by notice in writing to show cause, within thirty days from the date of the service of such notice,
why the association should not be declared unlawful.

(3) After considering the cause, if any, shown by the association or the office-bearers or members
thereof, the Tribunal shall hold an inquiry in the manner specified in section 9 and after calling for such
further information as it may consider necessary from the Central Government or from any office-bearer
or member of the association, it shall decide whether or not there is sufficient cause for declaring the
association to be unlawful and make, as expeditiously as possible and in any case within a period of six
months from the date of the issue of the notification under sub-section (1) of section 3, such order as it
may deem fit either confirming the declaration made in the notification or cancelling the same.

(4) The order of the Tribunal made under sub-section (3) shall be published in the Official Gazette.

5. Tribunal.—(1) The Central Government may, by notification in the Official Gazette, constitute, as
and when necessary, a tribunal to be known as the “Unlawful Activities (Prevention) Tribunal” consisting
of one person, to be appointed by the Central Government:

Provided that no person shall be so appointed unless he is a Judge of a High Court.

(2) If, for any reason, a vacancy (other than a temporary absence) occurs in the office of the presiding
officer of the Tribunal, then, the Central Government shall appoint another person in accordance with the
provisions of this section to fill the vacancy and the proceedings may be continued before the Tribunal
from the stage at which the vacancy is filled.

(3) The Central Government shall make available to the Tribunal such staff as may be necessary for
the discharge of its functions under this Act.

(4) All expenses incurred in connection with the Tribunal shall be defrayed out of the Consolidated
Fund of India.



(5) Subject to the provisions of section 9, the Tribunal shall have power to regulate its own procedure
in all matters arising out of the discharge of its functions including the place or places at which it will
hold its sittings.

(6) The Tribunal shall, for the purpose of making an inquiry under this Act, have the same powers as
are vested in a civil court under the Code of Civil Procedure, 1908 (5 of 1908), while trying a suit, in
respect of the following matters, namely:—

(a) the summoning and enforcing the attendance of any witness and examining him on oath;

(b) the discovery and production of any document or other material object producible as
evidence;

(c) the reception of evidence on affidavits;
(d) the requisitioning of any public record from any court or office;
(e) the issuing of any commission for the examination of witnesses.

(7) Any proceeding before the Tribunal shall be deemed to be a judicial proceeding within the
meaning of sections 193 and 228 of the Indian Penal Code (45 of 1860) and the Tribunal shall be deemed
to be a civil court for the purposes of section 195 and [Chapter XXV1] of the ?[Code].

6. Period of operation and cancellation of notification.—(1) Subject to the provisions of sub-
section (2), a notification issued under section 3 shall, if the declaration made therein is confirmed by the
Tribunal by an order made under section 4, remain in force for a period of 3[five years] from the date on
which the notification becomes effective.

(2) Notwithstanding anything contained in sub-section (1), the Central Government may, either on its
own motion or on the application of any person aggrieved, at any time, cancel the notification issued
under section 3, whether or not the declaration made therein has been confirmed by the Tribunal.

7. Power to prohibit the use of funds of an unlawful association.—(1) Where an association has
been declared unlawful by a notification issued under section 3 which has become effective under sub-
section (3) of that section and the Central Government is satisfied, after such inquiry as it may think it,
that any person has custody of any moneys, securities or credits which are being used or are intended to
be used for the purpose of the unlawful association, the Central Government may, by order in writing,
prohibit such person from paying, delivering, transferring or otherwise dealing in any manner whatsoever
with such moneys, securities or credits or with any other moneys, securities or credits which may come
into his custody after the making of the order, save in accordance with the written orders of the Central
Government and a copy of such order shall be served upon the person so prohibited in the manner
specified in sub-section (3).

(2) The Central Government may endorse a copy of the prohibitory order made under sub-section (1)
for investigation to any gazette officer of the Government it may select, and such copy shall be a warrant
where under such officer may enter in or upon any premises of the person to whom the order is directed,
examine the books of such person, search for moneys, securities or credits, and make inquiries from such
person or any officer, agent or servant of such person, touching the origin of any dealings in any moneys,
securities or credits which the investigating officer may suspect are being used or are intended to be used
for the purpose of the unlawful association.

(3) A copy of an order made under this section shall be served in the manner provided in the [Code],
for the service of a summons, or where the person to be served is a corporation, company, bank or other
association, it shall be served on any secretary, director or other officer or person concerned with the
management thereof, or by leaving it or sending it by post addressed to the corporation, company, bank or
other association at its registered office, or where there is no registered office, at the place where it carries
on business.

1. Subs. by Act 29 of 2004, s. 5, for “Chapter XXXV (w.e.f. 21-9-2004).
2. Subs. by s. 3, ibid., for “Code of Criminal Procedure, 1898 (5 of 1898)” (w.e.f. 21-9-2004).
3. Subs. by Act 3 0f 2013, s. 3, for “two years” (w.e.f. 1-2-2013).
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(4) Any person aggrieved by a prohibitory order made under sub-section (1) may, within fifteen days
from the date of the service of such order, make an application to the Court of the District Judge within
the local limits of whose jurisdiction such person voluntarily resides or carries on business or personally
works for gain, to establish that the moneys, securities or credits in respect of which the prohibitory order
has been made are not being used or are not intended to be used for the purpose of the unlawful
association and the Court of the District Judge shall decide the question.

(5) Except so far as is necessary for the purposes of any proceedings under this section, no
information obtained in the course of any investigation made under sub-section (2) shall be divulged by
any gazette officer of the Government, without the consent of the Central Government.

(6) In this section, “security” includes a document whereby any person acknowledges that he is under
a legal liability to pay money, or where under any person obtains a legal right to the payment of money.

8. Power to notify places used for the purpose of an unlawful association.—(1) Where an
association has been declared unlawful by a notification issued under section 3 which has become
effective under sub-section (3) of that section, the Central Government may, by notification in the Official
Gazette, notify any place which in its opinion is used for the purpose of such unlawful association.

Explanation.—For the purposes of this sub-section, “place” includes a house or building, or part
thereof, or a tent or vessel.

(2) On the issue of a notification under sub-section (1), the District Magistrate within the local limits
of whose jurisdiction such notified place is situate or any officer authorised by him in writing in this
behalf shall make a list of all movable properties (other than wearing-apparel, cooking vessels, beds and
beddings, tools of artisans, implements of husbandry, cattle, grain and food-stuffs and such other articles
as he considers to be of a trivial nature) found in the notified place in the presence of two respectable
witnesses.

(3) If, in the opinion of the District Magistrate, any articles specified in the list are or may be used for
the purpose of the unlawful association, he may make an order prohibiting any person from using the
articles save in accordance with the written orders of the District Magistrate.

(4) The District Magistrate may thereupon make an order that no person who at the date of the
notification was not a resident in the notified place shall, without the permission of the District
Magistrate, enter, or be on or in, the notified place:

Provided that nothing in this sub-section shall apply to any near relative of any person who was a
resident in the notified place at the date of the notification.

(5) Where in pursuance of sub-section (4), any person is granted permission to enter, or to be on or in,
the notified place, that person shall, while acting under such permission, comply with such orders for
regulating his conduct as may be given by the District Magistrate.

(6) Any police officer, not below the rank of a sub-inspector, or any other person authorised in this
behalf by the Central Government may search any person entering, or seeking to enter, or being on or in,
the notified place and may detain any such person for the purpose of searching him:

Provided that no female shall be searched in pursuance of this sub-section except by a female.

(7) If any person is in the notified place in contravention of an order made under sub-section (4), then,
without prejudice to any other proceedings which may be taken against him, he may be removed
therefrom by any officer or by any other person authorised in this behalf by the Central Government.

(8) Any person aggrieved by a notification issued in respect of a place under sub-section (1) or by an
order made under sub-section (3) or sub-section (4) may, within thirty days from the date of the
notification or order, as the case may be, make an application to the Court of the District Judge within the
local limits of whose jurisdiction such notified place is situate—

(a) for declaration that the place has not been used for the purpose of the unlawful association; or

(b) for setting aside the order made under sub-section (3) or sub-section (4),



and on receipt of the application the Court of the District Judge shall, after giving the parties an
opportunity of being heard, decide the question.

9. Procedure to be followed in the disposal of applications under this Act.—Subject to any rules
that may be made under this Act, the procedure to be followed by the Tribunal in holding any inquiry
under sub-section (3) of section 4 or by a Court of the District Judge in disposing of any application under
sub-section (4) of section 7 or sub-section (8) of section 8 shall, so far as may be, be the procedure laid
down in the Code of Civil Procedure, 1908 (5 of 1908), for the investigation of claims and the decision of
the Tribunal or the Court of the District Judge, as the case may be, shall be final.

CHAPTER 1l
OFFENCES AND PENALTIES

'110. Penalty for being member of an unlawful association, etc.—Where an association is declared
unlawful by a notification issued under section 3 which has become effective under sub-section (3) of that
section,—

(a) a person, who—
(i) is and continues to be a member of such association; or
(ii) takes part in meetings of such association; or

(iii) contributes to, or receives or solicits any contribution for the purpose of, such
association; or

(iv) in any way assists the operations of such association,

shall be punishable with imprisonment for a term which may extend to two years, and shall also be liable
to fine; and

(b) a person, who is or continues to be a member of such association, or voluntarily does an act
aiding or promoting in any manner the objects of such association and in either case is in possession
of any unlicensed firearms, ammunition, explosive or other instrument or substance capable of
causing mass destruction and commits any act resulting in loss of human life or grievous injury to any
person or causes significant damage to any property,—

(i) and if such act has resulted in the death of any person, shall be punishable with death or
imprisonment for life, and shall also be liable to fine;

(ii) in any other case, shall be punishable with imprisonment for a term which shall not be
less than five years but which may extend to imprisonment for life, and shall also be liable to
fine.]

11. Penalty for dealing with funds of an unlawful association.—If any person on whom a
prohibitory order has been served under sub-section (1) of section 7 in respect of any moneys, securities
or credits pays, delivers, transfers or otherwise deals in any manner whatsoever with the same in
contravention of the prohibitory order, he shall be punishable with imprisonment for a term which may
extend to three years, or with fine, or with both, and notwithstanding anything contained in the?[Code],
the court trying such contravention may also impose on the person convicted an additional fine to recover
from him the amount of the moneys or credits or the market value of the securities in respect of which the
prohibitory order has been contravened or such part thereof as the court may deem fit.

12. Penalty for contravention of an order made in respect of a notified place.—(1) Whoever uses
any article in contravention of a prohibitory order in respect thereof made under sub-section (3) of section
8 shall be punishable with imprisonment for a term which may extend to one year, and shall also be liable
to fine.

1. Subs. by Act 29 of 2004, s. 6, for section 10 (w.e.f. 21-9-2004).
2. Subs. by s. 3, ibid., for “Code of Criminal Procedure, 1898 (5 of 1898)” (w.e.f. 21-9-2004).
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(2) Whoever knowingly and wilfully is in, or effects or attempts to effect entry into, a notified place
in contravention of an order made under sub-section (4) of section 8 shall be punishable with
imprisonment for a term which may extend to one year, and shall also be liable to fine.

13. Punishment for unlawful activities.—(1) Whoever—
(a) takes part in or commits, or

(b) advocates, abets, advises or incites the commission of, any unlawful activity, shall be
punishable with imprisonment for a term which may extend to seven years and shall also be liable to
fine.

(2) Whoever, in any way, assists any unlawful activity of any association, declared unlawful under
section 3, after the notification by which it has been so declared has become effective under sub-section
(3) of that section, shall be punishable with imprisonment for a term which may extend to five years, or
with fine, or with both.

(3) Nothing in this section shall apply to any treaty, agreement or convention entered into between the
Government of India and the Government of any other country or to any negotiations there for carried on
by any person authorised in this behalf by the Government of India.

14. Offences to be cognizable—Notwithstanding anything contained in the *[Code], an offence
punishable under this Act shall be cognizable.
’[CHAPTER IV
PUNISHMENT FOR TERRORIST ACTIVITIES
*[15. Terrorist act—*[(1)] Whoever does any act with intent to threaten or likely to threaten the

unity, integrity, security °[, economic security,] or sovereignty of India or with intent to strike terror or
likely to strike terror in the people or any section of the people in India or in any foreign country,—

(a) by using bombs, dynamite or other explosive substances or inflammable substances or
firearms or other lethal weapons or poisonous or noxious gases or other chemicals or by any other
substances (whether biological radioactive, nuclear or otherwise) of a hazardous nature or by any
other means of whatever nature to cause or likely to cause—

(i) death of, or injuries to, any person or persons; or
(i) loss of, or damage to, or destruction of, property; or

(iii) disruption of any supplies or services essential to the life of the community in India or in
any foreign country; or

*[(iiia) damage to, the monetary stability of India by way of production or smuggling or
circulation of high quality counterfeit Indian paper currency, coin or of any other material; or]

(iv) damage or destruction of any property in India or in a foreign country used or intended to
be used for the defence of India or in connection with any other purposes of the Government of
India, any State Government or any of their agencies; or

(b) overawes by means of criminal force or the show of criminal force or attempts to do so or
causes death of any public functionary or attempts to cause death of any public functionary; or

(c) detains, kidnaps or abducts any person and threatens to kill or injure such person or does any
other act in order to compel the Government of India, any State Government or the Government of a
foreign country or °[an international or inter-governmental organisation or any other person to do or
abstain from doing any act; or]

commits a terrorist act.
"[Explanation.—For the purpose of this sub-section,—

. Subs. by Act 29 of 2004, s. 3, for “Code of Criminal Procedure, 1898 (5 of 1898)” (w.e.f. 21-9-2004).
. Subs. by s. 7, ibid., for Chapter IV (w.e.f. 21-9-2004).

. Subs. by Act 35 of 2008, s. 4, for section 15 (w.e.f. 31-12-2008).

. Section 15 renumbered as sub-section (1) thereof by Act 3 of 2013, s. 4 (w.e.f. 1-2-2013).

. Ins. by s. 4, ibid. (w.e.f. 1-2-2013).

. Subs. by s. 4, ibid., for “any other person to do or abstain from doing any act,” (w.e.f. 1-2-2013).

. Subs. by s. 4, ibid., for the Explanation (w.e.f. 1-2-2013).
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(a) “public functionary”” means the constitutional authorities or any other functionary notified in
the Official Gazette by the Central Government as public functionary;

(b) “high quality counterfeit Indian currency” means the counterfeit currency as may be declared
after examination by an authorised or notified forensic authority that such currency imitates or
compromises with the key security features as specified in the Third Schedule.]

'[(2) The terrorist act includes an act which constitutes an offence within the scope of, and as defined
in any of the treaties specified in the Second Schedule.]

16. Punishment for terrorist act.—(1) Whoever commits a terrorist act shall,—

(a) if such act has resulted in the death of any person, be punishable with death or imprisonment
for life, and shall also be liable to fine;

(b) in any other case, be punishable with imprisonment for a term which shall not be less than
five years but which may extend to imprisonment for life, and shall also be liable to fine.

16A. [Punishment for making demands of radioactive substances, nuclear devices, etc.] Omitted by
the Unlawful Activities (Prevention) Amendment (Repealing and Amending) Act 2013 (3 of 2013),
s. 5 (w.e.f. 1-2-2013).

’[17. Punishment for raising funds for terrorist act—Whoever, in India or in a foreign country,
directly or indirectly, raises or provides funds or collects funds, whether from a legitimate or illegitimate
source, from any person or persons or attempts to provide to, or raises or collects funds for any person or
persons, knowing that such funds are likely to be used, in full or in part by such person or persons or by a
terrorist organisation or by a terrorist gang or by an individual terrorist to commit a terrorist act,
notwithstanding whether such funds were actually used or not for commission of such act, shall be
punishable with imprisonment for a term which shall not be less than five years but which may extend to
imprisonment for life, and shall also be liable to fine.

Explanation.—For the purpose of this section,—

(a) participating, organising or directing in any of the acts stated therein shall constitute an
offence;

(b) raising funds shall include raising or collecting or providing funds through production or
smuggling or circulation of high quality counterfeit Indian currency; and

(c) raising or collecting or providing funds, in any manner for the benefit of, or, to an individual
terrorist, terrorist gang or terrorist organisation for the purpose not specifically covered under section
15 shall also be construed as an offence.]

18. Punishment for conspiracy, etc.—Whoever conspires or attempts to commit, or advocates,
abets, advises or *[incites, directly or knowingly facilitates] the commission of, a terrorist act or any act
preparatory to the commission of a terrorist act, shall be punishable with imprisonment for a term which
shall not be less than five years but which may extend to imprisonment for life, and shall also be liable to
fine.

“[18A. Punishment for organising of terrorist camps.—Whoever organises or causes to be
organised any camp or camps for imparting training in terrorism shall be punishable with imprisonment
for a term which shall not be less than five years but which may extend to imprisonment for life, and shall
also be liable to fine.

18B. Punishment for recruiting of any person or persons for terrorist act.—Whoever recruits or
causes to be recruited any person or persons for commission of a terrorist act shall be punishable with
imprisonment for a term which shall not be less than five years but which may extend to imprisonment
for life, and shall also be liable to fine.]

1. Ins. by Act 3 of 2013, s. 4 (w.e.f. 1-2-2013).

2. Subs. by s. 6, ibid., for section 17 (w.e.f. 1-2-2013).

3. Subs. by Act 35 0f 2008, s. 7, for “incites or knowingly facilitates” (w.e.f. 31-12-2008).
4. Ins. by s. 8, ibid. (w.e.f. 31-12-2008).
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19. Punishment for harbouring, etc.—Whoever voluntarily harbours or conceals, or attempts to
harbour or conceal any person knowing that such person is a terrorist shall be punishable with
imprisonment for a term which shall not be less than three years but which may extend to imprisonment
for life, and shall also be liable to fine:

Provided that this section shall not apply to any case in which the harbour or concealment is by the
spouse of the offender.

20. Punishment for being member of terrorist gang or organisation.—Any person who is a
member of a terrorist gang or a terrorist organisation, which is involved in terrorist act, shall be
punishable with imprisonment for a term which may extend to imprisonment for life, and shall also be
liable to fine.

21. Punishment for holding proceeds of terrorism.—Whoever knowingly holds any property
derived or obtained from commission of any terrorist act or acquired through the terrorist fund shall be
punishable with imprisonment for a term which may extend to imprisonment for life, and shall also be
liable to fine.

22. Punishment for threatening witness.—Whoever threatens any person who is a witness or any
other person in whom such witness may be interested, with violence, or wrongfully restrains or confines
the witness, or any other person in whom the witness may be interested, or does any other unlawful act
with intent to cause any of the said acts, shall be punishable with imprisonment which may extend to
three years, and shall also be liable to fine.

'[22A. Offences by companies.—(1) Where an offence under this Act has been committed by a
company, every person (including promoters of the company) who, at the time the offence was
committed, was in charge of, and was responsible to, the company for the conduct of the business of the
company, as well as the company, shall be deemed to be guilty of the offence and shall be liable to be
proceeded against and punished accordingly:

Provided that nothing contained in this sub-section shall render any such person (including
promoters) liable to any punishment provided in this Act, if he proves that the offence was committed
without his knowledge or that he had exercised reasonable care to prevent the commission of such
offence.

(2) Notwithstanding anything contained in sub-section (1), where an offence under this Act has been
committed by a company and it is proved that the offence has been committed with the consent or
connivance of, or is attributable to, any neglect on the part of, any promoter, director, manager, secretary
or other officer of the company, such promoter, director, manager, secretary or other officer shall also be
deemed to be guilty of that offence and shall be liable to be proceeded against and punished accordingly.

Explanation.—For the purposes of this section,—

(a) “company” means any body corporate and includes a firm or other association of individuals;
and

(b) “director”, in relation to a firm, means a partner in the firm.

22B. Offences by societies or trusts.—(1) Where an offence under this Act has been committed by a
society or trust, every person (including the promoter of society or settlor of the trust) who at the time the
offence was committed was in charge of, and was responsible to, the society or trust for the conduct of the
business of the society or the trust, as well as the society or trust, shall be deemed to be guilty of the
offence and shall be liable to be proceeded against and punished accordingly:

Provided that nothing contained in this sub-section shall render any such person liable to any
punishment provided in this Act, if he proves that the offence was committed without his knowledge or
that he exercised reasonable care to prevent the commission of such offence.

(2) Notwithstanding anything contained in sub-section (1), where any offence under this Act has been
committed by a society or trust and it is proved that the offence has been committed with the consent or

1. Ins. by Act 3 of 2013, s. 7 (w.e.f. 1-2-2013).
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connivance of, or is attributable to, any neglect on the part of any promoter, director, manager, secretary,
trustee or other officer of the society or trust, such promoter, director, manager, secretary, trustee or other
officer shall also be deemed to be guilty of that offence and shall be liable to be proceeded against and
punished accordingly.

Explanation.—For the purpose of this section,—

(a) “society” means any body corporate registered under the Societies Registration Act, 1860 (21
of 1860) or any other State Act governing the registration of societies;

(b) “trust” means any body registered under the Indian Trusts Act, 1882 (2 of 1882) or any other
State Act governing the registration of trusts;

(c) “director”, in relation to a society or trust, means a member of its governing board other than
an ex officio member representing the interests of the Central or State Government or the appropriate
statutory authority.]

22C. Punishment for offences by companies, societies or trusts.—Where any offence under the
Act has been committed by a company or a society or a trust, as the case may be, every person (including
promoter of company or trust or settlor of the trust) who at the time of the offence was either in charge or
responsible for the conduct of the business shall be punishable with imprisonment for a term which shall
not be less than seven years but which may extend to imprisonment for life and shall also be liable with
fine which shall not be less than five crore rupees and which may extend to ten crore rupees.]

23. Enhanced penalties.—(1) '[If any person with intent to aid any terrorist or terrorist organisation
or a terrorist gang contravenes] any provision of, or any rule made under the Explosives Act, 1884(4 of
1884) or the Explosive Substances Act, 1908(6 of 1908) or the Inflammable Substances Act, 1952(20 of
1952) or the Arms Act, 1959(54 of 1959), or is in unauthorised possession of any bomb, dynamite or
hazardous explosive substance or other lethal weapon or substance capable of mass destruction or
biological or ?[chemical substance of warfare or high quality counterfeit Indian currency, he shall],
notwithstanding anything contained in any of the aforesaid Acts or the rules made thereunder, be
punishable with imprisonment for a term which shall not be less than five years but which may extend to
imprisonment for life, and shall also be liable to fine.

(2) *[Any person who with the intent to aid any terrorist, or a terrorist organisation or a terrorist
gang], attempts to contravene or abets, or does any act preparatory to contravention of any provision of
any law or rule specified in sub-section (1), shall be deemed to have contravened that provision under
sub-section (1) and the provisions of that sub-section in relation to such person, have effect subject to the
modification that the reference to “imprisonment for life” therein shall be construed as a reference to
“imprisonment for ten years”.

CHAPTER V

FORFEITURE OF PROCEEDS OF TERRORISM “[OR ANY PROPERTY INTENDED TO BE USED
FOR TERRORISM]

°[24. Reference to proceeds of terrorism to include any property intended to be used for
terrorism.—In this Chapter, unless the context otherwise requires, all references to “proceeds of
terrorism” shall include any property intended to be used for terrorism.

24A. Forfeiture of proceeds of terrorism.—(1) No person shall hold or be in possession of any
proceeds of terrorism.

(2) Proceeds of terrorism, whether held by a terrorist organisation or terrorist gang or by any other
person and whether or not such terrorist or other person is prosecuted or convicted for any offence under

1. Subs. by Act 35 of 2008, s. 9, for “If any person with intent to aid any terrorist contravenes” (w.e.f. 31-12-2008).
2. Subs. by Act 3 0f 2013, s. 8, for “chemical substance of warfare, he shall” (w.e.f.1-2-2013).

3. Subs. by Act 35 0f 2008, s. 9, for “Any person who, with the intent to aid any terrorist” (w.e.f. 31-12-2008).

4. Ins. by Act 3 of 2013, s. 9 (w.e.f. 1-2-2013).

5. Subs. by s. 10, ibid., for section 24 (w.e.f. 1-2-2013).
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Chapter 1V or Chapter VI, shall be liable to be forfeited to the Central Government or the State
Government, as the case may be, in the manner provided under this Chapter.

(3) Where proceedings have been commenced under this section, the court may pass an order
directing attachment or forfeiture, as the case may be, of property equivalent to, or, the value of the
proceeds of terrorism involved in the offence.]

25. Powers of investigating officer and Designated Authority and appeal against order of
Designated Authority.—(1) If an officer investigating an offence committed under Chapter 1V or
Chapter VI, has reason to believe that any property in relation to which an investigation is being
conducted, represents proceeds of terrorism, he shall, with the prior approval in writing of the Director
General of the Police of the State '[in which such property is situated, or where the investigation is
conducted by an officer of the National Investigation Agency, with the prior approval of the Director
General of National Investigation Agency, make an order] seizing such property and where it is not
practicable to seize such property, make an order of attachment directing that such property shall not be
transferred or otherwise dealt with except with the prior permission of the officer making such order, or of
the Designated Authority before whom the property seized or attached is produced and a copy of such
order shall be served on the person concerned.

(2) The investigating officer shall duly inform the Designated Authority within forty-eight hours of
the seizure or attachment of such property.

(3) The Designated Authority before whom the seized or attached property is produced shall either
confirm or revoke the order of seizure or attachment so issued within a period of sixty days from the date
of such production:

Provided that an opportunity of making a representation by the person whose property is being seized
or attached shall be given.

(4) In the case of immovable property attached by the investigating officer, it shall be deemed to have
been produced before the Designated Authority, when the investigating officer notifies his report and
places it at the disposal of the Designated Authority.

(5) The investigating officer may seize and detain any cash to which this Chapter applies if he has
reasonable grounds for suspecting that—

(a) it is intended to be used for the purposes of terrorism; or
(b) it forms the whole or part of the resources of a terrorist organisation:

Provided that the cash seized under this sub-section by the investigating officer shall be released
within a period of forty-eight hours beginning with the time when it is seized unless the matter involving
the cash is before the Designated Authority and such Authority passes an order allowing its retention
beyond forty-eight hours.

Explanation.—For the purposes of this sub-section, “cash” means—
(a) coins or notes in any currency;
(b) postal orders;
(c) traveller’ scheques;
?[(ca) credit or debit cards or cards that serve a similar purpose;]
(d) banker’s drafts; and

(e) such other monetary instruments as the Central Government or, as the case may be, the State
Government may specify by an order made in writing.

1. Subs. by Act 28 0f 2019, s. 3, for “in which such property is situated, make an order” (w.e.f. 14-8-2019)
2. Ins. by Act 35 of 2008, s. 11 (w.e.f. 31-12-2008).
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(6) Any person aggrieved by an order made by the Designated Authority may prefer an appeal to the
court within a period of thirty days from the date of receipt of the order, and the court may either confirm
the order of attachment of property or seizure so made or revoke such order and release the property.

26. Court to order forfeiture of proceeds of terrorism.—Where any property is seized or attached
on the ground that it constitutes proceeds of terrorism and the court confirms the order in this regard
under sub-section (6) of section 25, it may order forfeiture of such property, whether or not the person
from whose possession it is seized or attached, is prosecuted in a court for an offence under Chapter IV or
Chapter V1.

27. Issue of show cause notice before forfeiture of proceeds of terrorism.—(1) No order forfeiting
any proceeds of terrorism shall be made under section 26 unless the person holding or in possession of
such proceeds is given a notice in writing informing him of the grounds on which it is proposed to forfeit
the proceeds of terrorism and such person is given an opportunity of making a representation in writing
within such reasonable time as may be specified in the notice against the grounds of forfeiture and is also
given a reasonable opportunity of being heard in the matter.

(2) No order of forfeiture shall be made under sub-section (1), if such person establishes that he is a
bona fide transferee of such proceeds for value without knowing that they represent proceeds of terrorism.

(3) It shall be competent for the court to make an order in respect of property seized or attached,—

(a) directing it to be sold if it is a perishable property and the provisions of section 459 of the
Code shall, as nearly as may be practicable, apply to the net proceeds of such sale;

(b) nominating any officer of the Central Government or the State Government, in the case of any
other property, to perform the function of the Administrator of such property subject to such
conditions as may be specified by the court.

28. Appeal.—(1) Any person aggrieved by an order of forfeiture under section 26 may, within one
month from the date of the receipt of such order, appeal to the High Court within whose jurisdiction, the
court, which passed the order appealed against, is situated.

(2) Where an order under section 26 is modified or annulled by the High Court or where in a
prosecution instituted for any offence under Chapter 1V or Chapter VI, the person against whom an order
of forfeiture has been made under section 26 is acquitted, such property shall be returned to him and in
either case if it is not possible for any reason to return the forfeited property, such person shall be paid the
price therefor as if the property had been sold to the Central Government with reasonable interest
calculated from the day of seizure of the property and such price shall be determined in the manner
prescribed.

29. Order of forfeiture not to Interfere with other punishments.—The order of forfeiture made
under this Chapter by the court, shall not prevent the infliction of any other punishment to which the
person affected thereby is liable under Chapter IV or Chapter V1.

30. Claims by third party.—(1) Where any claim is preferred or any objection is made to the seizure
or attachment of any property under section 25 on the ground that such property is not liable to seizure or
attachment, the Designated Authority before whom such property is produced, shall proceed to
investigate the claim or objection:

Provided that no such investigation shall be made where the Designated Authority considers that the
claim or objection is designed to cause unnecessary delay.

(2) Where an appeal has been preferred under sub-section (6) of section 25 and any claimant or
objector establishes that the property specified in the notice issued under section 27 is not liable to be
forfeited under this Chapter, the said notice shall be withdrawn or modified accordingly.

31. Powers of Designated Authority.—The Designated Authority, acting under the provisions of
this Chapter, shall have all the powers of a civil court required for making a full and fair inquiry into the
matter before it.
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32. Certain transfers to be null and void.—Where, after the issue of an order under section 25 or
issue of a notice under section 27, any property referred to in the said order or notice is transferred by any
mode whatsoever, such transfer shall, for the purpose of the proceedings under this Chapter, be ignored
and if such property is subsequently forfeited, the transfer of such property shall be deemed to be null and
void.

33. Forfeiture of property of certain persons.—(1) Where any person is accused of an offence
under Chapter IV or Chapter VI, it shall be open to the court to pass an order that all or any of the
properties, movable or immovable or both, belonging to him, shall, during the period of such trial, be
attached, if not already attached under this Chapter.

(2) Where a person has been convicted of any offence punishable under Chapter IV or Chapter VI,
the court may, in addition to awarding any punishment, by order in writing, declare that any property,
movable or immovable or both, belonging to the accused and specified in the order, shall stand forfeited
to the Central Government or the State Government, as the case may be, free from all encumbrances.

'1(3) Where any person is accused of an offence concerning high quality counterfeit Indian currency,
the court may pass an order directing attachment or forfeiture, as the case may be, of property equivalent
to the value of such high quality counterfeit Indian currency involved in the offence including the face
value of such currency which are not defined to be of high quality, but are part of the common seizure
along with the high quality counterfeit Indian currency.

(4) Where a person is accused of an offence punishable under Chapter 1V or Chapter VI, the court
may pass an order directing attachment or forfeiture, as the case may be, of property equivalent to or the
value of the proceeds of terrorism involved in the offence.

(5) Where any person is accused of an offence under Chapter IV or Chapter VI, it shall be open to the
court to pass an order that all or any of the property, movable or immovable or both, belonging to him
shall, where the trial under the Act cannot be concluded on account of the death of the accused or being
declared a proclaimed offender or for any other reason, be confiscated on the basis of material evidence
produced before the court.]

34. Company to transfer shares to Government.—Where any share in a company stand forfeited to
the Central Government or the State Government, as the case may be, under this Chapter, then, the
company shall, on receipt of the order of the court, notwithstanding anything contained in the Companies
Act, 1956 (1 of 1956), or the articles of association of the company, forthwith register the Central
Government or the State Government, as the case may be, as the transferee of such share.

CHAPTER VI
’[TERRORIST ORGANISATIONS AND INDIVIDUALS]

35. Amendment of Schedule, etc.—(1) The Central Government may, by ®[notification], in the
Official Gazette,—

(a) add an organisation to the ‘[First Schedule] °[or the name of an individual in the Fourth
Schedule];

(b) add also an organisation to the [First Schedule], which is identified as a terrorist organisation
in a resolution adopted by the Security Council under Chapter VII of the Charter of the United
Nations, °[or the name of an individual in the Fourth Schedule], to combat international terrorism:;

(c) remove an organisation from the *[First Schedule] °[or the name of an individual from the
Fourth Schedule];

(d) amend the “[First Schedule] °[or the Fourth Schedule] in some other way.

1. Ins. by Act 3 of 2013, s. 11 (w.e.f. 1-2-2013).

2. Subs. by 28 0f 2019, s. 4 for “TERRORIST ORGANISATIONS” (w.e.f. 14-8-2019).
3. Subs. by Act 3 0f 2013 s. 12, for “order” (w.e.f. 1-2-2013).

4. Subs. by s. 12, ibid., for “Schedule” (w.e.f. 1-2-2013).

5. Ins. by Act 28 of 2019 s. 5 (w.e.f. 14-8-2019).
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(2) The Central Government shall exercise its power under clause (a) of sub-section (1) in respect of
'[an organisation or an individual only if it believes that such organisation or individual is] involved in
terrorism.

(3) For the purposes of sub-section (2), *[an organisation or an individual shall be deemed to be
involved in terrorism if such organisation or individual]—

(a) commits or participates in acts of terrorism, or
(b) prepares for terrorism, or

(c) promotes or encourages terrorism, or

(d) is otherwise involved in terrorism.

%[(4) The Central Government may, by notification in the Official Gazette, add to or remove or amend
the Second Schedule or Third Schedule and thereupon the Second Schedule or the Third Schedule, as the
case may be, shall be deemed to have been amended accordingly.

(5) Every naotification issued under sub-section (1) or sub-section (4) shall, as soon as may be after it
is issued, be laid before Parliament.]

36. Denotification of ‘[terrorist organisation or individual].—(1) An application may be made to
the Central Government for the exercise of its power under clause (c) of sub-section (1) of section 35 to
remove °[an organisation from the First Schedule, or as the case may be, the name of an individual from
the Fourth Schedule].

(2) An application under sub-section (1) may be made by—
(a) the organisation, or

(b) any person affected by inclusion of the organisation in the °[First Schedule as a terrorist
organisation, or].

"I(c) any person affected by inclusion of his name in the Fourth Schedule as a terrorist.]

(3) The Central Government may prescribe the procedure for admission and disposal of an
application made under this section.

(4) Where an application under sub-section (1) has been rejected, the applicant may apply for a
review to the Review Committee constituted by the Central Government under sub-section (1) of section
37 within one month from the date of receipt of the order of such refusal by the applicant.

(5) The Review Committee may allow an application for review against rejection, to remove ®[an
organisation from the First Schedule or the name of an individual from the Fourth Schedule], if it
considers that the decision to reject was flawed when considered in the light of the principles applicable
on an application for judicial review.

(6) Where the Review Committee allows review under sub-section (5) by or in respect of °[or an
individual], it may make an order to such effect.

(7) Where an order is made under sub-section (6), the Central Government shall, as soon as the
certified copy of the order is received by it, make an order removing the organisation from the *°[First
Schedule or the name of an individual from the Fourth Schedule].

37. Review Committees—(1) The Central Government shall constitute one or more Review
Committees for the purposes of section 36.

. Subs. by Act 28 0f 2019, s. 5, for “an organisation only if it believes that it is” (w.e.f. 14-8-2019).

. Subs. by s. 5, ibid., for “an organisation shall be deemed to be involved in terrorism if it” (w.e.f. 14-8-2019).
. Ins. by Act 3 of 2013, s. 12 (w.e.f. 1-2-2013).

. Subs. by Act 28 0f 2019, s. 6, for “a terrorist organisation” (w.e.f. 14-8-2019).

. Subs. by s. 6, ibid., for “an organisation from the Schedule” (w.e.f. 14-8-2019).

. Subs. by s. 6, ibid., for “Schedule as a terrorist organization” (w.e.f. 14-8-2019).

. Ins. by s. 6, ibid. (w.e.f. 14-8-2019).

. Subs. by s. 6, ibid., for “an organisation from the Schedule” (w.e.f. 14-8-2019).

. Ins. by s. 6, ibid., (w.e.f. 14-8-2019).

0. Subs. by s. 6, ibid., for “Schedule” (w.e.f. 14-8-2019).
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(2) Every such Committee shall consist of a Chairperson and such other members not exceeding three
and possessing such qualifications as may be prescribed.

(3) A Chairperson of the Committee shall be a person who is, or has been, a Judge of a High Court,
who shall be appointed by the Central Government and in the case of appointment of a sitting Judge, the
concurrence of the Chief Justice of the concerned High Court shall be obtained.

38. Offence relating to membership of a terrorist organisation.—(1) A person, who associates
himself, or professes to be associated, with a terrorist organisation with intention to further its activities,
commits an offence relating to membership of a terrorist organisation:

Provided that this sub-section shall not apply where the person charged is able to prove—

(a) that the organisation was not declared as a terrorist organisation at the time when he became a
member or began to profess to be a member; and

(b) that he has not taken part in the activities of the organisation at any time during its inclusion in
the '[First Schedule] as a terrorist organisation.

(2) A person, who commits the offence relating to membership of a terrorist organisation under
sub-section (1), shall be punishable with imprisonment for a term not exceeding ten years, or with fine, or
with both.

39. Offence relating to support given to a terrorist organisation.—(1) A person commits the
offence relating to support given to a terrorist organisation,—

(a) who, with intention to further the activity of a terrorist organisation,—
(i) invites support for the terrorist organization; and

(ii) the support is not or is not restricted to provide money or other property within the
meaning of section 40;0r

(b) who, with intention to further the activity of a terrorist organisation, arranges, manages or
assists in arranging or managing a meeting which he knows is—

(i) to support the terrorist organization; or
(ii) to further the activity of the terrorist organization; or

(iii) to bead dressed by a person who associates or professes to be associated with the terrorist
organisation; or

(c) who, with intention to further the activity of a terrorist organisation, addresses a meeting
for the purpose of encouraging support for the terrorist organisation or to further its activity.

(2) A person, who commits the offen cerelating to support given to a terrorist organisation under sub-
section (1) shall be punishable with imprisonment for a term not exceeding ten years, or with fine, or with
both.

40. Offence of raising fund for a terrorist organisation.—(1) A person commits the offence of
raising fund for a terrorist organisation, who, with intention to further the activity of a terrorist
organisation,—

(a) invites another person to provide money or other property, and intends that it should be used,
or has reasonable cause to suspect that it might be used, for the purposes of terrorism; or

(b) receives money or other property, and intends that it should be used, or has reasonable cause
to suspect that it might be used, for the purposes of terrorism; or

(c) provides money or other property, and knows, or has reasonable cause to suspect, that it
would or might be used for the purposes of terrorism.

1. Subs. by Act 28 0f 2019, s. 7 for “Schedule” (w.e.f. 14-8-2019).
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![Explanation.—For the purposes of this sub-section, a reference to provide money or other property
includes—

(a) of its being given, lent or otherwise made available, whether or not for consideration; or

(b) raising, collecting or providing funds through production or smuggling or circulation of high
quality counterfeit Indian currency.]

(2) A person, who commits the offence of raising fund for a terrorist organisation under
sub-section (1), shall be punishable with imprisonment for a term not exceeding fourteen years, or with
fine, or with both.

CHAPTER VI
MISCELLANEOUS

41. Continuance of association.—An association shall not be deemed to have ceased to exist by
reason only of any formal act of its dissolution or change of name but shall be deemed to continue so long
as any actual combination for the purposes of such association continues between any members thereof.

42. Power to delegate.—The Central Government may, by notification in the Official Gazette, direct
that all or any of the powers which may be exercised by it under section 7, or section 8, or both, shall, in
such circumstances and under such conditions, if any, as may be specified in the notification, be exercised
also by any State Government and the State Government may, with the previous approval of the Central
Government, by order in writing, direct that any power which has been directed to be exercised by it
shall, in such circumstances and under such conditions, if any, as may be specified in the direction, be
exercised by any person subordinate to the State Government as may be specified therein.

43. Officers competent to investigate offences under Chapters IV and VI.—Notwithstanding
anything contained in the Code, no police officer,—

(a) in the case of the Delhi Special Police Establishment, constituted under sub-section (1) of
section 2 of the Delhi Special Police Establishment Act, 1946 (25 of 1946), below the rank of a
Deputy Superintendent of Police or a police officer of equivalent rank;

(b) in the metropolitan areas of Mumbai, Kolkata, Chennai and Ahmedabad and any other
metropolitan area notified as such under sub-section (1) of section 8 of the Code, below the rank of an
Assistant Commissioner of Police;

?[(ba) in the case of National Investigation Agency, below the rank of Inspector];

(c) in any case not relatable to clause (a) ’[or clause (ba)], below the rank of a Deputy
Superintendent of Police or a police officer of an equivalent rank,

Shall investigate any offence punishable under Chapter IV or VI.

*[43A. Power to arrest, search, etc.—Any officer of the Designated Authority empowered in this
behalf, by general or special order of the Central Government or the State Government, as the case may
be, knowing of a design to commit any offence under this Act or has reason to believe from personal
knowledge or information given by any person and taken in writing that any person has committed an
offence punishable under this Act or from any document, article or any other thing which may furnish
evidence of the commission of such offence or from any illegally acquired property or any document or
other article which may furnish evidence of holding any illegally acquired property which is liable for
seizure or freezing or forfeiture under this Chapter is kept or concealed in any building, conveyance or

1. Subs. by Act 3 of 2013, s. 13, for the Explanation (w.e.f. 1-2-2013).
2. Ins. by Act 28 of 2019, s. 8 (w.e.f. 14-8-2019).
3. Ins. by Act 35 of 2008, s. 12 (w.e.f. 31-12-2008).
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place, may authorise any officer subordinate to him to arrest such a person or search such building,
conveyance or place whether by day or by night or himself arrest such a person or search a such building,
conveyance or place.

43B. Procedure of arrest, seizure, etc.—(1) Any officer arresting a person under section 43A shall,
as soon as may be, inform him of the grounds for such arrest.

(2) Every person arrested and article seized under section 43A shall be forwarded without
unnecessary delay to the officer-in-charge of the nearest police station.

(3) The authority or officer to whom any person or article is forwarded under sub-section (2) shall,
with all convenient dispatch, take such measures as may be necessary in accordance with the provisions
of the Code.

43C. Application of provisions of Code.—The provisions of the Code shall apply, insofar as they
are not inconsistent with the provisions of this Act, to all arrests, searches and seizures made under this
Act.

43D. Modified application of certain provisions of the Code.—(1) Notwithstanding anything
contained in the Code or any other law, every offence punishable under this Act shall be deemed to be a
cognizable offence within the meaning of clause (c) of section 2 of the Code, and “cognizable case” as
defined in that clause shall be construed accordingly.

(2) Section 167 of the Code shall apply in relation to a case involving an offence punishable under
this Act subject to the modification that in sub-section (2),—

(a) the references to “fifteen days”, “ninety days” and “sixty days”, wherever they occur, shall be
construed as references to “thirty days”, “ninety days” and “ninety days” respectively; and

(b) after the proviso, the following provisos shall be inserted, namely:—

“Provided further that if it is not possible to complete the investigation within the said period
of ninety days, the Court may if it is satisfied with the report of the Public Prosecutor indicating
the progress of the investigation and the specific reasons for the detention of the accused beyond
the said period of ninety days, extend the said period up to one hundred and eighty days:

Provided also that if the police officer making the investigation under this Act, requests, for
the purposes of investigation, for police custody from judicial custody of any person in judicial
custody, he shall file an affidavit stating the reasons for doing so and shall also explain the delay,
if any, for requesting such police custody.

(3) Section 268 of the Code shall apply in relation to a case involving an offence punishable under
this Act subject to the modification that—

(a) the reference in sub-section (1) thereof—

(i) to “the State Government” shall be construed as a reference to “the Central Government or
the State Government.”;

(ii) to “order of the State Government” shall be construed as a reference to “order of the
Central Government or the State Government, as the case may be”; and

(b) the reference in sub-section (2) thereof, to “the State Government” shall be construed as a
reference to “the Central Government or the State Government, as the case may be”.

(4) Nothing in section 438 of the Code shall apply in relation to any case involving the arrest of any
person accused of having committed an offence punishable under this Act.

(5) Notwithstanding anything contained in the Code, no person accused of an offence punishable
under Chapters IV and VI of this Act shall, if in custody, be released on bail or on his own bond unless
the Public Prosecutor has been given an opportunity of being heard on the application for such release:
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Provided that such accused person shall not be released on bail or on his own bond if the Court, on a
perusal of the case diary or the report made under section 173 of the Code is of the opinion that there are
reasonable grounds for believing that the accusation against such person is prima facie true.

(6) The restrictions on granting of bail specified in sub-section (5) is in addition to the restrictions
under the Code or any other law for the time being in force on granting of bail.

(7) Notwithstanding anything contained in sub-sections (5) and (6), no bail shall be granted to a
person accused of an offence punishable under this Act, if he is not an Indian citizen and has entered the
country unauthorisedly or illegally except in very exceptional circumstances and for reasons to be
recorded in writing.

43E. Presumption as to offence under section 15.—In a prosecution for an offence under
section 15, if it is proved—

(a) that the arms or explosives or any other substances specified in the said section were
recovered from the possession of the accused and there is reason to believe that such arms or
explosives or other substances of a similar nature were used in the commission of such offence; or

(b) that by the evidence of the expert the finger-prints of the accused or any other definitive
evidence suggesting the involvement of the accused in the offence were found at the site of the
offence or on anything including arms and vehicles used in connection with the commission of such
offence,

the Court shall presume, unless the contrary is shown, that the accused has committed such offence.

43F. Obligation to furnish information.—(1) Notwithstanding anything contained in any other law,
the officer investigating any offence under this Act, with the prior approval in writing of an officer not
below the rank of a Superintendent of Police, may require any officer or authority of the Central
Government or a State Government or a local authority or a bank, or a company, or a firm or any other
institution, establishment, organisation or any individual to furnish information in his or its possession in
relation to such offence, on points or matters, where the investigating officer has reason to believe that
such information will be useful for, or relevant to, the purposes of this Act.

(2) The failure to furnish the information called for under sub-section (1), or deliberately furnishing
false information shall be punishable with imprisonment for a term which may extend to three years or
with fine or with both.

(3) Notwithstanding anything contained in the Code, an offence under sub-section (2) shall be tried as
a summary case and the procedure prescribed in Chapter XXI of the said Code [except sub-section (2) of
section 262] shall be applicable thereto.]

44. Protection of withesses.—(1) Notwithstanding anything contained in the Code, the proceedings
under this Act may, for reasons to be recorded in writing, be held in camera if the court so desires.

(2) A court, if on an application made by a witness in any proceeding before it or by the Public
Prosecutor in relation to such witness or on its own motion, is satisfied that the life of such witness is in
danger, it may, for reasons to be recorded in writing, take such measures as it deems fit for keeping the
identity and address of such witness secret.

(3) In particular, and without prejudice to the generality of the provisions of sub-section (2), the
measures which a court may take under that sub-section may include—

(a) the holding of the proceedings at a place to be decided by the court;

(b) the avoiding of the mention of the name and address of the witness in its orders or judgments
or in any records of the case accessible to public;

(c) the issuing of any directions for securing that the identity and address of the witness are not
disclosed;

(d) a decision that it is in the public interest to order that all or any of the proceedings pending
before such a court shall not be published in any manner.
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(4) Any person who contravenes any decision or direction issued under sub-section (3), shall be
punishable with imprisonment for a term which may extend to three years, and shall also be liable to fine.

45. Cognizance of offences.—'[(1)] No court shall take cognizance of any offence—

(i) under Chapter Il without the previous sanction of the Central Government or any officer
authorised by the Central Government in this behalf;

(ii) under Chapter 1V and VI without the previous sanction of the Central Government or, as the
case may be, the State Government, and ?[if] such offence is committed against the Government of a
foreign country without the previous sanction of the Central Government.

*[(2) Sanction for prosecution under sub-section (1) shall be given within such time as may be
prescribed only after considering the report of such authority appointed by the Central Government or, as
the case may be, the State Government which shall make an independent review of the evidence gathered
in the course of investigation and make a recommendation, within such time as may be prescribed, to the
Central Government or, as the case may be, the State Government.]

46. Admissibility of evidence collected through the interception of communications.—
Notwithstanding anything contained in the Indian Evidence Act, 1872 (1 of 1872) or any other law for the
time being in force, the evidence collected through the interception of wire, electronic or oral
communication under the provisions of the Indian Telegraph Act, 1885 (13 of 1885) or the Information
Technology Act, 2000 (21 of 2000) or any other law for the time being in force, shall be admissible as
evidence against the accused in the court during the trial of a case:

Provided that the contents of any wire, electronic or oral communication intercepted or evidence
derived therefrom shall not be received in evidence or otherwise disclosed in any trial, hearing or other
proceeding in any court unless each accused has been furnished with a copy of the order of the competent
authority under the aforesaid law, under which the interception was directed, not less than ten days before
trial, hearing or proceeding:

Provided further that the period of ten days may be waived by the judge trying the matter, if he comes
to the conclusion that it was not possible to furnish the accused with such order ten days before the trial,
hearing or proceeding and that the accused shall not be prejudiced by the delay in receiving such order.

47. Bar of jurisdiction.—(1) Save as otherwise expressly provided in this Act, no proceeding taken
under this Act by the Central Government or the District Magistrate or any officer authorised in this
behalf by the Central Government or the District Magistrate, shall be called in question in any civil court
in any suit or application or by way of appeal or revision, and no injunction shall be granted by any civil
court or other authority in respect of any action taken or to be taken in pursuance of any power conferred
by or under this Act.

(2) Notwithstanding anything contained in sub-section (1), no civil court or other authority shall have,
or be entitled to exercise, any jurisdiction, powers or authority in relation to the matters referred to in
section 36.

48. Effect of Act and rules, etc., inconsistent with other enactments.—The provisions of this Act
or any rule or order made thereunder shall have effect notwithstanding anything inconsistent therewith
contained in any enactment other than this Act or any instrument having effect by virtue of any enactment
other than this Act.

49. Protection of action taken in good faith.—No suit, prosecution or other legal proceeding shall
lie against—

(a) the Central Government or a State Government or any officer or authority of the Central
Government or State Government or District Magistrate or any officer authorised in this behalf by the
Government or the District Magistrate or any other authority on whom powers have been conferred

1. Section 45 renumbered as sub-section (1) thereof by Act 35 of 2008, s. 13 (w.e.f. 31-12-2008).
2. Subs. by Act 28 0f 2019, s. 9 for “where” (w.e.f. 14-8-2019).
3. Ins. by Act 35 of 2008, s. 13 (w.e.f. 31-12-2008).
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under this Act, for anything which is in good faith done or purported to be done in pursuance of this
Act or any rule or order made thereunder; and

(b) any serving or retired member of the armed forces or para-military forces in respect of any
action taken or purported to be taken by him in good faith, in the course of any operation directed
towards combating terrorism.

50. Saving.—Nothing in this Act shall affect the jurisdiction exercisable by, or the procedure
applicable to, any court or other authority under any law relating to the navy, army or air force or other
armed forces of the Union.

51. Impounding of passport and arms licence of person charge sheeted under the Act.—
Notwithstanding anything contained in any other law for the time being in force, the passport and the
arms licence of a person, who is charge-sheeted for having committed any offence under this Act, shall be
deemed to have been impounded for such period as the court may deem fit.

'[51A. Certain powers of the Central Government.—For the prevention of, and for coping with
terrorist activities, the Central Government shall have power to—

(a) freeze, seize or attach funds and other financial assets or economic resources held by, on
behalf of or at the direction of the individuals or entities listed in the Schedule to the Order, or any
other person engaged in or suspected to be engaged in terrorism;

(b) prohibit any individual or entity from making any funds, financial assets or economic
resources or related services available for the benefit of the individuals or entities listed in the
Schedule to the Order or any other person engaged in or suspected to be engaged in terrorism;

(c) prevent the entry into or the transit through India of individuals listed in the Schedule to the
Order or any other person engaged in or suspected to be engaged in terrorism.]

52. Power to make rules.—(1) The Central Government may, by notification in the Official Gazette,
make rules for carrying out the provisions of this Act.

(2) In particular, and without prejudice to the generality of the foregoing powers, such rules may
provide for all or any of the following matters, namely:—

(a) the service of notices or orders issued or made under this Act and the manner in which such
notices or orders may be served, where the person to be served is a corporation, company, bank or
other association;

(b) the procedure to be followed by the Tribunal or a District Judge in holding any inquiry or
disposing of any application under this Act;

(c) determination of the price of the forfeited property under sub-section (2) of section 28;
(d) the procedure for admission and disposal of an application under sub-section (3) of section 36;

(e) the gualifications of the members of the Review Committee under sub-section (2) of section
37; and

’[(ee) the time within which sanction for prosecution and recommendation to the Central
Government shall be given under sub-section (2) of section 45, and]

(f) any other matter which is required to be, or may be, prescribed.

53. Orders and rules to be laid before both Houses of Parliament.—>[(1)] Every order and every
rule made by the Central Government under this Act shall be laid, as soon as may be after it is made,
before each House of Parliament, while it is in session, for a total period of thirty days which may be
comprised in one session or in two or more successive sessions, and if, before the expiry of the session
immediately following the session or the successive sessions aforesaid, both Houses agree in making any

1. Ins. by Act 35 of 2008, s. 14 (w.e.f. 31-12-2008).
2. Ins. by s. 15, ibid., (w.e.f. 31-12-2008).
3. Section 53 renumbered as sub-section (1) thereof by s. 16, ibid. (w.e.f. 31-12-2008).
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modification in the order or rule or both Houses agree that the order or rule should not be made, the order
or rule shall thereafter have effect only in such modified form or be of no effect, as the case may be; so,
however, that any such modification or annulment shall be without prejudice to the validity of anything
previously done under that order or rule.

'[(2) The Order referred to in entry 33 of the Schedule and every amendment made to that Order shall
be laid as soon as may be after it is made before each House of Parliament while it is in session for a total
period of 30 days which may be comprised in one session or in two or more successive sessions.]

1. Ins. by Act 35 of 2008, s. 16, (w.e.f. 31-12-2008).
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1[THE FIRST SCHEDULE]
?[See sections 2(1) (m), 35, 36 and 38 (1)]
TERRORIST ORGANISATIONS

. BABBAR KHALSA INTERNATIONAL.

. KHALISTAN COMMANDO FORCE.

. KHALISTAN ZINDABAD FORCE.

. INTERNATIONAL SIKH YOUTH FEDERATION.

. LASHKAR-E-TAIBA/PASBAN-E-AHLE HADIS.

. JAISH-E-MOHAMMED/TAHRIK-E-FURQAN.

. HARKAT-UL-MUJAHIDEEN/HARKAT-UL-ANSAR/HARKAT-UL-JEHAD-E-ISLAMI.
. HIZB-UL-MUJAHIDEEN/HIZB-UL-MUJAHIDEEN PIR PANJAL REGIMENT.
. AL-UMAR-MUJAHIDEEN.

10. JAMMU AND KASHMIR ISLAMIC FRONT.

11. UNITED LIBERATION FRONT OF ASSAM (ULFA).

12. NATIONAL DEMOCRATIC FRONT OF BODOLAND (NDFB).

13. PEOPLE’S LIBERATION ARMY (PLA).

14. UNITED NATIONAL LIBERATION FRONT (UNLF).

15. PEOPLE’S REVOLUTIONARY PARTY OF KANGLEIPAK (PREPAK).
16. KANGLEIPAK COMMUNIST PARTY (KCP).

17. KANGLEI YAOL KANBA LUP (KYKL).

18. MANIPUR PEOPLE’S LIBERATION FRONT (MPLF).

19. ALL TRIPURA TIGER FORCE.

20. NATIONAL LIBERATION FRONT OF TRIPURA.

21. LIBERATION TIGERS OF TAMIL EELAM (LTTE).

22. STUDENTS ISLAMIC MOVEMENT OF INDIA.

23. DEENDAR ANJUMAN.

24. COMMUNIST PARTY OF INDIA (MARXIST-LENINIST)—PEOPLE’S
WAR, ALLITS FORMATIONS AND FRONT ORGANISATIONS.

25. MAOIST COMMUNIST CENTRE (MCC), ALL ITS FORMATIONS AND FRONT
ORGANISATIONS.

26. AL BADR.

27. JAMIAT-UL-MUJAHIDDEN.

28. AL-QAIDA.

29. DUKHTARAN-E-MILLAT (DEM).

© 00 N oo o b WO DN B

1. The Schedule renumbered as the First Schedule thereof by Act 3 of 2013, s. 14 (w.e.f. 1-2-2013).
2. Subs. by Act 28 0f 2019, s. 10 for “See sections 2(1) (m) and 35” (w.e.f. 14-8-2019).
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30. TAMIL NADU LIBERATION ARMY (TNLA).
31. TAMIL NATIONAL RETRIEVAL TROOPS (TNRT).
32. AKHIL BHARAT NEPALI EKTA SAMAJ (ABNES).

'[33. Organisations listed in the Schedule to the U.N. Prevention and Suppression of Terrorism
(Implementation of Security Council Resolutions) Order, 2007 made under section 2 of the
United Nations (Security Council) Act, 1947(43 of 1947) and amended from time to time.]

1. Ins. by Act 35 of 2008, s. 17 (w.e.f. 31-12-2008).
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'[THE SECOND SCHEDULE
[See section 15(2)]
(i) Convention for the Suppression of Unlawful Seizure of Aircraft (1970);
(ii) Convention for the Suppression of Unlawful Acts against the Safety of Civil Aviation (1971);

(iii) Convention on the Prevention and Punishment of Crimes against Internationally Protected
Persons, including Diplomatic Agents (1973);

(iv) International Convention against the Taking of Hostages (1979);

(v) Convention on the Physical Protection of Nuclear Material (1980) [as amended from time to
time];

(vi) Protocol for the Suppression of Unlawful Acts of Violence at Airports Serving International Civil
Aviation, supplementary to the Convention for the Suppression of Unlawful Acts against the Safety of
Civil Aviation (1988);

(vit) Convention for the Suppression of Unlawful Acts against the safety of Maritime Navigation
(1988);

(viii) Protocol for the Suppression of Unlawful Acts against the Safety of Fixed Platforms located on
the Continental Shelf (1988); and

(ix) International Convention for the Suppression of Terrorist Bombings (1997).

*[(x) International Convention for Suppression of Acts of Nuclear Terrorism (2005).]

1. Ins. by Act 3 of 2013, s. 14 (w.e.f. 1-2-2013).
2. Ins. by Act 28 of 2019, s. 11 (w.e.f. 14-8-2019).
3. Ins. by s. 11, ibid. (w.e.f. 14-8-2019).
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THE THIRD SCHEDULE
[See clause (b) of Explanation to section 15(1)]
Security features to define high quality counterfeit Indian currency notes
(a) watermark;
(b) latent image; and

(c) see through registration in the currency notes.]

29



'[THE FOURTH SCHEDULE
[See sections 35(1) and 36]

SI. No. Name of Individuals

1. Added by Act 28 of 2019, s. 12 (w.e.f. 14-8-2019).
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MINISTRY OF HOME AFFAIRS
NOTIFICATION
New Delhi, the 27th October, 2020

S.0. 3816(E).—Whereas, the Unlawful Activities (Prevention) Act, 1967 (37 of 1967) (hereinafter
referred to as the said Act) has been enacted to provide for more effective prevention of certain unlawful
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activities of individuals and associations and for dealing with terrorist activities and for matters connected
therewith;

And whereas, clause (a) of sub-section (1) of section 35 of the said Act empowers the Central
Government to notify the name of an individual in the Fourth Schedule to the said Act, if it believes that he
is involved in terrorism;

And whereas, Sajid Mir @ Sajid Majeed @ Ibrahim Shah @ Wasi @ Khali @ Muhammad
Waseem having date of birth on the 1% January, 1978, S/o Abdul Majeed, resident of Lahore, Punjab
Province, Pakistan, is a top commander of proscribed terrorist organisation of LASHKAR-E-TAIBA,;

And whereas, LASHKAR-E-TAIBA is listed as a terrorist organisation under the First Schedule to
the said Act at serial number 5;

And whereas, Sajid Mir has been designated as Specially Designhated Global Terrorist (SDGT) on
the 30™ August, 2012 by the United States of America.

And whereas, Sajid Mir is in National Investigation Agency’s most wanted list for his role in 26/11
Mumbai Terror attack and Federal Bureau of Investigation (FBI) has included Sajid Mir to its most wanted
list, owing to his alleged involvement in 2008 Mumbai Terror attack and declared a reward of $ 5 million
for providing any information that can help his conviction or arrest;

And whereas, Sajid Mir was one of the main planners of the Mumbai terror attack (26/11/2008)
and was responsible for the largest ever oversea LASHKAR-E-TAIBA terror attack resulting in death of
nationals of several countries including India and the Western countries;

And whereas, investigation by National Investigation Agency had revealed that Sajid Mir was the
key handler of David Coleman Headley for the 26/11 Mumbai Terror Attack, who was involved in reccy-
cum-surveillance activities for 26/11 Mumbai terror attack;

And whereas, Sajid Mir is a accused in the cases registered in connection with 26/11 Mumbai
Terror attack and under investigation by the Mumbai Police and the National Investigation Agency;

And whereas, two Red Corner Notices Number A-6269/10-2010 and A-2032/2-2019 have been
issued against Sajid Mir;

And whereas, the Central Government believes that Sajid Mir @ Sajid Majeed @ Ibrahim Shah @
Wasi @ Khalid @ Muhammad Waseem is to be notified as a terrorist under the said Act;

Now, therefore, in exercise of the powers conferred by clause (a) of sub-section (1) of section 35 of
the Unlawful Activities (Prevention) Act, 1967, the Central Government hereby makes the following
amendment in the Fourth Schedule to the said Act, namely:-

In the Fourth Schedule to the said Act, after serial number 13 and entries relating thereto, the
following serial number and entries shall be inserted, namely:-

“14.  Sajid Mir @ Sajid Majeed @ Ibrahim Shah @ Wasi @ Khalid @ Muhammad Waseem”.

[F.No. 11034/24/2020-CT-1]
ASHUTOSH AGNIHOTRI, Jt. Secy.

CIEE Rl

T fawett, 27 FFqaY, 2020

F1.37. 3817(37).— FAfarfaeg ey (FRamwon) sitaf=em, 1967 (1967 1 37) (& =a8 T8+
TET I ATATAITH FgT 74T 8) FT ATSAT 37 T F wfqux fAferfawg rrwarat F o sfeew gardt
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TaTT T IUe F3A T AaHars qaedl BRaThaTal & day § Fraarel # Y 399 gaiad &t gq
Iy FA & forw sttarfRataa e man e

A 3 At it 9T 35 Ft STATT (1) F G (F), Feald LRI HI FHT =AY F 779 &l 3
aterfeem &t =S et § gt w3 % forg g #war g, % 3% a8 A g & a8 adware #
wifera ;

dT IgE AOPWT IH AgHE W I I qOEA 9g Sh g 9re REmh
TEATHTETE/ATFRCIETE TR AeFE-U-09aT % ATHA{0g siidsharal §ad &7 UF FHST § 3T
TEATHTE TS/ HSTRLTETE ITTRedTd & STEH-FeH T H ST &gt Frar g ;

AT ALFL-T-TTST I ATATHIHT T TZeAT SATLAT o ST FH HE&ATH 5 IT ATqFATGT TS 6 &
H gHtag e g

ST THT qSPAA AHFL-T-ATAT L 0l TAT AT I T 3T THL-FLHIT H FEUS & AT
& T T@-9Te FAT § | a8 A9 AN o ATeTH 8 9 H AeR-U-qFaT ATqrhg| 6l Ta9S FI 6
e 3y, A= Tearastl 3T v HATT A T ST FAT

AT THF AAAA FAATHTH AT ord (24 vz, 2002), 2 sar ghdt, ada &sme
THEITH S (28 f&@Faw, 2005) 9 Al gaer qas (11 JaT1s, 2006) H A 27 | T saqmee 3iw
HeTE ATehT ZH (26 TATEE, 2008) AT H TH AT

A% T A 3 Fwg TeFAT Afem e 1-4281-6-2012 ST ffer 1 2

ST Fedtd FLRT T A8 fosary 2 & qw qofvaer 3 sgwe 91s I IHE S 9E 3% g0
ATE I<H ATATHAH F T SAFaATET hwaH ATSgr=d AT ST &,

qq:, A, Feard TR, Afafaeg Grarwar (Ramon) sitaf@aw, 1967 it amer 35 &t 37emT (1)
& G (F) G T& ATHAT T TANT Fd gU I ATAIH 61 At st # Aaferia gengs 1 g,

Ih ATATATH T =AY AT §, FH G 14 307 399 gataq gtatei & varg Mutried w7
T ST TSt siq:earfoa it STusf, srerie -
“15. TF ATAA IF AZHE AT 3% THF A AT 9 35 LT ATE 7 |
[T.5.11034/24/2020-F1E-1]

STEATT AR AT, T A=

NOTIFICATION
New Delhi, the 27th October, 2020

S.0. 3817(E).— Whereas, the Unlawful Activities (Prevention) Act, 1967 (37 of 1967)
(hereinafter referred to as the said Act) has been enacted to provide for more effective prevention of certain
unlawful activities of individuals and associations and for dealing with terrorist activities and for matters
connected therewith;
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And whereas, clause (a) of sub-section (1) of section 35 of the said Act empowers the Central
Government to notify the name of an individual in the Fourth Schedule to the said Act, if it believes that he
is involved in terrorism;

And whereas, Yusuf Muzammil @ Ahmad Bhai @ Yousuf Muzammil Butt @ Hurreira Bhai,
resident of Islamabad/Muzaffarabad, Pakistan is a commander of proscribed terrorist organisation,
LASHKAR-E-TAIBA and operates its operations in the Jammu and Kashmir from Islamabad/
Muzaffarabad, Pakistan;

And whereas, LASHKAR-E-TAIBA is listed as a terrorist organisation under the First Schedule to
the said Act at serial number 5;

And whereas, Yusuf Muzammil looks after the recruitment of LASHKAR-E-TAIBA cadres and
their training and for purpose of infiltration into the Jammu and Kashmir. He arranges finances, travel
documents and other logistics through his associates, for LASHKAR-E-TAIBA terrorists to be infiltrated
into India;

And whereas, Yusuf Muzammil is an accused in terrorist attacks on Akshardham temple, Gujarat
(September 24, 2002), terror attack on Indian Institute of Science, Bangalore (December 28, 2005), serial
blasts in local trains in Mumbai (July 11, 2006), and Mumbai terror attack (November 26, 2008) cases;

And whereas, Red Corner Notice Number A-4281-6-2012 has been issued against Yusuf
Muzammil;

And whereas, the Central Government believes that Yusuf Muzammil @ Ahmad Bhai @ Yousuf
Muzammil Butt @ Hurreira Bhai is to be notified as a terrorist under the said Act;

Now, therefore, in exercise of the powers conferred by clause (a) of sub-section (1) of section 35 of
the Unlawful Activities (Prevention) Act, 1967, the Central Government hereby makes the following
amendment in the Fourth Schedule to the said Act, namely:-

In the Fourth Schedule to the said Act, after serial number 14 and entries relating thereto, the
following serial number and entries shall be inserted, namely:-

“15.  Yusuf Muzammil @ Ahmad Bhai @ Y ousuf Muzammil Butt (@ Hurreira Bhai”.

[F.No. 11034/24/2020-CT-1]
ASHUTOSH AGNIHOTRI, Jt. Secy.

CIEE Rl

T fawett, 27 FFqaY, 2020

.31, 3818(37).— fafafe=g Grarsera (FRarwo) srfafa=ra, 1967 (1967 #1 37) (& =@ =0+
THTA 3<h ATATHIT Fgl AT §) H ATSIT ST T 6 HqqT [Areriasg HATHATdr & T Tiew Tarar
THaTT T IUe FXA T AaHharg daedl BRaThaTal & dae § Fraarel #d oY 399 gaiad &t gq

Sae F % forw srfarfRafa e @ g;

A I AfAf=w it 91T 35 FT ISTATT (1) F GT (F), Feald LRI &I heT =AY F 7TH &l I
srterfeam &t =S e § g #3 F forg g #ar g, s 39 a8 A g & a8 adware #
Tt ;
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ST 3153% TEHTH "l S Aeqd LA Hal Sraat s+ qig 10 fTEw, 1954 (3%ca® 1948
2) T Aegea| (ATt ATR/ZEATHTEE A9FT-U-qqT % TS [k Frd F&31/9mmat 7 9@ 2 ST q9he-u-
et o faaelt daeft faamr & wqa % =9 § w1 F @R

AT ALFL-T-JTST I ATATAIH T TZeAT SATLAT o T FH TCATH 5 IT ATqTFATET TS 6 &
H Eag T g

SIY 37537 TEHTH Wl HI<h T AHET, HIH 15T HIURMT &9 g7 aE 4 997, 2010
FTAITAF AT TEAT 13224 F efie faer srfsrgra At swaht (TaEistidy) & =7 # srfaga fham g;

Sfi¥ 3TeqT TEHTH Wl AHT-U-JaaT F {70 o &g F3 | o7 2

AT eqy A HHI AREHT FEUE FgEdec! qMT ge0ae A e #§ THaEse
TFCAE RaTed sFaearesiq (7 7S, 2006) T F=1a 63 fSreeh & F1E0r 4 R 979 g7 M0 i =6

AT § STTUTRT AT GaraTe Iiere IeT Sfea o o o1 <31 &,

AT Feal T AL 1 I8 (0are § T 557 T@AE Hal 3% g LA Hejl 3t A&« ad &
T SrahaTar & | STfEg=a AT ST &

qq:, A, Feard G, Efafaeg Grarwar (Ramon) sitaf@aw, 1967 #it amer 35 &t 37emT (1)
% T (F) G T& ATHAT T TANT Fd gU 36 ATAIH 61 At st # Muferiad gengs Fdt 2,

I ATARTH FT AT TEHT §, FH G qiF 15 3T 399 datad Natedi & Tarq Mutered w7
T ST TATSAT Siaq:ioa it ST, i -

“16. T3 TEHTT HET ST Toqd LA H&T 7|

[%FT.%.11034/24/2020--1]

STSATT ARAZ AT, FFT T=a

NOTIFICATION
New Delhi, the 27th October, 2020

S.0. 3818(E).—Whereas, the Unlawful Activities (Prevention) Act, 1967 (37 of 1967) (hereinafter
referred to as the said Act) has been enacted to provide for more effective prevention of certain unlawful
activities of individuals and associations and for dealing with terrorist activities and for matters connected
therewith;

And whereas, clause (a) of sub-section (1) of section 35 of the said Act empowers the Central
Government to notify the name of an individual in the Fourth Schedule to the said Act, if it believes that he
is involved in terrorism;

And whereas, Abdur Rehman Makki @ Abdul Rehman Makki, having date of birth on the 10th
December, 1954 (Alternate 1948), S/o Abdullah, resident of Lahore / Islamabad is Head of LASHKAR-E-
TAIBA’s political affairs wing/arm and served as Head of LASHKAR-E-TAIBA's foreign relations
department;

And whereas, LASHKAR-E-TAIBA is listed as a terrorist organisation under the First Schedule to
the said Act at serial number 5;
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And whereas, Abdur Rehman Makki has been designated as a Specially Designated Global
Terrorist (SDGT) under Executive Order 13224 dated the 4th November, 2010 by the United States
Department of Treasury, United States of America;

And whereas, Abdur Rehman Makki is involved in raising funds for LASHKAR-E-TAIBA,

And whereas, Abdur Rehman Makki supervised the Improvised Explosive Device Explosion
(May 7, 2006) inside Odeon theatre, RTC Cross Road, Chikkadpally PS, Hyderabad, causing injuries to 4
persons and accused in this case being investigated by the Hyderabad Police;

And whereas, the Central Government believes that Abdur Rehman Makki @ Abdul Rehman
Makki is to be notified as a terrorist under the said Act;

Now, therefore, in exercise of the powers conferred by clause (a) of sub-section (1) of section 35 of
the Unlawful Activities (Prevention) Act, 1967, the Central Government hereby makes the following
amendment in the Fourth Schedule to the said Act, namely:-

In the Fourth Schedule to the said Act, after serial number 15 and entries relating thereto, the
following serial number and entries shall be inserted, namely:-

“16.  Abdur Rehman Makki @ Abdul Rehman Makki”.

[F.No. 11034/24/2020-CT-I]
ASHUTOSH AGNIHOTRI, Jt. Secy.

A==
S faeetY, 27 srqa, 2020

FT.37. 3819(37).—Fafarfe=g Fharsaa (FRamwon) srfafara, 1967 (1967 =1 37) (e =0 =8+

THTA 3<h ATAHIT Fgl TAT &) H ATSIT AT T 6 HiqaF [Areriasg HAmhardr & 7 oTfes yarar
fRamor #7 Iuay FA ST Adware Gadt HATRATI F Hae H FEAer Hid {7 399 garad [@Auai gq

UG FA = oru srferfaataa fhar = g;

A 3 st it 9T 35 Ft STATT (1) F G (F), Feald TR HI FT =78 F 779 F°1 3
srterfe=m &t =T T § Afega w3 & o qerh At g, s 39 a8 Ay g & a8 ardware #
wfor 2,

AT oTTE EHE 3% ATes HgqR TEHqedT o e &t arir@ 10 e, 1980 ¢ fAamdr #1-17
AR ATH T THAT FAT AThed e i et Farht @y fSEr oasme aiq artedTe, T9a-u-

AT ATTHATAT FHEST F U 3 HeeA FeATg-U-3 1 1 ad wresaa ATHAoEg doeT w137 vE g ;

AT ALFL-T-TTST I ATATAIH T TgeAT ATLAT o AL FH HEATH 5 IT ATARATGT THeA 6 &
Hgas g ;

ST TioTE AgHE 946 1T AR T 28 faHay, 2016 & FAITA® el 13224 & el
farore srforfa S ardsraret (TaEsiid) % =0 § sfafza 2

AT oToE WEHE AH-U-a9aT ATHHIUG saaardr @9ed & Y@ X g9 Ty Aftvfed
ATAFATET TS WgHE e o ar ATed § ATd faerey fhamsrardt & forw enfis / adraeme w3 #7 sme #

&I HSTohY 3T TATIOT el S AT AT & (o0 GSAT § &MHA § ;
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dT TF HHAT (§. AH-20/2018/UAsMEU/S0aas air@ 02.07.2018) sdsarg Afdweor
HATHAT [FATE-U-Tr T FISSH (THEAEUE)] H ATorg HgqR & fawg Tofeeqa FFar mam s g
AT SFTHHLT (TAATST) FILT A (o f3haT 737 ;

AT FealT AR FT T8 foame g & omfore 7gqE 3% 9TNIE A8YE TgHqedT 3t Saad &
T SrawaTar & &9 | Afgg=a & ST &,

qq:, o1, Fearg g, Aferfaeg e (e stfafRa, 1967 Y amer 35 F 37amT (1)
& T (F) FTT T& ARAT HT TART FXd g4 I SATAAH hf A1t gt # Fafatad dengT w3l &,
JATT -

I ATAATH T AT TTEHT §, FH g% 16 37T 99 Saied Tatedi & Tarq et w7
AT ST TATSIT A EATTIT T STTUI, ST -

“17. ATTSIE AEHE S AMTTe% AgHE LA ” |

[%FT.%.11034/24/2020-5-1]

STSLATT ARG, FFT A=

NOTIFICATION
New Delhi, the 27th October, 2020

S.0. 3819(E).—Whereas, the Unlawful Activities (Prevention) Act, 1967 (37 of 1967) (hereinafter
referred to as the said Act) has been enacted to provide for more effective prevention of certain unlawful
activities of individuals and associations and for dealing with terrorist activities and for matters connected
therewith;

And whereas, clause (a) of sub-section (1) of section 35 of the said Act empowers the Central
Government to notify the name of an individual in the Fourth Schedule to the said Act, if it believes that he
is involved in terrorism;

And whereas, Shahid Mehmood @ Shahid Mehmood Rehmatullah, having date of birth on the
10th April, 1980, resident of B-17, Salman Tariq Hussain Square, Karachi, Pakistan and permanent resident
of Sheikhpura district, Punjab Province, Pakistan is the Deputy Chief of proscribed organisation Falah-i-
Insaniyat Foundation, a frontal organisation of terrorist organisation LASHKAR-E-TAIBA,

And whereas, LASHKAR-E-TAIBA is listed as a terrorist organisation under the First Schedule to
the said Act at serial number 5;

And whereas, Shahid Mehmood has been designated as a Specially Designated Global Terrorist
(SDGT) under Executive Order 13224 on the 28th December, 2016 by the United States of America;

And whereas, Shahid Mehmood along with Hafiz Mohammad Saeed, Chief of proscribed terrorist
organisation LASHKAR-E-TAIBA and a United Nations Designated terrorist, is involved in a conspiracy to
create bases and sympathizers in India by sending funds in the garb of religious/charity work, for anti-India
activities;

And whereas, a case (No. RC-20/2018/NIA/DLI dated 02.07.2018) has been registered and
investigated by the National Investigation Agency (NIA) against Shahid Mehmood in a {Falah-i-Insaniyat
Foundation (FIF)} Terror Funding case;

And whereas, the Central Government believes that Shahid Mehmood @ Shahid Mehmood
Rehmatullah is to be notified as a terrorist under the said Act;
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Now, therefore, in exercise of the powers conferred by clause (a) of sub-section (1) of section 35 of
the Unlawful Activities (Prevention) Act, 1967, the Central Government hereby makes the following
amendment in the Fourth Schedule to the said Act, namely:-

In the Fourth Schedule to the said Act, after serial nhumber 16 and entries relating thereto, the
following serial number and entries shall be inserted, namely:-

“17.  Shahid Mehmood @ Shahid Mehmood Rehmatullah”.

[F.No. 11034/24/2020-CT-1]
ASHUTOSH AGNIHOTRI, Jt. Secy.

SIECCE]
S faeett, 27 srqa, 2020

FT.37. 3820(37).—Fatafewg Frarsara (FRamwon) srfafara, 1967 (1967 =1 37) (e =o¥® zo%

THTA 3<h ATATHIH Fgl AT §) H ATLIT A T 6 HiqaF [@Ateriasg HATHATIr & AT TfeT Tarar
RaTor &7 IUEY T AT AawATe Gael BTl & Hag H wEATe! HA oY 399 "atdd Fudi gq

ey Fee & forw srferfaafaa e g;

A 3 st it amer 35 Ft STATT (1) F G (F), Feald TR HT FT =78 F 779 Fl 3
srterfe=m &t =T e § Afega # % oy gerch #ar g, s 39 a8 fFary g & a8 ardware #
wfere €

T, FERTqAT S e IHATH I T3a A1ed 3% he T AgHgedl T et S+ aria 2
S, 1966 g, ST FqHT § TiheaTd § g, ATHH UG Aawaral Sadi A9He-U-dI&T 3 STq-U-HIgFg FT
TF T HEE

T, ALF-T-TTAT I ATAAIH AT TgAT SATIAT F /7 H. 5 IT T AA-U-HIgFT FH H. 6 I¥
ATAFATET A % w7 H gH495 © ;

31T, FERTqedT T TATITH HiQT Srds gHel ATA (2002) # R I 1T ST gaeras
HTH (2004) § TS 6 [=ed F T=F § geLrare qierd gy USeaihd AT Aeafud Al |
EIER

3T, FRT LA HT Ag AT g o Fgrqedl S og greaTd 3% d3a 9189 3% e &l 3
FferA=m & e sasarar & =7 § stfeef=a B e g

qq:, 4, I e, fafafesg harsary (Famon) sitef==m, 1967 %t amr 35 it 374mT (1)

& @ (F) T T&T ATRAT FT TN FId gU, I AT Al AT gt | Haferiad gera wdr &,
ERI

£y

36 srferfeae 7 =Tt EET § w9 . 17 ST 399 gataq TEiedi & Tarq Heteted w9 9.
ST wfafeat siaerfu it STt srerq -

“18. TIEIqAT 3 A IhATT I TR H2d 3% he |

[®1.5.11034/24/2020-1E-1]

TSI ARAZ AT, T Tf=ra
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NOTIFICATION
New Delhi, the 27th October, 2020

S.0. 3820(E).—Whereas, the Unlawful Activities (Prevention) Act, 1967 (37 of 1967) (hereinafter
referred to as the said Act) has been enacted to provide for more effective prevention of certain unlawful
activities of individuals and associations and for dealing with terrorist activities and for matters connected
therewith;

And whereas, clause (a) of sub-section (1) of section 35 of the said Act empowers the Central
Government to notify the name of an individual in the Fourth Schedule to the said Act, if it believes that he
is involved in terrorism;

And whereas, Farhatullah Ghori @ Abu Sufiyan @ Sardar Sahab @ Faru, having date of birth on
the 2" June, 1966, S/o Ahmedullah Ghori, presently based in Pakistan, is a key member of proscribed
terrorist organisations, LASHKAR-E-TAIBA and JAISH-E-MOHAMMED;

And whereas, LASHKAR-E-TAIBA is listed as a terrorist organisation under the First Schedule to
the said Act at serial number 5 and JAISH-E-MOHAMMED at serial number 6;

And whereas, Farhatullah Ghori is accused in the cases being registered and investigated by the
Guijarat Police in Akshardham Temple terror attack (2002) case and by the Hyderabad Police in conspiracy
to eliminate political leaders in Hyderabad case (2004).

And whereas, the Central Government believes that Farhatullah Ghori @ Abu Sufiyan @ Sardar
Sahab @ Faru is to be notified as a terrorist under the said Act;

Now, therefore, in exercise of the powers conferred by clause (a) of sub-section (1) of section 35 of
the Unlawful Activities (Prevention) Act, 1967, the Central Government hereby makes the following
amendment in the Fourth Schedule to the said Act, namely:-

In the Fourth Schedule to the said Act, after serial number 17 and entries relating thereto, the
following serial number and entries shall be inserted, namely:-

“18.  Farhatullah Ghori @ Abu Sufiyan @ Sardar Sahab @ Faru”.

[F.No. 11034/24/2020-CT-I]
ASHUTOSH AGNIHOTRI, Jt. Secy.

EIPERE]
S faeetY, 27 srqa, 2020

FT.3T. 3821 (7). —atafewg s (Famon) srfafaam, 1967 (1967 &1 37) (e =89 389+
THETA I ATATIH FT AT 8) FT ATBAT &7 T F Fwfaa FEfefawg Grarserdt % i sfes garey
AT #7 IUey T ST Aaware Gadt HATRATI % Hae H Al Hid {7 399 garad [@uai gq

ERERE T ARIUEIPIERIECRERIRIRIES

A 3 AfAf=w it 91T 35 FT STATT (1) F G (F), Feald TR HI heT AT F ATH &l I
st it =T et § ATSga F & o gerh war g, e 39 I8 oAy g & a8 ardware |
afera
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31T, 3TeqA T3 AT I HFAT 3% R FEIL I TG ATAT 35 HIATHT R T3 ST T
el ey qIfaT Aedl MarEt agara(R, qrFea, [l S= qE 1 S=ad, 1977 2, atafafug
ATTFATET ST AI-U-HTZHE T Teh TG T ¢ ;

ST, S-T-HIZHHE I ATAAAH 0l Tgell gl & FH §. 6 I AAHATET H54 & &7 § A 65

AT, Foqd THF AW TATzeT &2 e (2 famwaw, 2010) T3 TS THIEHT T AAFHaTal &
&7 § ArfHT AT g

31T, ST5ge T3 STENTT ATt | WIreror SOt 6T TATa=T § qRAferd g ofiT qrfeeare it oo &
AT # AGHAEl g0 F4  § AT AFAfIq g 3T g T3% AT FBHIE (A1) | FUTC
(STRATIAETTE) WA TARATed argand areei-814 & oW d9gvor (24.12.1999) & w==i= # ot
afeaferd oT;

3T, 155 T FEIE AT 6, 7% [dodl I srawaral gaor (13.01.2001) # & g7l
T ST AT AT TET TSHHIE T Aqdwarat gaor (02.01.2016) 7§t w===rehd’ T ;

3T, 3155 TS AL SIS, HGaT, STEH-FLHIT AT 9 I AT A o HTHA, TGN, FHGaT,
STH-FEHIT e T 9% AT gHA o JIHA, qiaT, TH-HHIT q4T7 F9 9T AqFaTal gAd & ATAA,
AT, TERTY, USTd It O 9T ST gHe & AT, TIETE 89T FT ATt gHel & JTH, STH-
FLHIT 3T TSTAHIE AT HAT TEAT T ATAFRATAl SAA 6 HIAA H STHIh T ;

3T, 35T T3 STENY & [A%g 1€ FHIA & A1 H. T-566/6-2000 ST A1 AT 8 ;

31T, FRT TR 1 A2 forary 2 o ofeger T3 STe 3% qOdT 3% {8 3 912 916l 3%
HIATAT AT T3 STENT AT S<h ATATHIAT F Tl asharal & &9 § reg=~ra a1 e 3 ;

qq:, A9, g g, AtaEeg rammar (Faro) sfafaam, 1967 &t e 35 i I7emT (1)
& @ (F) T T&T ATRAT FT TN FId gU, I AT Al FredT srqget | Haforfaa gere w2 &,
_ATT -

£y

36 arterferae #7 =TT EET § w9 9. 18 ST 399 "etad Etedi & TAq Hetited w9 9.
ST wfafeat siaerfu it STt srerq -

“19. 353 T AT I HFAT I HFAT ST I A1E ATAT 3% HATHT THAT T T |

[F1.5.11034/24/2020-51E1-1]

SATSATT ARAZ AT, FFT T4

NOTIFICATION
New Delhi, the 27th October, 2020

S.0. 3821(E).—Whereas, the Unlawful Activities (Prevention) Act, 1967 (37 of 1967) (hereinafter
referred to as the said Act) has been enacted to provide for more effective prevention of certain unlawful
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activities of individuals and associations and for dealing with terrorist activities and for matters connected
therewith;

And whereas, clause (a) of sub-section (1) of section 35 of the said Act empowers the Central
Government to notify the name of an individual in the Fourth Schedule to the said Act, if it believes that he
is involved in terrorism;

And whereas, Abdul Rauf Asghar @ Mufti @ Mufti Asghar @ Saad baba @ Maulana Mufti Rauf
Asghar, having date of birth on the 1% January, 1977, S/o Allah, Bakash Sabir Alvi, resident of
Bahawalpur, Pakistan, is a key member of proscribed terrorist organisation JAISH-E-MOHAMMED;

And whereas, JAISH-E-MOHAMMED is listed as a terrorist organisation under the First Schedule
to the said Act at serial number 6;

And whereas, Abdul Rauf Asghar has been designated as terrorist by the United States Treasury
(December 2, 2010) United States of America;

And whereas, Abdul Rauf Asghar is involved in setting up training camps in Pakistan and also
involved in organising terrorist attacks in India from Pakistan soil;

And whereas, Abdul Rauf Asghar was involved in conspiracy of Hijacking (24.12.1999) of Indian
Airlines aircraft 1C-814 from Kathmandu (Nepal) to Kandahar (Afghanistan);

And whereas, Abdul Rauf Asghar was key conspirator in the terrorist attack (13.12.2001) on the
Indian Parliament House, New Delhi and also conspirator of the terror attack (02.01.2016) at the Air Force
Station Pathankot;

And whereas, Abdul Rauf Asghar was the accused in terror attack case of Army Camp. Janglot,
Kathua, Jammu and Kashmir, terror attack case of P.S Raj Bagh, Kathua, Jammu and Kashmir, terror
attack case of Army Camp, Samba, Jammu and Kashmir, terror case of P.S Dina Nagar, Gurdaspur,
Punjab, terror attack case of Tangdhar Army Camp, Jammu and Kashmir and Pathankot Air Force Station
terrorist attack;

And whereas, Red Corner Notice Number A-566/6-2000 has been issued against Abdul Rauf
Asghar;

And whereas, the Central Government believes that Abdul Rauf Asghar @ Mufti @ Mufti Asghar
@ Saad baba @ Maulana Mufti Rauf Asghar is to be notified as a terrorist under the said Act;

Now, therefore, in exercise of the powers conferred by clause (a) of sub-section (1) of section 35 of
the Unlawful Activities (Prevention) Act, 1967, the Central Government hereby makes the following
amendment in the Fourth Schedule to the said Act, namely:-

In the Fourth Schedule to the said Act, after serial number 18 and entries relating thereto, the
following serial number and entries shall be inserted, namely:-

“19.  Abdul Rauf Asghar @ Mufti @ Mufti Asghar @ Saad baba @ Maulana Mufti Rauf
Asghar”.

[F.No. 11034/24/2020-CT-1]
ASHUTOSH AGNIHOTRI, Jt. Secy.

EIPEAE]
S faeetY, 27 srqa, 2020

F.3M. 3822(37).— fafafe=g e (FRamwon) srferfa=ra, 1967 (1967 #1 37) (e =9 =9+
THETA I AT FT AT ) FT ATBAT v Tt F wfaa Ffefawg Grarserdt % i sfee gardy
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TaTT T IUee F3A T AaHars qaedl BRaThaTal & day § Fwraarel #9 oiY 399 gaiad &t gq
Iy FA & forw sttarfRataa e man e

A 3 At it 9T 35 Ft STATT (1) F G (F), Feald TR HI FHT =AY F 7T &l 3
aterfeem &t =3 e § g w3 % forg g #wwar g, 7% 3% a8 A g & a8 adware #
Tt 8;

Y, TATRH ¥ I AZHS AT HIgFe et 9O 3% ST ermwie fBegd 3% U, v, 9@ 3% i,
T AATE T T e, FHarHT agara @, e, AT9HtE srawarar S S9q-U-HIg g #7 UH
STHE HEE

ST, SA-T-HIZHHT I ATAAAH T Tgatl g1 & FH &, 6 I AAHATEl §54 & &7 § A 65

3T, TATRH AT (AITA) | FIT (AFATAEATT) AT TATATEA ATIATT M6 1-814 FISHTE &
AT TI2 20T (24.12.1999)  w=== # off "ivwferd o ;

o<, TaATRH AT AT 5O, 72 Reell 0% Ardsaret gaer (13.01.2001)  H&T Te=i=ra’ o7 ;
3, TR ¥ F fawg Y= FiT &7 Ffew 7. 1-560/6-2000 ST T AT 7

Y, ¥ AL F7 a8 A & % aren oAy 9% qgHe 9ol "igte 9ol 99 S% Saw
svore et 3 UL UL 9 S A #T S srferfRe o orefie srdeara % = # srfag e e s g

qq@:, AT, F T geR, AtafEeg s (e stfafam, 1967 S e 35 i 39emT (1)
& T (F) T TET ARRAT T TN Fd U, I AT AT Hf AT STg= 1 § Faferiaa gemes w2l &,
AT -

£y

36 rferferae 7 =TT TEET § w9 9. 19 ST I9Y gatad Etedi & TAq Hetited w9 9.
S grafeaT siq:-eafud it STustt, srerd -

“20. TATRH AT IH AZHT AT HIZEHTE AT 9 I FAT9E NS (=l IF U. U, 99 35 =A% |

[F1.5.11034/24/2020-51E1-1]

STEATT AR AT, T A=

NOTIFICATION
New Delhi, the 27th October, 2020

S.0. 3822(E).—Whereas, the Unlawful Activities (Prevention) Act, 1967 (37 of 1967) (hereinafter
referred to as the said Act) has been enacted to provide for more effective prevention of certain unlawful
activities of individuals and associations and for dealing with terrorist activities and for matters connected
therewith;

And whereas, clause (a) of sub-section (1) of section 35 of the said Act empowers the Central
Government to notify the name of an individual in the Fourth Schedule to the said Act, if it believes that he
is involved in terrorism;
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And whereas, Ibrahim Athar @ Ahmed Ali Mohd. Ali Shaikh @ Javed Amjad Siddiqui @ A.A.
Shaikh @ Chief, S/o Allah Bakash Sabir Alvi, resident of Bahawalpur, Pakistan is a key member of
proscribed terrorist organisation JAISH-E-MOHAMMED;

And whereas, JAISH-E-MOHAMMED is listed as a terrorist organisation under the First Schedule
to the said Act at serial number 6;

And whereas, Ibrahim Athar was involved in conspiracy of Hijacking (24.12.1999) of Indian
Airlines aircraft 1C-814 from Kathmandu (Nepal) to Kandahar (Afghanistan);

And whereas, Ibrahim Athar was key conspirator in the terrorist attack (13.12.2001) on the Indian
Parliament House, New Delhi;

And whereas, Red Corner Notice Number A-560/6-2000 has been issued against Ibrahim Athar;

And whereas, the Central Government believes that Ibrahim Athar @ Ahmed Ali Mohd. Ali
Shaikh @ Javed Amjad Siddiqui @ A.A. Shaikh @ Chief is to be notified as a terrorist under the said Act;

Now, therefore, in exercise of the powers conferred by clause (a) of sub-section (1) of section 35 of
the Unlawful Activities (Prevention) Act, 1967, the Central Government hereby makes the following
amendment in the Fourth Schedule to the said Act, namely:-

In the Fourth Schedule to the said Act, after serial number 19 and entries relating thereto, the
following serial number and entries shall be inserted, namely:-

“20.  Ibrahim Athar @ Ahmed Ali Mohd. Ali Shaikh @ Javed Amjad Siddiqui @ A.A. Shaikh
@ Chief”.

[F.No. 11034/24/2020-CT-I]
ASHUTOSH AGNIHOTRI, Jt. Secy.

EIPERE]
S faeetY, 27 srqa, 2020

F1.37. 3823(31).—aferfawg fhamwery (Ramwo) stferf==m, 1967 (1967 1 37) (& =o# =9+
THETA I AR FZT AT 3) FT ATHAT T 1 F Fwtaaa faferfewg Srarwarat % siv sfes gard
fRamor #7 Iuy FA ST AdwaTe Gadt HATRATI % Hag H ARl H AT 399 garad [@AuAi gq

UG FA = orw srfefaataa o = g;

A 36 et it amer 35 FF START (1) F G (F), Feald TR F7 Rl =28 F 719 *°1 3<%
srterte=m &t =T e § ATSga F & o gerh war g, e 39 I8 oAy g & a8 srdware |
Hfom &;

Y, TAF gy S Aoegd TF S Agre qaw [Fardr sgaqe, dfeeam st
ATTRATEY TS AIT-U-HIZEHE T U THE TG67 & ;

T, SAA-T-HIZHHT I ATAAAH 6T Tgeil g1 & FH . 6 I AAHATEl T34 F &7 § GA65
2

AT, THF AT ATRATT TITATeA AT ATSHI-814 FISHTE (FITA) H FLTT (AFATHEITE)
FomT STI= 20T (24.12.1999) F we=i= # off \ivatora o ;
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oY, T e F faeg ¥ FA 7 Ao . 1-565/6-2000 JrY fhar o 2 ;

AT, FET G F A Ay g I aegy 3% ASgY THE IF HIGHHE AT F 3H
AT % AT raFwaTar & &9 | Areg=d Far Im1 8 ;
qq:, o, Fara g, AfafEeg s (Famon) sifafam, 1967 & e 35 i 39amT (1)

F T (F) T TET AREAT T TN Fd U, I AT A7 6 FdT Seg= 1 § Faferfaa demas w2 §,
AT -

I SATIHTT AT AT A=A | w7 7. 20 ¥ ITH HAEd TASA1 & 77 HaEtotad w9 4.
T giafeat sia:eriud 1 Srot, sreriq -

“21. THF AL I% AL T 3 HIgHAE T 19" |

[%FT.%.11034/24/2020-5-1]

STSATT ARARIAT, FFT A=

NOTIFICATION
New Delhi, the 27th October, 2020

S.0. 3823(E).—Whereas, the Unlawful Activities (Prevention) Act, 1967 (37 of 1967) (hereinafter
referred to as the said Act) has been enacted to provide for more effective prevention of certain unlawful
activities of individuals and associations and for dealing with terrorist activities and for matters connected
therewith;

And whereas, clause (a) of sub-section (1) of section 35 of the said Act empowers the Central
Government to notify the name of an individual in the Fourth Schedule to the said Act, if it believes that he
is involved in terrorism;

And whereas, Yusuf Azhar @ Azhar Yusuf @ Mohd. Salim, R/o Bahawalpur, Pakistan is a key
member of proscribed terrorist organisation JAISH-E-MOHAMMED;

And whereas, JAISH-E-MOHAMMED is listed as a terrorist organisation under the First Schedule
to the said Act at serial number 6;

And whereas, Yusuf Azhar was involved in conspiracy of Hijacking (24.12.1999) of Indian
Airlines aircraft 1C 814 from Kathmandu (Nepal) to Kandahar(Afghanistan);

And whereas, Red Corner Notice Number A-565/6-2000 has been issued against Yusuf Azhar;

And whereas, the Central Government believes that Yusuf Azhar @ Azhar Yusuf @ Mohd. Salim
is to be notified as a terrorist under the said Act;

Now, therefore, in exercise of the powers conferred by clause (a) of sub-section (1) of section 35 of
the Unlawful Activities (Prevention) Act, 1967, the Central Government hereby makes the following
amendment in the Fourth Schedule to the said Act, namely:-

In the Fourth Schedule to the said Act, after serial number 20 and entries relating thereto, the
following serial number and entries shall be inserted, namely:-

“21.  Yusuf Azhar @ Azhar Yusuf @ Mohd. Salim”.

[F.No. 11034/24/2020-CT-I]
ASHUTOSH AGNIHOTRI, Jt. Secy.
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SIECCE]
7% fReet, 27 srerqEw, 2020

F1.37. 3824(1).—afarfawg ey (FRamwon) siferfe=m, 1967 (1967 1 37) (& =o# =9+
THETA I ATATIH FT AT ) F7 =AMPAT v vt & wfaa ffefawg Grarserdt % i srfess gardy
AT &7 IUEY T AT AaFwATE Gael ThaTwRdTdl & Hag H wEATg! H ST 399 "gatdd Fuai gq

ey F¥ & forw srferfaafaa e g;

A 3% AfafF=m & e 35 FT ITUTRT (1) F G (F), Feald T K FT TS F 910 F1 3F
srterfe=m it =T e § ATSga # & o gerh Far g, e 39 Ig oAy g & a8 ardwarg |
#fer 2;

3T, oTTfeR T I BT ATEE 9IS I I¥ AT &1, T 3755 A (HaTdl ALahsT dagFd faq
TR FSTeeh! PR g 1970 8, SATHATUG SahaTal Siad SI9-U-HIgHHE & UF Y@ 93e7 ¢ ;

31T, FAT-T-HIEFAS ITH ATATAIH hl TEAT ATLAT 6 FH &, 6 T AqHATl T & &9 § A

3T, ATRE A HATeehe F9e? § JO-U-HgFE T A= HHET § ST AT § SA9q-T-HIZHST
& ATARATISAT il AT BT THAEAT FLAT g AT AT | SqAeh! GAAT i TISHT, I Ghe a1 AT I
fAoares 7 «ft afeafaa 8

AT, oTfeg dr® 12 FawaT, 1994 T Reware 7T T3 o7 3T weq &f Sai § 16 a9 il eatey
ST e o TATG 2010 H ATAT o TEd faartera o o ;

AT, ATRE AATE HATARe Ty, qTHedTd o JIAEAT T, TSTHHE IT AaFaral gae (2

STat, 2016) FT BT TSA=Fd1 A TH=a9F 2T ;

T, T AT SATHFLUT (TAMET) § TSTAHRIE TALAH SATAhT gHA o ool H Tfgs AdE
fa%g TF ATHAT §. AHT-03/2016/TFME 0/ Tuass, arirE 04.01.2016 TRmdsha AT g ;

T, 9MTEE AAE ATLAT TALATET ATLATT HIH (FATE ATHA) (24.12.1999) F AT Tag<or #
AT FifeT AT 2 ;

3T, g avw &1 a8 oA g & aries adi® S Sler fee AT S%h 9% ool &9 &l 3%
AT % AT awaTar & &9 | Areg=d Far M1 8 ;

qq:, 9, Ferg g, Afafaeg Grarwar (Famon) sttafaam, 1967 Fit e 35 &t 37T (1)
& @ (F) T V&0 ATRAT FT TN FId gU, I AT Al AT gt | Faferiad gere wdr &,
ERIG

I arterferae #7 =TT EET § w9 g, 21 ST 399 gatad NEtedi & T Hetited w9 9.
S giafsaT siq:eamfud &t STustt, v -

“22. STTTRE ST 3 FIeT AT(RE ATS 3% I AT & |

[®1.5.11034/24/2020-1E-1]

ATSLATT ARAZIAT, T Tf=ra
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NOTIFICATION
New Delhi, the 27th October, 2020

S.0. 3824(E).— Whereas, the Unlawful Activities (Prevention) Act, 1967 (37 of 1967)
(hereinafter referred to as the said Act) has been enacted to provide for more effective prevention of certain
unlawful activities of individuals and associations and for dealing with terrorist activities and for matters
connected therewith;

And whereas, clause (a) of sub-section (1) of section 35 of the said Act empowers the Central
Government to notify the name of an individual in the Fourth Schedule to the said Act, if it believes that he
is involved in terrorism;

And whereas, Shahid Latif @ Chota Shahid Bhai @ Noor Al Din, having date of birth 1970, S/o
Abdul Latif, resident of Markaz Abdukkah Bin Mubarak, Tehsil Daska, District Sialkot Pakistan and
permanent resident of More Aminabad, Gujranwala, Punjab, Pakistan is a key member of proscribed
terrorist organisation JAISH-E-MOHAMMED;

And whereas, JAISH-E-MOHAMMED is listed as a terrorist organisation under the First Schedule
to the said Act at serial number 6;

And whereas, Shahid Latif is JAISH-E-MOHAMMED’s Launching Commander at Sialkot
sector, who supervises launching of JAISH-E-MOHAMMED terrorists into India and also involved in
planning, facilitation and execution of terror attacks in India;

And whereas, Shahid Latif was arrested on the 12" November, 1994 and was deported via Wagah
in 2010 after serving a term of 16 years in jails in India.

And whereas, Shahid Latif was the key conspirator and co-coordinator of the terrorist attack at the
Air Force Station, Pathankot (January 2, 2016) from Sialkot sector, Pakistan;

And whereas, National Investigation Agency (NIA) has registered a case Number RC-
03/2016/NIA/DLI dated 04.01.2016 against Shahid Latif, in connection with Pathankot Airbase terror
Attack;

And whereas, Shahid Latif is also wanted accused in the Hijacking (24.12.1999) of Indian Airlines
aircraft case (Kandhar Case);

And whereas, the Central Government believes that Shahid Latif @ Chota Shahid Bhai @ Noor Al
Din is to be notified as a terrorist under the said Act;

Now, therefore, in exercise of the powers conferred by clause (a) of sub-section (1) of section 35 of
the Unlawful Activities (Prevention) Act, 1967, the Central Government hereby makes the following
amendment in the Fourth Schedule to the said Act, namely:-

In the Fourth Schedule to the said Act, after serial number 21 and entries relating thereto, the
following serial number and entries shall be inserted, namely:-

“22.  Shahid Latif @ Chota Shahid Bhai @ Noor Al Din”.
[F.No. 11034/24/2020-CT-1]
ASHUTOSH AGNIHOTRI, Jt. Secy.



18 THE GAZETTE OF INDIA : EXTRAORDINARY [PART II—SEC. 3(ii)]

SIECCE]
7% fReet, 27 srerqEw, 2020

F.3M. 3825(37).— fafafe=g e (FRarwon) srfefa=ra, 1967 (1967 #1 37) (e =9 =0+
THETA I AT FT AT ) F7 =AMAT v vt F wfaa Ffefawg Grarserdt % i srfess gardy
AT &7 IUEY T AT AawATE Gael ThaTERdTdl & Hag H wEATg! H ST 39 "gatdd Fuai gq
ey F¥ & forw srferfaafaa e g;

A 3% Afaf=m & e 35 FT ITUTRT (1) F G (F), Feald T K FT TS F 910 F1 3F
srtarfaam 1 =t st # srtega w3 & forg qers w3ar ¢, afe 39 38 A g a8 arawas |
Hfor 2;

3T §298 Hgrie I T8 IF 9292 AT 3 T dad 3% o1 I [ATH THA 1, TIATT
H qTfReaTd | T2aT §, Rva—Sa—qeiiga, ATHHtE sasars deel Te #7 7@ 957 &;

AT Rva-—Sa—qaT2ai il 36 ATARIH &l AT ATIAT & (el FF T 8 T AAHaAE
Taefl 9o F =7 § geitag B mm

3T, =02 HigH s I AT8 3% 8292 GATga T, [Rea-Sa—qSITgald & ag9 A FHET g T
qaleal e FSaa (THSET) % 710 8 TATece Sal Frsd (IoreT) T Tedqer |l g, ST aHT 13
Tt R FewfiT HRa sy EEAT 7 UF T €

T Trfereae ® RRuq d29% AeTE % 9TE, Eva-Sa—qariedid wel FT e / Faew
Feh, T €T | FHIHIT ATEN H, AT H AGHaATE gael ThaTharar &7 da1a+ 7 1l

AT 29T digFie g% 978 UAUH FS3] g0 Aaharg gael Gl i1 o Jg = & o
FTITE {T, FATAT AAA ST FAUEIT AT AR AT o HTEAH F TA 1 & [T 3 A oy # &3
T E;

AT TP T ATHFLT (TAEY) F TAFATATET RATRATAT T AN TR 6 o7 FTHY ¥ FeH1T
ST | arahare gt et siw agrsfa v are & o faestt 7 garer a9t & qredq § qrfeedr

STHY #IY FeHT & 0 o9 & JaTg & Safed UFh qTHar 96T At -06/2011/073su/ SuAsts & 6T
&

T TP AT ATHFLT (TAATET) § AT H AdFare gaedl wraarzar siv freaas st
T ST 3 o o0 Rva-—Sa—qaieeid & Aaar & o §29e qigve 9% 918 oY o & fowg ara
25.10.2011 T U= [T ATHAT HEAT ATCH1-11/2011/ TAMET / STUASNE o {47 ;

Y E=92 WIgFAE IF 9T & [9%g &1 ¥ FHiAY gaqT1 997 U -66/2-1998 =¥ 1998/6479 ST
o T &

Y FehT ALY A7 Ag foeame g T 8292 Aigse % 918 3% 9298 ddTgaid 3% 41T 9184 3%
T T 3h ATATAIT F el srashars Gaeft &9 7 srfergf=a Far ST 2;
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qq:, A, Feard G, Afafaeg Srarwar (Famon) sitaf@am, 1967 i gamer 35 &t 37T (1)
& T (F) FTT T& ARAT HT TART FId gU I SATAAH 0l A1t gt # Fafartad degT w3l &,
JATT -

N

I ATATRTT FT =AY T AT §, FH TediE 22 37 399 gatad NateAi & varq Futerid w @
Hegia ST fateat siq et it Sosfy, sraiq -

“23. 42T HgHE IHF UTE 3% 4298 AATga M 3% T A18d 3% I |

[®1.5.11034/24/2020-H1E1-1]

ST ARAZIAT, Fpera =

NOTIFICATION
New Delhi, the 27th October, 2020

S.0. 3825(E).—Whereas, the Unlawful Activities (Prevention) Act, 1967 (37 of 1967) (hereinafter
referred to as the said Act) has been enacted to provide for more effective prevention of certain unlawful
activities of individuals and associations and for dealing with terrorist activities and for matters connected
therewith;

And whereas, clause (a) of sub-section (1) of section 35 of the said Act empowers the Central
Government to notify the name of an individual in the Fourth Schedule to the said Act, if it believes that he
is involved in terrorism;

And whereas, Syed Mohammad Yusuf Shah @ Syed Salahudeen @ Peer Sahab @ Buzurg,
S/o Ghulam Rasool Shah, presently residing in Pakistan, is a key member of proscribed terrorist
organisation HIZB-UL-MUJAHIDEEN;

And whereas, HIZB-UL-MUJAHIDEEN is listed as a terrorist organisation under the First
Schedule to the said Act at serial number 8;

And whereas, Syed Mohammed Yusuf Shah @ Syed Salahudeen, is self-styled Supreme
Commander of HIZB-UL-MUJAHIDEEN and Chairman, United Jihad Council (UJC) also known as
Muttahida Jihad Council (MJC), a conglomerate of around 13 Pakistan based Kashmir centric terror outfits

And whereas, Syed Mohammed Yusuf Shah, based in Pakistan, has been operationalizing militant
activities in India, primarily in Kashmir valley, by guiding / instructing HIZB-UL-MUJAHIDEEN cadres;

And whereas, Syed Mohammed Yusuf Shah is engaged in fund raising and routing finances to
India through trade route, Hawala channel and International Money Transfer Channels for furtherance of
terrorist activities by HM cadres;

And whereas, National Investigation Agency (NIA) has registered a case number RC-
06/2011/NIA/DLLI, related to flow of funds from Pakistan to the Jammu and Kashmir through Hawala
Channels via Delhi for funding terrorist and sympathizers active in the State of the Jammu and Kashmir for
furtherance of secessionist activities;

And whereas, National Investigation Agency (NIA) registered another case number RC-
11/2011/NIA/DLI dated 25.10.2011 against Syed Mohammed Yusuf Shah and others for financing the
HI1ZB-UL MUJAHIDEEN to carry out terrorist acts and subversive activities in India;

And whereas, two Red Corner Notices number A-66/2-1998 and 1998/6479 have been issued
against Syed Mohammed Yusuf Shah;
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And whereas, the Central Government believes that Syed Mohammad Yusuf Shah @ Syed
Salahudeen @ Peer Sahab @ Buzurg is to be notified as a terrorist under the said Act;

Now, therefore, in exercise of the powers conferred by clause (a) of sub-section (1) of section 35 of
the Unlawful Activities (Prevention) Act, 1967, the Central Government hereby makes the following
amendment in the Fourth Schedule to the said Act, namely:-

In the Fourth Schedule to the said Act, after serial number 22 and entries relating thereto, the
following serial number and entries shall be inserted, namely:-

“23.  Syed Mohammad Yusuf Shah @ Syed Salahudeen @ Peer Sahab (@ Buzurg”.

[F.No. 11034/24/2020-CT-1]
ASHUTOSH AGNIHOTRI, Jt. Secy.

e
S faoetY, 27 srqa, 2020

FT.39T. 3826().—atafewg s (Farwon) sifafaam, 1967 (1967 &1 37) (™ =89 T8+
TET I ATATRTH gl 747 B) 7 AT 3 T F wfaqur f@fefawg frarwarat F i sfee gardt
AT &1 3Ty FA Y Aaware qadt hardaral & gag § S arer S oY 399 "atdd @udl gq
U e % forw srterfaataa o g;

T I ATATHIH FT g7 35 il STUTT (1) F G (F), FralF GCHIT &l el AT & 17 I 3H
srterte=m &t =T T § ATSgea 3 o gerh war g, e 39 I8 oAy g & a7 ardware #
wfor 2,

T, AT A& GF I T G 3% TEedl Gl 3% GIieg dEedlg 3% Ja1g 3% a1, T
TATH A @\ g w9 Qe 3 foEmw,qee agen ™, [ S| aanT, se s weHiE, aaae |
AT, 9, qThedE § Bar g a7 Eva-sa-—qeriedie afaiug srasare gaet §ed & 0
qT g

AT Rea—Sa-HoATealT &l I Afaas & 9 Tqa=T & A= 77 9e7iF 8 T Aashars
el WS F ® T F HAIaG 64T TAT E;

Y W ToT G Rea-Sa—qeead & 37 i o Rea-sa—genedd a9 #v
HaE €, T8 AL e AT 6 (THAHT), Rva-3a-Tqoiedta F1 Fharefier s=mer Fare? &;

AT AT FET G R GORT €T T FAM TRUS T S5H], Sglal TFaqar § AR a9 i
STFFRLTATE, TTHEdTT & Fool ATl HLHIT [ TRt & AT &l § Rea-Sa—qerieard groreor forfaw
T AT THIZAT T I Fd TATTATE

Y T ST ATHFL (THATET) F AT | ARt arearar e fredwss afafafat v siom 3=
* o0 Rea—Sa-AeTieaid & A o @ 76t =149 &7 o= % @%g 25.10.2011 &7 U 71«1
HEAT ATHI-11/2011/THTET / Suerars 7t 6 ;
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ST @, 2019 ¥, yaaq Feared (321) F @ T @ i Fqui F fers setaw e
ararer (o) S T 8

i AT T @ ¥ g Yo FiT g ST 1-596/1-2014 ST B 2

T Fea T AL AT I (0aTe ¢ o AT T80 @19 3% HiT @1 3% dfedlg GIeg 3% @Tig
HETATE I STATE IF ET€ HI I<h AT AT T Ahars daell o T H SAre=rq a1 ST 2;

qq:, o1, Fearg g, Aferfaeg e (e stfafRa, 1967 Y amer 35 #i 37amT (1)
& T (F) FTT T& ARAT FT TART FXd gU I SATAAH 0l A1t gt # Fafartad deg w2l &,
JATT -

Ih ATAATH T AT T §, FH Gediw 23 37 99 Hated Aol & Tarq Mutered w7
AT ST TATSIT A EATTIT T STTUI, ST -

“24. I[ATH Tt @I I AHT @ I AEedT FIE 3% @8 dEedTg 3% Sa1& 3% 2 |

[%FT.%.11034/24/2020-5-1]

ST AR, FFT T=

NOTIFICATION
New Delhi, the 27th October, 2020

S.0. 3826(E).—Whereas, the Unlawful Activities (Prevention) Act, 1967 (37 of 1967) (hereinafter
referred to as the said Act) has been enacted to provide for more effective prevention of certain unlawful
activities of individuals and associations and for dealing with terrorist activities and for matters connected
therewith;

And whereas, clause (a) of sub-section (1) of section 35 of the said Act empowers the Central
Government to notify the name of an individual in the Fourth Schedule to the said Act, if it believes that he
is involved in terrorism;

And whereas, Ghulam Nabi Khan @ Amir Khan @ Saifullah Khalid @ Khalid Saifullah @
Jawaad @ Daand, S/o Ghulam Rasool Khan originally R/o Village Liver, P/S Pahalgam, District
Anantnag, Jammu and Kashmir, is presently residing at Rawalpindi, Punjab, Pakistan and is a key member
of proscribed terrorist organisation HIZB-UL-MUJAHIDEEN ;

And whereas, HIZB-UL-MUJAHIDEEN is listed as a terrorist organisation under the First
Schedule to the said Act at serial number 8;

And whereas, Ghulam Nabi Khan is the Deputy Supreme of HIZB-UL- MUJAHIDEEN and
member of HIZB-UL- MUJAHIDEEN Command Council, besides being the acting Operational
commander of Field Operation Cell (FOC), HIZB-UL- MUJAHIDEEN;

And whereas, Ghulam Nabi Khan has been found actively attending command council meetings,
Jehadi conferences, and visiting HIZB-UL- MUJAHIDEEN Training camps and Launching detachments
in various areas of Muzaffarabad, Pakistan occupied Kashmir/Pakistan;

And whereas, National Investigation Agency (NIA) registered a case number RC-
11/2011/NIA/DLI dated 25.10.2011 against Ghulam Nabi Khan and others for financing the HIZB-UL-
MUJAHIDEEN to carry out terror acts and subversive activities in India;

And whereas, In March, 2019, Enforcement Directorate (ED) has issued Provisional Attachment
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Order (PAO) against property of Ghulam Nabi Khan;

And whereas, Red Corner Notices number A-596/1-2014 has been issued against Ghulam Nabi
Khan;

And whereas, the Central Government believes that Ghulam Nabi Khan @ Amir Khan @ Saifullah
Khalid @ Khalid Saifullah @ Jawaad @ Daand is to be notified as a terrorist under the said Act;

Now, therefore, in exercise of the powers conferred by clause (a) of sub-section (1) of section 35 of
the Unlawful Activities (Prevention) Act, 1967, the Central Government hereby makes the following
amendment in the Fourth Schedule to the said Act, namely:-

In the Fourth Schedule to the said Act, after serial number 23 and entries relating thereto, the
following serial number and entries shall be inserted, namely:-

“24.  Ghulam Nabi Khan @ Amir Khan @ Saifullah Khalid @ Khalid Saifullah @ Jawaad @
Daand”.

[F.No. 11034/24/2020-CT-I]
ASHUTOSH AGNIHOTRI, Jt. Secy.

A==
S faoett, 27 srqa, 2020

.37, 3827 (31).—Tatafeeg Trarrey (FRameon) sifafaw, 1967 (1967 1 37) (& za# za%
THETA I AT FT AT 8) FT ATRAT &7 T & Fwfaa fEfafawg Grarsarat F e sfes gary
AT &1 STy T AT Aaware daelt BRaTEdTdl & Hag H wEaTe! Hd oY 399 "gatdd Fuai 3q
S e % forw srterfaata o g

A 3 sttt it 9T 35 Ft STATT (1) F G (F), Feald TR HT FT =78 F 719 &1 3
sttt &t =T T § Afega 3 F o g w3ar g, e 39 I8 oAy g & a8 srdware |
wfor 2,

Y AH g e IF geia 3% AL TH @ 3% Jiadt 3% gefig saATed, T dHrsedn we,
FAATT | ITTREdTT | T2 & Y [Rea—SA—HSIT gl ATHA UG AqhaTg dael T F7 T T 9267 &;

Y TS A-HSATEE &l I AT Aaw &if A1 Tqa=T & A= 77 TeqiF 8 9¢ IX AaHaTg
Harefl §9Ta % =9 § geitag e @

Y FHL T e, AW Fal @ I% JHIT @\ Boa-3a-Aellieaid & 8=l 56 &1 [t
AETF g 37 Eva—Sa—qaTieeid & A<= araat &1 §ff §97erar &

AT FAHTT § SEATHTATE 3T TaATIE !, TR | aH AR god He, S 3 HIHIT H T &
Tt FTAT T AATAT 2 3T AT § Rea—Sa—TqSI g a1 el &l g TS & [0 " 2;

T TP ST ATHFLT (TAATET) § AT H aware gaedl wraarzat siv Greaws et
F 39 39 F fow Ree—sa—qerfeds & faawr & fre 9w gaq 9 o o= ¥ feg o
25.10.2011 T U 3T ATHAT HEAT TH1-06/11/2011/ TANMET [ SYUAATS T {3637 ;
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ST Y T W &l IULIH AT H ATHA (9T =M1, TR = AT, TreaTar g
AT, Te-TaoetT F 297 19.11.2013 F 9T T U FLL/AIST o srqereft B 3 ;

3IY T A W2 o T T2 i< g1 da¥ U-530/1-2014 S 36 1 2;

AT Fe T qLHT T A2 (AT ¢ o T ga e 3% gefi 3% AT % @19 3% #iadl 3%
goffs zanfen &1 3<% aferfaaw % 9w sdwars da:h & =1 7 srfagfa G s g;

qq:, o1, Fearg g, Aferfaeg e (e stfafRa, 1967 Y amer 35 #i 37amT (1)
& T (F) FTT T& ARAT FT TART FXd gU I SATAAH 0l A1t gt # Fafartad deg w2l &,
JATT -

ey

Ih ATAATH T AT TTEHAT §, FH GeqiE 24 3T 99 Hated T2l & Tarq Hutered w7
AT ST TATSIT A EATTIT T STTUI, ST -

“25. Y go W 3% gefig I Al TH @19 3% HIAAT 3% GelTa aAraq ” |

[%FT.%.11034/24/2020-5-1]

ST AR, FFT T=

NOTIFICATION
New Delhi, the 27th October, 2020

S.0. 3827(E).—Whereas, the Unlawful Activities (Prevention) Act, 1967 (37 of 1967) (hereinafter
referred to as the said Act) has been enacted to provide for more effective prevention of certain unlawful
activities of individuals and associations and for dealing with terrorist activities and for matters connected
therewith;

And whereas, clause (a) of sub-section (1) of section 35 of the said Act empowers the Central
Government to notify the name of an individual in the Fourth Schedule to the said Act, if it believes that he
is involved in terrorism;

And whereas, Zaffar Hussain Bhat @ Khursheed @ Mohd. Zafar Khan @ Moulvi @ Khursheed
Ibrahim, S/o Sonaullah Bhat, is presently based in Pakistan and is a key member of proscribed terrorist
organisation HIZB-UL-MUJAHIDEEN ;

And whereas, HIZB-UL-MUJAHIDEEN is listed as a terrorist organisation under the First
Schedule to the said Act at serial number 8;

And whereas, Zaffar Hussain Bhat is Personal Assistant to Ghulam Nabi Khan @ Amir Khan
HI1ZB-UL-MUJAHIDEEN’s Dy. Chief and also handles Financial affairs of HIZB-UL-MUJAHIDEEN,;

And whereas, Zaffar Hussain Bhat, presently settled in Islamabad and Rawalpindi, Pakistan, runs
all the operations of outfit in Jammu and Kashmir and is responsible for sending funds to HIZB-UL-
MUJAHIDEEN operatives in the Valley;

And whereas, National Investigation Agency (NIA) has registered a case number RC-
11/2011/NIA/DLI dated 25.10.2011 against Zafar Hussain Bhat and others for financing the HIZB-UL-
MUJAHIDEEN to carry out terror acts and subversive activities in India;

And whereas, Zaffar Hussain Bhat is an absconder / declared Proclaimed Offender on 19.11.2013
by the order of Hon’ble Special Court, National Investigation Agency, Patiala House Courts, New-Delhi in
the above case;
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And whereas, Red Corner Notices Number A-530/1-2014 has been issued against Zaffar Hussain
Bhat;

And whereas, the Central Government believes that Zaffar Hussain Bhat @ Khursheed @ Mohd.
Zafar Khan @ Moulvi @ Khursheed Ibrahim is to be notified as a terrorist under the said Act;

Now, therefore, in exercise of the powers conferred by clause (a) of sub-section (1) of section 35 of
the Unlawful Activities (Prevention) Act, 1967, the Central Government hereby makes the following
amendment in the Fourth Schedule to the said Act, namely:-

In the Fourth Schedule to the said Act, after serial nhumber 24 and entries relating thereto, the
following serial number and entries shall be inserted, namely:-

“25. Zaffar Hussain Bhat @ Khursheed @ Mohd. Zafar Khan @ Moulvi @ Khursheed
Ibrahim”.

[F.No. 11034/24/2020-CT-I]
ASHUTOSH AGNIHOTRI, Jt. Secy.

CIEC Ll
e faeett, 27 srqEe, 2020

F1.39T. 3828().—atafewg s (Farwon) sifafaam, 1967 (1967 &1 37) (™ =89 T8+
TET I ATATTH gl 747 B) 7 AT 37 T F wfqur f@fefawg frrwarat F i stfee gardt
AT &7 IUEY T AT AaFATe Gaelt ThaTwdTdl & Hag H wEATe! HA oY 399 "gatdd Fuai gq
Suee A & forw stfarfeafae G i g;

T I ATATHAH FT g7 35 il STUTT (1) F G (F), FralT GCHIT &l el AT & 17 il 3%
sttt &t =T T § Afegea 3 F o gerh war g, e 39 I8 oAy g & g ardwane |
AT g,

AT RATS TeaTE ongaadl 3% 9Ty RIS ghe 3% R weaar 3% AT, RATs 3% sgwg a1
I THA @19 3% AT T 3% Sstio, S0 [ty 19 72, 1976, T SEATSA ATgd g4I ATgaradl, aqar &

TR § ST BT &, TAT Sed qoAlald asalg qael Sa il TH GeATIH 9347 g,

A IRA Ao #1 I afefamw & =vefi st F el #w wenw 35 W oW
AraHATE Haeft TS F F T § qHEG AT AT E;

e AT I% RIS deaa qgd TgEed TEATHE gade oiw sfear () #7 aeew om, S
fafafeeg FramraTT Ramor sfaf@aw, 1967 # dgel aqget & Jd\ uF Yaafaa @ed |7 o7 i
STTH qoT 9 |ATIRT A FOIT shT =TT T T FIAT 97| 9 AT ol THaT, TESAT, TLEAT T AT

T GAC H TTAA o AT T ST ARG AT JoF T AT F FHT0T, THAT, FIRT 6 THA i f@3arer gy
AT & ARM | A F A 6 NI H T GCFE 6 A5G Aawarg ot Fai & FHiee & o o
TE-ATITeThA TSN o TT ek ATILTTersR ariorer § werer o ;

A AT, AT I RATS Iedher 7 e ashars Gt Fedl F7 T S JISHT A7 Jqcd F
o Tt | T gth w1 7 wnr o, SR siasa gavEts (2007), SR, et 3 sgnaae

(2008), 2&ITATE (2013) & TAT T AT AAHFATE AT FAT o ATEATAH TaAA | THA o7 oreeh Favia
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STHA FFET (2010), TRt ®=femwm, Swew (2010), ST 9fESg (2010), ofa@mare (2010) T gag
(2011) ¥ a9 fAeRe f € ;

T T2 FT AN T ST TS I AT FeA o e &, q1. AT 3% RATS et 1 ot
afed A # FF T O FE a9 @ ¥, gt 39T 69 F 9vF qaedl & A e sy ARt
T HTLETET TATTOT 74T ;

A AT F Aqaer #, ’r. R 3% RIS dewd 9 RA-TeiTiga| d SAA-FHaaT Y
TTITAT SIH 3T AT AAFATE Hael €A1 o a1 WA &y &0, ’esr awa & Feg 18 a9
a1 T

Y g S AfdEr (uaaren), et gform, ga qferw v aeream= g ger A R
% ATt wewe & g fferer amer 2=t g 1o 2

3T, 7. AT 3% RATs wewa & [eTh ¥ FiAT AT 497 A-4554 / 11-2009 ST BT @ T
&

AT e R &7 Ig o g & R seameer amgasdy 3% ot ATt sigae 3% R wie
S% . RIS 3% 9gHT 91 S A @9 3% U909 @19 3% A Fl I ATAAIH 6 el sadhars
TEdT w9 | sffegi=a G S E;

qq:, o9, Fearg geare, Afefaeg e (Ramon) sifafaaw, 1967 it g 35 # ITemT (1)
& @ (F) TR T&T ARIT AT TINT FId U I AT At A1t sTe=t § Aofertea aerree wdt &,
JATT -

£y

I ATARTH FT AT TTEHT §, FH Geqiw 25 i 99 Hatad Tatedi & Tarq Muteread w7
T ST TATSAT S :ioa it ST, i -

“26. TS TEATE ATEgEadt 3% 9Tg RIS wgHs % RATS wewa IF 91, RS 3% sgHw 9rs
S THA G 3% LT G 3 Ao 7 |

[®T.5.11034/24/2020-1E1-1]

STEATT AR, T A=

NOTIFICATION
New Delhi, the 27th October, 2020

S.0. 3828(E).—Whereas, the Unlawful Activities (Prevention) Act, 1967 (37 of 1967) (hereinafter
referred to as the said Act) has been enacted to provide for more effective prevention of certain unlawful
activities of individuals and associations and for dealing with terrorist activities and for matters connected
therewith;

And whereas, clause (a) of sub-section (1) of section 35 of the said Act empowers the Central
Government to notify the name of an individual in the Fourth Schedule to the said Act, if it believes that he
is involved in terrorism;

And whereas, Riyaz Ismail Shahbandri @ Shah Riyaz Ahmed @ Riyaz Bhatkal @ Md. Riyaz @
Ahmed Bhai @ Rasool Khan @ Roshan Khan @ Aziz, having date of birth on the 19" May, 1976, S/o
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Ismail Shahul Hammed Shahbandri, presently based in Pakistan, is a founder member of terrorist
organisation INDIAN MUJAHIDEEN;

And whereas, INDIAN MUJAHIDEEN is listed as a terrorist organisation under the First Schedule
to the said Act at serial number 35;

And whereas, Md. Riyaz @ Riyaz Bhatkal was earlier a member of the Students Islamic
Movement of India (SIMI), also a banned outfit under the First Schedule of the Unlawful Activities
Prevention Act, 1967 and nurtured ideology of communal hatred on religious lines. He entered into a
criminal conspiracy along with the other co-conspirators for commission of terrorist act against
Government of India, with the intent to threaten the unity, integrity, security and sovereignty of India and
with intent to strike terror in the people in India, by causing death of and injuries to persons, loss of,
damage to and destruction of property;

And whereas, Md. Riyaz @ Riyaz Bhatkal voluntarily and actively participated in the conspiracy
and planning leading to several terrorist acts including the blasts at Hyderabad (2007), Jaipur, Delhi and
Ahmedabad (2008), Hyderabad (2013) and also in the actual execution of terrorist acts including bomb
blasts at German Bakery (2010), Chinnaswami Stadium, Bangalore (2010) , Jama Masjid (2010),
Sheetlaghat (2010) and Mumbai (2011);

And whereas, for the furtherance of conspiracy and with intent to strengthen the outfit, Md. Riyaz
@ Riyaz Bhatkal maintained hideouts at several places in India including Delhi where he set up the Arms
manufacturing factory in collusion with other members of the outfit;

And whereas, in pursuance of the conspiracy, Md. Riyaz @ Riyaz Bhatkal made efforts to
associate the INDIAN MUJAHIDEEN with other international terrorist organisations like the Al-Qaeda
and the Taliban in order to further intensify the war waged against India.

And whereas, various cases have been registered by the National Investigation Agency (NIA),
Delhi Police, Mumbai Police and Rajasthan Police against Md. Riyaz @ Riyaz Bhatkal;

And whereas, Red Corner Notice number A-4554/11-2009 has been issued against Md. Riyaz @
Riyaz Bhatkal,

And whereas, the Central Government believes that Riyaz Ismail Shahbandri @ Shah Riyaz
Ahmed @ Riyaz Bhatkal @ Md. Riyaz @ Ahmed Bhai @ Rasool Khan @ Roshan Khan @ Aziz is to be
notified as a terrorist under the said Act;

Now, therefore, in exercise of the powers conferred by clause (a) of sub-section (1) of section 35 of
the Unlawful Activities (Prevention) Act, 1967, the Central Government hereby makes the following
amendment in the Fourth Schedule to the said Act, namely:-

In the Fourth Schedule to the said Act, after serial number 25 and entries relating thereto, the
following serial number and entries shall be inserted, namely:-

“26.  Riyaz Ismail Shahbandri @ Shah Riyaz Ahmed @ Riyaz Bhatkal @ Md. Riyaz @ Ahmed
Bhai @ Rasool Khan @ Roshan Khan @ Aziz”.

[F.No. 11034/24/2020-CT-1]
ASHUTOSH AGNIHOTRI, Jt. Secy.

CIEE Rl
S faeetY, 27 srqa, 2020

FT.37. 3829(37).—Fatafawg harsaTa (FFamwon) srfafara, 1967 (1967 =1 37) (o =8 T8+
THETA I AT FT AT ) FT ATBAT &7 Tt F wfaa Ffefawg Grarserdt % i sfe gardy
RaToT &7 IUEY T AT AaFATE Gaell ThaTwRdTdl & Hag H wEATg! H ST 39 "gatdd FuAi 3q
Suee e & forw srterfaafaa e g;
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A 3 Afefaaw T 9T 35 Ft ITATT (1) F GT (F), Feald TR HI hHT =AY F 7TH &l I
srtarfaem 1 =t st # srtega w3 & forg |qers w3ar ¢, afs 39 38 A g a8 srawar |
T g;

AT WS THaTe IF ATgadesl Igra Ihald 3% ShaTd weahd, fores =0 £ aria 28
TS, 1968 €, T TEATSH ATgd gFHE ATgada<l, AAHTH H TThed e & ATl g, sadharal @red g+
YTTRE T HE HEqTTF & ;

AT ERAT qolTlgald 3th ATAHAH % HF TGedT 35 Ff TIH TILAT & T ATqTFaATar ST &
TH S 3§ ;

AT THATA Heawhd ST T AT ARGl &1 T @ @I 9T, Adsaral ®ai & forg [feey &
T FA % foru v om;

i g S U (U e U), faeelt gt qres qferm siw Trsteee qiere T shaTer wewd
* foeg ot "o gfaq & g;

AT THRATT A & [A%g 1€ FHL AT &, T 285/1-2010 ST Frar mam & ;

AT Fel T L & Tg [aTy g [ AIgrig shaTa 3% Agadadl HIgHE Hhald 3% Shald
HEHA I Ih ATAAAH & AT ATAFATAl & T § AT~ AT AT

qq: 99, wrard g, AtafEaeg Sramrar (Ramo) sifef==m, 1967 #t g 35 #it 37&mT (1)
& T (F) FTT T& ARAT FT TART FXd g4 I STAAH 0l A1t qg=t # Fafarted dema Fdl &,
JATT -

£y

Ik rterfeas it =T st #, FH ST 26 Y 399 gatad gt F v Fefetud w5
TEAT SlI¥ TTATEAT T ST EATAT AT SITUIT, A -

“27. ATgFIE THATA I ATgadail HgHg THald 3% SHaTd Jeahd |
[®T.%.11034/24/2020-+1E1-1]

YA AT, FIFT =

NOTIFICATION
New Delhi, the 27th October, 2020

S.0. 3829(E).—Whereas, the Unlawful Activities (Prevention) Act, 1967 (37 of 1967) (hereinafter
referred to as the said Act) has been enacted to provide for more effective prevention of certain unlawful
activities of individuals and associations and for dealing with terrorist activities and for matters connected
therewith;

And whereas, clause (a) of sub-section (1) of section 35 of the said Act empowers the Central
Government to notify the name of an individual in the Fourth Schedule to the said Act, if it believes that he
is involved in terrorism;

And whereas, Md. Igbal @ Shabandri Mohammed Igbal @ Igbal Bhatkal, having date of birth on
the 28" July,1968, S/o Ismail Shahul Hammed Shahbandri, presently based in Pakistan, is co-founder of
terrorist organisation INDIAN MUJAHIDEEN;
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And whereas, INDIAN MUJAHIDEEN is listed as a terrorist organisation under the First Schedule
to the said Act at serial number 35;

And whereas, Igbal Bhatkal, being the Amir (Head) of Indian Mujahideen was responsible for
arranging funds for terrorist acts;

And whereas, various cases have been registered by the National Investigation Agency (NIA),
Delhi Police, Mumbai Police and Rajasthan Police against Igbal Bhatkal;

And whereas, Red Corner Notices number A-285/1-2010 has been issued against Igbal Bhatkal;

And whereas, the Central Government believes that Md. Igbal @ Shabandri Mohammed Igbal @
Igbal Bhatkal is to be notified as a terrorist under the said Act;

Now, therefore, in exercise of the powers conferred by clause (a) of sub-section (1) of section 35 of
the Unlawful Activities (Prevention) Act, 1967, the Central Government hereby makes the following
amendment in the Fourth Schedule to the said Act, namely:-

In the Fourth Schedule to the said Act, after serial humber 26 and entries relating thereto, the
following serial number and entries shall be inserted, namely:-

“27.  Md. Igbal @ Shabandri Mochammed Igbal @ Igbal Bhatkal”.

[F.No. 11034/24/2020-CT-I]
ASHUTOSH AGNIHOTRI, Jt. Secy.

A==
S faeetY, 27 srFqa, 2020

FT1.37. 3830(37).— FAfarfaeg e (FRamwon) sifarfRera, 1967 (1967 =1 37) (5 za® zo%

THTA 3<h ATATHIT Fgl TAT §) H ATLIT A THT 6 HiqqF [Areriasg HATHArr & 7 oTfeT garar
fRamor #7 Iuy T ST Adware Gadt HATRATI % Hag H wEaer w7 399 garad [@Auai gq
SIS FA o forw sfaaataa o @ g;

A 3 et it 9T 35 Ft STATT (1) F G (F), Feald TR H7 FT =78 F 779 F°1 36
srterfe=m &t =T e § Afegea 3 & o qerh At g, s 39 a8 Ay g & a8 ardware #
wfor 2,

T 9 TR I BT R, T A 919 Aifga e, S| S0 &7 a9 1960 8, aaHTT § Fr,
qTFRETH T FETHT 8, 319 SATied it a@vd § S, FuAT & quft ATITiered Y fevas qarad 6 @
FTATE ;

T T3 TATIGH FTEFT IH ATATHIH % FH HCATF 4 % AT AHAT % A ARG Arawaral
® w7 HgHas g

T, AG T AAFATel AT FT 9 A ey § oy 2= ¥ forw <t &9y & foshg

HETIAAT T&TH FLAT & ;

S 9 o F g At 4T |fRar, Ay wied sty R FE, 1999w g
e srterf==e, 1951 & Tl [ATH emeretl § a7 104 SIeTiers ATl il TS hd a1 AT 3 ;



[¢TRT II—=vE 3(ii)] T T TSI © T 29

T 9 i & foreg v e Aifed |, 1-356/7-1995 ST it 7€ 7 ;

T Fea [ AL &l T [T g 9 A I BT Tl il 3<h AT & Tl sArasarar
& = H et AT g

qq: A, Fearq g, Afafaeg s (FRareor) stfarfaem, 1967 &t amer 35 Fit ST (1)
& T (F) FTT T& ARAT FT TART FId g4 I AT AR 0l A1t gt # Fofartad deng w3l &,
JATT -

36 Aferfeae & =T T |, 7 G 27 37 399 gataq giateAt & vaErq Fetated
EERIECRERISILUIAE RICES

“28 9@ TS I ey g 7 |

[%F7.%.11034/24/2020-5-1]

AT AR, FFT A=

NOTIFICATION
New Delhi, the 27th October, 2020

S.0. 3830(E).— Whereas, the Unlawful Activities (Prevention) Act, 1967 (37 of 1967)
(hereinafter referred to as the said Act) has been enacted to provide for more effective prevention of certain
unlawful activities of individuals and associations and for dealing with terrorist activities and for matters
connected therewith;

And whereas, clause (a) of sub-section (1) of section 35 of the said Act empowers the Central
Government to notify the name of an individual in the Fourth Schedule to the said Act, if it believes that he
is involved in terrorism;

And whereas, Shaikh Shakeel @ Chhota Shakeel, S/o Shaikh Baboo Mohiddin, having date of
birth in 1960, presently based in Karachi, Pakistan, looks after all criminal and underworld operations of
D-Company under supervision of Dawood Ibrahim;

And whereas, Dowood Ibrahim Kaskar is listed as an individual terrorist under the Fourth
Schedule to the said Act at serial number 4;

And whereas, Shaikh Shakeel finances D-Company operatives of India and abroad in order to
execute criminal activities;

And whereas, approximately 104 criminal cases have been registered against Shaikh Shakeel under
various sections of Indian Penal Code, Maharashtra Control of Organised Crime Act, 1999 and Bombay
Police Act, 1951;

And whereas, Red Corner Notices number A-356/7-1995 has been issued against Shaikh Shakeel;

And whereas, the Central Government believes that Shaikh Shakeel @ Chhota Shakeel is to be
notified as a terrorist under the said Act;

Now, therefore, in exercise of the powers conferred by clause (a) of sub-section (1) of section 35 of
the Unlawful Activities (Prevention) Act, 1967, the Central Government hereby makes the following
amendment in the Fourth Schedule to the said Act, namely:-
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In the Fourth Schedule to the said Act, after serial number 27 and entries relating thereto, the
following serial number and entries shall be inserted, namely:-

“28.  Shaikh Shakeel @ Chhota Shakeel”.

[F.No. 11034/24/2020-CT-I]
ASHUTOSH AGNIHOTRI, Jt. Secy.

EIEE Rl
S faoett, 27 srqa, 2020

*1.37. 3831(31).— fafafawg frarrer (FRameo) sfafaw, 1967 (1967 1 37) (S =¥ za%
THET I ATATRIH gl 747 B) F7 AT 37 T F wfaqur f@fefawg frarwarat F i sfee gardt
AT &1 STy FA AT Aaware el BRaTERdTdl F HEg H wEaTe! Hd ST 399 "gatdd Fuai Iq
U e % forw srterfaatae o g

A 3 st it amer 35 Ft STATT (1) F G (F), Feald TR HI FT =78 F 779 &1 3
srferfare it =t st § Atagi~a Fed & forg qerh F2ar g, afs 39 78 forarw g & ag sraware #
qerd 2;

AT HIZHAE A, T G TATRIH FHHT, TAHTT H T § ST 5cATh, ST |, $1-95 Fr=,
qTFREdTH 7 ATl €, 3Toa SATer| FTaHT FT 9rT 3T FreT 912 ¢,

T TTST TATRH FIHFHT I ATATHAH 6 FF G 4 T AT SATAAT 6 el ARRIT Arqawaral
FETH gHaE T

Y AgTe AfFe At oS, wrHer " o #1/(THE)/1993/HT ft o/ uHéUw qHE H
Hafera aTee o7/ soTee e (1993) § fore €

T W ST(HE 1 ZTeT =TT 5 15 fdew, 1993 | Sartua st =ua o g;

AT 12 ATH 1993 T AERTY IF 7 AP & [ATHT TIMT 9T 97 A qTHAT 9 Haiad 27
HTHAT 1 ST (AT 9T ;

AT HIgHe AT * [Aeg ¥ FEC A1 §. 3T oY U &7 U 349/8-1993 ST f3hat 147 8
T FealT AR AT A AT g o Aigvae o9 &l 3% AT =aw & oTefie st~ B s

qq: o4, Fearg g, AfafEaeg Sramrera (Famon) siferf@em, 1967 #t amer 35 & s9emT (1)
& T (F) FT T&T ARAT FT TART Fd g0 I SAAAH T =1t gt § Fafated dema w8,
AT -
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Ih TSI r AT ST §, FH HEAT 28 T IqH FaAtAq TALAT F qEnq AeterEd w7
AT SlI¥ TTATEAT T ST :EATAT AT SITUIT, 747 -

“29. HIZHE AT " |
[®1.7.11034/24/2020-1E-1]
STSATT AR, T A=

NOTIFICATION
New Delhi, the 27th October, 2020

S.0. 3831(E).— Whereas, the Unlawful Activities (Prevention) Act, 1967 (37 of 1967)
(hereinafter referred to as the said Act) has been enacted to provide for more effective prevention of certain
unlawful activities of individuals and associations and for dealing with terrorist activities and for matters
connected therewith;

And whereas, clause (a) of sub-section (1) of section 35 of the said Act empowers the Central
Government to notify the name of an individual in the Fourth Schedule to the said Act, if it believes that he
is involved in terrorism;

And whereas, Mohammad Anis, S/o s/o Shaikh Ibrahim Kaskar, presently residing in Pakistan at
Caption D-Block, Bunglow No-D-95 Karanchi Pakistan, is an associate and younger brother of Dawood
Ibrahim Kaskar;

And whereas, Dowood lIbrahim Kaskar is listed as an individual terrorist under the Fourth
Schedule of the said Act at serial number 4;

And  whereas, Mohammad Anis is involved in CBI —case number RC
1/(S)/1993/CBI/STF/Mumbai related to Bombay Bomb Blast Case (1993);

And whereas, Mohammad Anis has been declared a proclaimed offender by the TADA Court on
the 15™ September, 1993;

And whereas, on the 12" March, 1993, Maharashtra Police had registered 27 cases relating to
Bomb Blast cases at various places Maharashtra;

And whereas, Red Corner Notices No. RCN number A-349/8-1993 has been issued against
Mohammad Anis;

And whereas, the Central Government believes that Mohammad Anis is to be notified as a terrorist
under the said Act;

Now, therefore, in exercise of the powers conferred by clause (a) of sub-section (1) of section 35 of
the Unlawful Activities (Prevention) Act, 1967, the Central Government hereby makes the following
amendment in the Fourth Schedule to the said Act, namely:-

In the Fourth Schedule to the said Act, after serial number 28 and entries relating thereto, the
following serial number and entries shall be inserted, namely:-

“29. Mohammad Anis”.

[F.No. 11034/24/2020-CT-1]
ASHUTOSH AGNIHOTRI, Jt. Secy.
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SIECCE]
7% fReeft, 27 srerqee, 2020

.31, 3832(31).—afarfawg ey (FRamwon) siferfe=m, 1967 (1967 1 37) (5 =o# o+
THETA I ATATIH FT AT ) F7 =AMPAT v vt & wfaa ffefawg Grarserdt % i srfess gardy
AT &7 IUEY T AT AawATE Gael ThaTERdTdl & Hag H wEATg! H ST 39 "gatdd Fuai gq

S FIA & (U fa=ataa o @ g;

A 3 At it 9T 35 Ft STATT (1) F G (F), Feald TR HI FHT =AY % 779 &l 3
sterfeem &t =S et § g w3 F g g #war g, 7% 3% a8 A g & a8 adware #
Tt 8;

ST TATRIH 3155 TS(Th HHA 3% JEATH I TSI HAA, FAHTT H TThed = &l HarH! 8, T3
TATSTH FHTHHT T qTAT T BT ATE 8 ;

Y TE TATEIH FIAHT I ATATAAT F 77 GeaT 4 7 Af dqg=t F qefi= sl sidaswaret
TS % &0 H gHeE

ST TATEIH (&5 L1 HAA 1993 § ATF & FH SoATES hel T THTT AT g A &1 ol s o
HITAT |, 3 | 1 (TH)/1993/HT &t 31/ UH & UH/ TF< H ATHAT &1 (4T &;

Y TATEIH Teqe ToTh HAA &l ST AT 7 15.09.1993 T IF T ST =IO 64T & ;

3T TATEI Teqo T HAT o Tg-STTHh 2138 SATIH HTEFT & 19 1993 F T+ a9 faehie
TTHS T SATITTEE TSI TAT AT 377 fAehieshi, sgdl ofiT TMATares & g (ol & (o7 #g TS ghi il 7ol

i off Ik ITeT0T o forg fay qrooT ST SereT it off ToT s a7 sdATee § TIH A< Sf UaT & (Seal &l
R &9 F Tagd AT AT 3% aFas a9 faehie Fed & THTq T4 98 AT H ST i o &

TISTAT FATE off 3T I/ FHT TATAT AT ;
Y TATEH 3Toqd TITF HHA % [a6g 1€ FHIAL A11eH |, 127/4-1993 ST ¥ 12 ofT ;

3T 12.03.1993 F #AEWTY ™ 7 ARy & A w0 9% a%&< a7 [Aehe A & 999 |
27 HTHAT &l TASTEeghd [T =T |

T Fea T G A1 I8 ToaTe § T AT 3egd To® 4" S HEd1 3 2129 H8 &l 3
AT % AT AawaTar & &9 § STreg=>ra har S 2 ;

qq: AT, Feaiq g, fAfafaeg e (Fareor) sferfaem, 1967 v amer 35 Fit 3w (1)
& @ (F) FET T&T ARIT AT TN FId U I ATAHIT Al AT ST =T § Aofertea derree wdt &,
AT -

<6 ATSHTT FT AT AT |, B G AT 29 3T 399 Haidd IASAl & THATq HHierad w9
HEAT 3T TTATRT T STq:eTd 0 SO, A -

“30. TATGIH AZA TS HAA I TEATH I 2129 HAT |

[®1.5.11034/24/2020-1E-1]
TSI ARAZ AT, T Tf=ra
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NOTIFICATION
New Delhi, the 27th October, 2020

S.0. 3832(E).—Whereas, the Unlawful Activities (Prevention) Act, 1967 (37 of 1967) (hereinafter
referred to as the said Act) has been enacted to provide for more effective prevention of certain unlawful
activities of individuals and associations and for dealing with terrorist activities and for matters connected
therewith;

And whereas, clause (a) of sub-section (1) of section 35 of the said Act empowers the Central
Government to notify the name of an individual in the Fourth Schedule to the said Act, if it believes that he
is involved in terrorism;

And whereas, Ibrahim Abdul Razak Memon @ Mustag @ Tiger Memon, presently residing in
Pakistan, is an associate and younger brother of Dawood Ibrahim Kaskar;

And whereas, Dowood Ibrahim Kaskar is listed as an individual terrorist under the Fourth
Schedule to the said Act at serial number 4;

And whereas, Ibrahim Abdul Razak Memon is the main accused in Bombay Bomb Blast case in
1993 and CBI registered a case number RC 1 /(S) /1993 /CBI /STF / Mumbai;

And whereas, Ibrahim Abdul Razak Memon has been declared proclaimed offender by the TADA
Court on 15.09.1993;

And whereas, Ibrahim Abdul Razak Memon, along with the co-accused Dawood Ibrahim Kaskar
hatched the criminal conspiracy of the Bombay Bomb Blast Case, 1993 and recruited, financed and
arranged for the training of co-accused in the handling of explosives, arms and ammunition and personally
transported the RDX cartons used for the Bombay bomb blasts and master-minded and facilitated the
escape and hiding of all the co-accused after commission of the Bombay Bomb blasts;

And whereas, Red Corner Notice number RCN No0.127/4-1993 has been issued against Ibrahim
Abdul Razak Memon;

And whereas, On 12.03.1993, Maharashtra Police had registered 27 cases relating to Bomb Blast
cases at various places in Maharashtra;

And whereas, the Central Government believes that Abdul Razak Memon @ Mustag @ Tiger
Memon is to be notified as a terrorist under the said Act;

Now, therefore, in exercise of the powers conferred by clause (a) of sub-section (1) of section 35 of
the Unlawful Activities (Prevention) Act, 1967, the Central Government hereby makes the following
amendment in the Fourth Schedule to the said Act, namely:-

In the Fourth Schedule to the said Act, after serial number 29 and entries relating thereto, the
following serial number and entries shall be inserted, namely:-

“30.  Ibrahim Abdul Razak Memon @ Mustaq @ Tiger Memon”.

[F.No. 11034/24/2020-CT-1]
ASHUTOSH AGNIHOTRI, Jt. Secy.

CIEE Rl
7% fReet, 27 srerqEw, 2020

FT.37. 3833(37).— fafafe=g framsama (FRarwon) srfarfa=ra, 1967 (1967 #1 37) (e =9 =9+
TET I ATATAITH FgT 74T 8) FT ATSAT 37 T F wfqux fAferfawg ramwarat F o sfeesw garedt
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TaTT T IUe F3A T AaHars qaedl BRaThaTal & day § Fraarel # Y 399 gaiad &t gq
Iy FA & forw sttarfRataa e man e

A 3% AfafF=m &t e 35 FT ITURT (1) F G (F), Feald L K FT AT F 910 F1 3H
sttt it =T e § ATSga # & o gerh #ar g, e 39 A8 oAy g & a8 ardwarg #
Hfor ;

3T, STas T 3% 313 29T, aaam § qrishedar el 8, s same| Frawe w1 areft g

AT TTSE AT FTEFT I ATATVAT F FH G 4 T TIH AT | ARG €T F Arqawarar
FEIH qAEE ¢ ;

T ST AT avas a9 aehie Arar 1993 F1 AT g T | &t oS 719ar /. 3 |7 1
(T)/1993/Eft Y g/ v & U/ WEE H ATHAT e i AT €

S STTaE T 37 22T =TT T 15.09.1993 T Iartord sro=refT =i 3 & ;

3 Srerg oAt faewieal, s Sl T aree 1 e & AT0/qFs § 9gan oY afiagd
H 90T o 9T ST AETe S qre, N e § gt 7 marares adr Geneant  aireqor § 9
fora o 3w ot v Y AT TerE UaEES o dareAor § AT anr forar o

AT TaTe g ST T * faeg Yo w7 Aifed & o | v 1. 350/8-1993 St T A

3T 12.03.1993 F HgRTg qiofd F AgRIY & (A« Tl 92 F¥s a9 [Aehic Al & qae |
27 HTHAT &l TASTealshd [T o,

T Fea 1T AL Al T8 (oame g 1 Srag (a1 3% 273 e St TS aad & orefi stiasharar
& = | aAtegua R ST e

qq: 99, wrard g, AfafEaeg Sramrar (Famo) sfaf==m, 1967 #t g 35 #it 37T (1)
& T (F) FTT T& ARAT FT TART FXd g4 I SAIH 0l =17 dqg=t # Fafortad dema Fdl &,
JATT -

£y

<6 sAferfaas it St et |, w9 gedr 30 Y 399 gafdd T & vArq Aeted #7496
HEAT 3T WA TeFT T - FATq AT STTURM, ST -

“31. STae AT Ik ETSe T |

[T.5.11034/24/2020-F<1-1]

STEATT AR AT, T A=

NOTIFICATION
New Delhi, the 27th October, 2020

S.0. 3833(E).—Whereas, the Unlawful Activities (Prevention) Act, 1967 (37 of 1967) (hereinafter
referred to as the said Act) has been enacted to provide for more effective prevention of certain unlawful
activities of individuals and associations and for dealing with terrorist activities and for matters connected
therewith;
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And whereas, clause (a) of sub-section (1) of section 35 of the said Act empowers the Central
Government to notify the name of an individual in the Fourth Schedule to the said Act, if it believes that he
is involved in terrorism;

And whereas, Javed Chikna @ Javed Dawood Tailor, presently residing in Pakistan, is associate
of Dawood Ibrahim Kaskar;

And whereas, Dowood Ibrahim Kaskar is listed as an individual terrorist under the Fourth
Schedule to the said Act at serial number 4;

And whereas, Javed Chikna is an accused in Bombay Bomb Blast case in 1993 and CBI
registered a case humber RC 1 /(S) /1993 /CBI /STF / Mumbai;

And whereas, Javed Chikna has been declared a proclaimed offender by the TADA Court on
15.09.1993;

And whereas, Javed Chikna participated in the landings and transportations of explosives, arms
and ammunition from Shekhandi to Thane /Mumbai and participated in the training of arms, and
ammunition and explosives at Bhorghat and Sandheri, Dist. Raigad and also participated in the
reconnaissance of the B.M.C. and Stock Exchange Buildings;

And whereas, Red Corner Notice number RCN A 350/8-1993 has been issued against Ibrahim
Javed Chikna;

And whereas, on 12.03.1993, Maharashtra Police had registered 27 cases relating to Bomb Blast
cases at various places in Maharashtra;

And whereas, the Central Government believes that Javed Chikna @ Javed Dawood Tailor is to be
notified as a terrorist under the said Act;

Now, therefore, in exercise of the powers conferred by clause (a) of sub-section (1) of section 35 of
the Unlawful Activities (Prevention) Act, 1967, the Central Government hereby makes the following
amendment in the Fourth Schedule to the said Act, namely:-

In the Fourth Schedule to the said Act, after serial number 30 and entries relating thereto, the
following serial number and entries shall be inserted, namely:-

“31. Javed Chikna @ Javed Dawood Tailor”.

[F.No. 11034/24/2020-CT-I]
ASHUTOSH AGNIHOTRI, Jt. Secy.
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UEEISE]
EICERE]

< fawett, 26 FFqaY, 2020

F1.37. 3812(37).—Fafafaeg Thamwary (Mameor) stfafaam, 1967 (1967 &1 37) &t a1 5 it
IT-GTT (1) BT T& AREAT AT TART FId gU, rx ALRIT T M FA & o0 & 7 Jeea
Trerferee FT3feaeT 3T AWTeE (@TOT), [TauasiuH(F)] #1 AfafEeg @ =it w7 F =7y
T & SATAT Ael, TAZIT, MgTel IF ATATAT % ATATLT, AT AT =T Feamor T gon
#1 Fegerar ¥ “Fafafaeg e (Ramwon) stfaeror &1 o0 F#dt 28)

[F7..11011/05/2020-T%.V]

Tqedwx T, §Fd di=d

5196 GI1/2020 1)
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MINISTRY OF HOME AFFAIRS
NOTIFICATION
New Delhi, the 26th October, 2020

S.0. 3812(E).—In exercise of the powers conferred by sub-section (1) of section 5 of the Unlawful
Activities (Prevention) Act, 1967 (37 of 1967), the Central Government hereby constitutes “The Unlawful
Activities (Prevention) Tribunal” consisting of Shri Justice Kalyan Rai Surana, Judge of the Gauhati High
Court, for the purpose of adjudicating whether or not there is sufficient cause for declaring the National
Socialist Council of Nagaland (Khaplang) [NSCN(K)] as Unlawful Association

[F. No.11011/05/2020-NE.V]
SATYENDRA GARG, Jt. Secy.
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H. 3384] T8 eeeht, HreaTR, SeRER 27, 2020/#Tfd® 5, 1942
No. 3384] NEW DELHI, TUESDAY, OCTOBER 27, 2020/KARTIKA 5, 1942
VEREIEE]

S faeetY, 27 srqa, 2020

FT.37. 3816(37).—afafe=g frarsara (Famwon) srfafaara, 1967 (1967 =1 37) (e =0 =8+

THTA 3<h ATATHIT Fgl AT §) H ATSAT ST T 6 HqqT [Areriasg HATHATdr & T TieTw Tarar
TaTT T IUe FXA 3T AAHharg daedl BRaThaTal & dae § Faamel # oY 399 gai9d &t gq

ERERE T ARIUEIPIERIECRERIRIR IS

A 36 et it amer 35 FF START (1) F G (F), Feald TR H7 T =28 F 719 *°1 3<%
srterfeam &t =S e § g #3 F forg g #ar g, s 39 a8 A g & a8 adware #
w2,

3T ATire #iv 3% A1iere Ao % ARy 9T 3% a€HT 3% Gel IF WigEae aH iy o e
AT 1 =A<t 1978 8, T At 373 Asiia AarH’ ATge gsiar Iid Iriehed ™ qeae-u-a7ar & Afaf+=iog
ATTHATET T 7 T FHET T ;

5205 G1/2020 @)
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T AIHL-T-JAST Fl I ATATAAT il Tgell AT * T FH T 5 IT ATqHATGl TS &
&7 § gAag T g ;

Siv =Tore /T #7 |9 ST qHRET 3T 30 e 2012 #r fFdrw srfafRa afus smdwarar
(THETSIE) % =9 § srfafea g

SiY |Tfore HiT gas sasaral g § =T AT % forg Tgr sreawor stfseer &t srfaarted
AT § 2, 3T HSTA AU ST (THRATAE) 7 AIore HIX FT 2008 F Has Aqharal g H I
ATHHAT FiCTar & FHT AT ATTATTd GAT | FHEATrd (6AT 8 3T FIE a1 STaed H40 & o0, ST
SEeht ATotaT AT R & qgrer w2 @hdl 2, 5 [ferae Srere &1 g =i & g ;

T |Tfoe HiX (26/11/2008) HaE SMAFHATEl A & TF TeF ASATRT AT 3T 98 o aF &
I I8 AFL-U-qgaT aeeft st gaer & forw e o, e aRomeasT #3397 & AT i
HTa ge o7 oraeh siasta A o afesdt 3o 1 g ;

ST TP AT ATFHIO G 70 0 srearwor # qar 9 o7 & |rterg $1% 26/11 Jas sdent
A & TorT ST Hieme =il T W@ H@aTa® A7 S 26/11 Ha$ adehl gael & [olT Thi-Ag-Taerr=r
ERIEEICIE RN EE R

st rforg #iX 26/11 Hag ardeht gae & "aterd TRredsd Aree § TR 8 o qas qier
T ST SATHHLO % FIT TR T ST T2 w9 & (e ¢ ;

¥ Arfore {7 F fAFeg 21 ¥T F7 Tifed 9.7-6269/10-2010 3T 7-2032/2-2019 1< fFw a0

AT Fra 1T TR T A foame g T arforg fiw 3% arfore weiis 3% Tafed oa1g 3% € 3% g 3%
HIZTHE FEH AT 3 ATATHIT F el sArasharal & &7 7 Arag=a a1 =T 8 ;

qq:, o9, Fearg geare, Afefaeg G (Ramor) sifafaaw, 1967 it g 35 # I7emT (1)
& T (F) T TET ARRAT T TN Fd U, I AT AT Hhl AT ST 1 § Faferiaa gemes w2l &,
JATT -

£y

I sAferfaam it =Tt ST #, FF Gt 13 ST 399 gated gatedi & g9, Mt w7
AT SlIY TATSAT T EATTIT i STTUI, ST -

“14. Trtorg X 3% AT Aefie IF TIXTEH oTg SF a9 IF Gios 3% HigHe a9 ” |

[F1.5.11034/24/2020-51E1-1]
SMELATT ARAG T, HIFT A=

MINISTRY OF HOME AFFAIRS
NOTIFICATION
New Delhi, the 27th October, 2020

S.0. 3816(E).—Whereas, the Unlawful Activities (Prevention) Act, 1967 (37 of 1967) (hereinafter
referred to as the said Act) has been enacted to provide for more effective prevention of certain unlawful
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activities of individuals and associations and for dealing with terrorist activities and for matters connected
therewith;

And whereas, clause (a) of sub-section (1) of section 35 of the said Act empowers the Central
Government to notify the name of an individual in the Fourth Schedule to the said Act, if it believes that he
is involved in terrorism;

And whereas, Sajid Mir @ Sajid Majeed @ Ibrahim Shah @ Wasi @ Khali @ Muhammad
Waseem having date of birth on the 1% January, 1978, S/o Abdul Majeed, resident of Lahore, Punjab
Province, Pakistan, is a top commander of proscribed terrorist organisation of LASHKAR-E-TAIBA,;

And whereas, LASHKAR-E-TAIBA is listed as a terrorist organisation under the First Schedule to
the said Act at serial number 5;

And whereas, Sajid Mir has been designated as Specially Designhated Global Terrorist (SDGT) on
the 30™ August, 2012 by the United States of America.

And whereas, Sajid Mir is in National Investigation Agency’s most wanted list for his role in 26/11
Mumbai Terror attack and Federal Bureau of Investigation (FBI) has included Sajid Mir to its most wanted
list, owing to his alleged involvement in 2008 Mumbai Terror attack and declared a reward of $ 5 million
for providing any information that can help his conviction or arrest;

And whereas, Sajid Mir was one of the main planners of the Mumbai terror attack (26/11/2008)
and was responsible for the largest ever oversea LASHKAR-E-TAIBA terror attack resulting in death of
nationals of several countries including India and the Western countries;

And whereas, investigation by National Investigation Agency had revealed that Sajid Mir was the
key handler of David Coleman Headley for the 26/11 Mumbai Terror Attack, who was involved in reccy-
cum-surveillance activities for 26/11 Mumbai terror attack;

And whereas, Sajid Mir is a accused in the cases registered in connection with 26/11 Mumbai
Terror attack and under investigation by the Mumbai Police and the National Investigation Agency;

And whereas, two Red Corner Notices Number A-6269/10-2010 and A-2032/2-2019 have been
issued against Sajid Mir;

And whereas, the Central Government believes that Sajid Mir @ Sajid Majeed @ Ibrahim Shah @
Wasi @ Khalid @ Muhammad Waseem is to be notified as a terrorist under the said Act;

Now, therefore, in exercise of the powers conferred by clause (a) of sub-section (1) of section 35 of
the Unlawful Activities (Prevention) Act, 1967, the Central Government hereby makes the following
amendment in the Fourth Schedule to the said Act, namely:-

In the Fourth Schedule to the said Act, after serial number 13 and entries relating thereto, the
following serial number and entries shall be inserted, namely:-

“14.  Sajid Mir @ Sajid Majeed @ Ibrahim Shah @ Wasi @ Khalid @ Muhammad Waseem”.

[F.No. 11034/24/2020-CT-1]
ASHUTOSH AGNIHOTRI, Jt. Secy.

CIEE Rl

T fawett, 27 FFqaY, 2020

F1.37. 3817(37).— FAfarfaeg ey (FRamwon) sitaf=em, 1967 (1967 1 37) (& =a8 T8+
TET I ATATAITH FgT 74T 8) FT ATSAT 37 T F wfqux fAferfawg rrwarat F o sfeew gardt
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TaTT T IUe F3A T AaHars qaedl BRaThaTal & day § Fraarel # Y 399 gaiad &t gq
Iy FA & forw sttarfRataa e man e

A 3 At it 9T 35 Ft STATT (1) F G (F), Feald LRI HI FHT =AY F 779 &l 3
aterfeem &t =S et § gt w3 % forg g #war g, % 3% a8 A g & a8 adware #
wifera ;

dT IgE AOPWT IH AgHE W I I qOEA 9g Sh g 9re REmh
TEATHTETE/ATFRCIETE TR AeFE-U-09aT % ATHA{0g siidsharal §ad &7 UF FHST § 3T
TEATHTE TS/ HSTRLTETE ITTRedTd & STEH-FeH T H ST &gt Frar g ;

AT ALFL-T-TTST I ATATHIHT T TZeAT SATLAT o ST FH HE&ATH 5 IT ATqFATGT TS 6 &
H gHtag e g

ST THT qSPAA AHFL-T-ATAT L 0l TAT AT I T 3T THL-FLHIT H FEUS & AT
& T T@-9Te FAT § | a8 A9 AN o ATeTH 8 9 H AeR-U-qFaT ATqrhg| 6l Ta9S FI 6
e 3y, A= Tearastl 3T v HATT A T ST FAT

AT THF AAAA FAATHTH AT ord (24 vz, 2002), 2 sar ghdt, ada &sme
THEITH S (28 f&@Faw, 2005) 9 Al gaer qas (11 JaT1s, 2006) H A 27 | T saqmee 3iw
HeTE ATehT ZH (26 TATEE, 2008) AT H TH AT

A% T A 3 Fwg TeFAT Afem e 1-4281-6-2012 ST ffer 1 2

ST Fedtd FLRT T A8 fosary 2 & qw qofvaer 3 sgwe 91s I IHE S 9E 3% g0
ATE I<H ATATHAH F T SAFaATET hwaH ATSgr=d AT ST &,

qq:, A, Feard TR, Afafaeg Grarwar (Ramon) sitaf@aw, 1967 it amer 35 &t 37emT (1)
& G (F) G T& ATHAT T TANT Fd gU I ATAIH 61 At st # Aaferia gengs 1 g,

Ih ATATATH T =AY AT §, FH G 14 307 399 gataq gtatei & varg Mutried w7
T ST TSt siq:earfoa it STusf, srerie -
“15. TF ATAA IF AZHE AT 3% THF A AT 9 35 LT ATE 7 |
[T.5.11034/24/2020-F1E-1]

STEATT AR AT, T A=

NOTIFICATION
New Delhi, the 27th October, 2020

S.0. 3817(E).— Whereas, the Unlawful Activities (Prevention) Act, 1967 (37 of 1967)
(hereinafter referred to as the said Act) has been enacted to provide for more effective prevention of certain
unlawful activities of individuals and associations and for dealing with terrorist activities and for matters
connected therewith;
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And whereas, clause (a) of sub-section (1) of section 35 of the said Act empowers the Central
Government to notify the name of an individual in the Fourth Schedule to the said Act, if it believes that he
is involved in terrorism;

And whereas, Yusuf Muzammil @ Ahmad Bhai @ Yousuf Muzammil Butt @ Hurreira Bhai,
resident of Islamabad/Muzaffarabad, Pakistan is a commander of proscribed terrorist organisation,
LASHKAR-E-TAIBA and operates its operations in the Jammu and Kashmir from Islamabad/
Muzaffarabad, Pakistan;

And whereas, LASHKAR-E-TAIBA is listed as a terrorist organisation under the First Schedule to
the said Act at serial number 5;

And whereas, Yusuf Muzammil looks after the recruitment of LASHKAR-E-TAIBA cadres and
their training and for purpose of infiltration into the Jammu and Kashmir. He arranges finances, travel
documents and other logistics through his associates, for LASHKAR-E-TAIBA terrorists to be infiltrated
into India;

And whereas, Yusuf Muzammil is an accused in terrorist attacks on Akshardham temple, Gujarat
(September 24, 2002), terror attack on Indian Institute of Science, Bangalore (December 28, 2005), serial
blasts in local trains in Mumbai (July 11, 2006), and Mumbai terror attack (November 26, 2008) cases;

And whereas, Red Corner Notice Number A-4281-6-2012 has been issued against Yusuf
Muzammil;

And whereas, the Central Government believes that Yusuf Muzammil @ Ahmad Bhai @ Yousuf
Muzammil Butt @ Hurreira Bhai is to be notified as a terrorist under the said Act;

Now, therefore, in exercise of the powers conferred by clause (a) of sub-section (1) of section 35 of
the Unlawful Activities (Prevention) Act, 1967, the Central Government hereby makes the following
amendment in the Fourth Schedule to the said Act, namely:-

In the Fourth Schedule to the said Act, after serial number 14 and entries relating thereto, the
following serial number and entries shall be inserted, namely:-

“15.  Yusuf Muzammil @ Ahmad Bhai @ Y ousuf Muzammil Butt (@ Hurreira Bhai”.

[F.No. 11034/24/2020-CT-1]
ASHUTOSH AGNIHOTRI, Jt. Secy.

CIEE Rl

T fawett, 27 FFqaY, 2020

.31, 3818(37).— fafafe=g Grarsera (FRarwo) srfafa=ra, 1967 (1967 #1 37) (& =@ =0+
THTA 3<h ATATHIT Fgl AT §) H ATSIT ST T 6 HqqT [Areriasg HATHATdr & T Tiew Tarar
THaTT T IUe FXA T AaHharg daedl BRaThaTal & dae § Fraarel #d oY 399 gaiad &t gq

Sae F % forw srfarfRafa e @ g;

A I AfAf=w it 91T 35 FT ISTATT (1) F GT (F), Feald LRI &I heT =AY F 7TH &l I
srterfeam &t =S e § g #3 F forg g #ar g, s 39 a8 A g & a8 adware #
Tt ;
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ST 3153% TEHTH "l S Aeqd LA Hal Sraat s+ qig 10 fTEw, 1954 (3%ca® 1948
2) T Aegea| (ATt ATR/ZEATHTEE A9FT-U-qqT % TS [k Frd F&31/9mmat 7 9@ 2 ST q9he-u-
et o faaelt daeft faamr & wqa % =9 § w1 F @R

AT ALFL-T-JTST I ATATAIH T TZeAT SATLAT o T FH TCATH 5 IT ATqTFATET TS 6 &
H Eag T g

SIY 37537 TEHTH Wl HI<h T AHET, HIH 15T HIURMT &9 g7 aE 4 997, 2010
FTAITAF AT TEAT 13224 F efie faer srfsrgra At swaht (TaEistidy) & =7 # srfaga fham g;

Sfi¥ 3TeqT TEHTH Wl AHT-U-JaaT F {70 o &g F3 | o7 2

AT eqy A HHI AREHT FEUE FgEdec! qMT ge0ae A e #§ THaEse
TFCAE RaTed sFaearesiq (7 7S, 2006) T F=1a 63 fSreeh & F1E0r 4 R 979 g7 M0 i =6

AT § STTUTRT AT GaraTe Iiere IeT Sfea o o o1 <31 &,

AT Feal T AL 1 I8 (0are § T 557 T@AE Hal 3% g LA Hejl 3t A&« ad &
T SrahaTar & | STfEg=a AT ST &

qq:, A, Feard G, Efafaeg Grarwar (Ramon) sitaf@aw, 1967 #it amer 35 &t 37emT (1)
% T (F) G T& ATHAT T TANT Fd gU 36 ATAIH 61 At st # Muferiad gengs Fdt 2,

I ATARTH FT AT TEHT §, FH G qiF 15 3T 399 datad Natedi & Tarq Mutered w7
T ST TATSAT Siaq:ioa it ST, i -

“16. T3 TEHTT HET ST Toqd LA H&T 7|

[%FT.%.11034/24/2020--1]

STSATT ARAZ AT, FFT T=a

NOTIFICATION
New Delhi, the 27th October, 2020

S.0. 3818(E).—Whereas, the Unlawful Activities (Prevention) Act, 1967 (37 of 1967) (hereinafter
referred to as the said Act) has been enacted to provide for more effective prevention of certain unlawful
activities of individuals and associations and for dealing with terrorist activities and for matters connected
therewith;

And whereas, clause (a) of sub-section (1) of section 35 of the said Act empowers the Central
Government to notify the name of an individual in the Fourth Schedule to the said Act, if it believes that he
is involved in terrorism;

And whereas, Abdur Rehman Makki @ Abdul Rehman Makki, having date of birth on the 10th
December, 1954 (Alternate 1948), S/o Abdullah, resident of Lahore / Islamabad is Head of LASHKAR-E-
TAIBA’s political affairs wing/arm and served as Head of LASHKAR-E-TAIBA's foreign relations
department;

And whereas, LASHKAR-E-TAIBA is listed as a terrorist organisation under the First Schedule to
the said Act at serial number 5;
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And whereas, Abdur Rehman Makki has been designated as a Specially Designated Global
Terrorist (SDGT) under Executive Order 13224 dated the 4th November, 2010 by the United States
Department of Treasury, United States of America;

And whereas, Abdur Rehman Makki is involved in raising funds for LASHKAR-E-TAIBA,

And whereas, Abdur Rehman Makki supervised the Improvised Explosive Device Explosion
(May 7, 2006) inside Odeon theatre, RTC Cross Road, Chikkadpally PS, Hyderabad, causing injuries to 4
persons and accused in this case being investigated by the Hyderabad Police;

And whereas, the Central Government believes that Abdur Rehman Makki @ Abdul Rehman
Makki is to be notified as a terrorist under the said Act;

Now, therefore, in exercise of the powers conferred by clause (a) of sub-section (1) of section 35 of
the Unlawful Activities (Prevention) Act, 1967, the Central Government hereby makes the following
amendment in the Fourth Schedule to the said Act, namely:-

In the Fourth Schedule to the said Act, after serial number 15 and entries relating thereto, the
following serial number and entries shall be inserted, namely:-

“16.  Abdur Rehman Makki @ Abdul Rehman Makki”.

[F.No. 11034/24/2020-CT-I]
ASHUTOSH AGNIHOTRI, Jt. Secy.

A==
S faeetY, 27 srqa, 2020

FT.37. 3819(37).—Fafarfe=g Fharsaa (FRamwon) srfafara, 1967 (1967 =1 37) (e =0 =8+

THTA 3<h ATAHIT Fgl TAT &) H ATSIT AT T 6 HiqaF [Areriasg HAmhardr & 7 oTfes yarar
fRamor #7 Iuay FA ST Adware Gadt HATRATI F Hae H FEAer Hid {7 399 garad [@Auai gq

UG FA = oru srferfaataa fhar = g;

A 3 st it 9T 35 Ft STATT (1) F G (F), Feald TR HI FT =78 F 779 F°1 3
srterfe=m &t =T T § Afega w3 & o qerh At g, s 39 a8 Ay g & a8 ardware #
wfor 2,

AT oTTE EHE 3% ATes HgqR TEHqedT o e &t arir@ 10 e, 1980 ¢ fAamdr #1-17
AR ATH T THAT FAT AThed e i et Farht @y fSEr oasme aiq artedTe, T9a-u-

AT ATTHATAT FHEST F U 3 HeeA FeATg-U-3 1 1 ad wresaa ATHAoEg doeT w137 vE g ;

AT ALFL-T-TTST I ATATAIH T TgeAT ATLAT o AL FH HEATH 5 IT ATARATGT THeA 6 &
Hgas g ;

ST TioTE AgHE 946 1T AR T 28 faHay, 2016 & FAITA® el 13224 & el
farore srforfa S ardsraret (TaEsiid) % =0 § sfafza 2

AT oToE WEHE AH-U-a9aT ATHHIUG saaardr @9ed & Y@ X g9 Ty Aftvfed
ATAFATET TS WgHE e o ar ATed § ATd faerey fhamsrardt & forw enfis / adraeme w3 #7 sme #

&I HSTohY 3T TATIOT el S AT AT & (o0 GSAT § &MHA § ;
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dT TF HHAT (§. AH-20/2018/UAsMEU/S0aas air@ 02.07.2018) sdsarg Afdweor
HATHAT [FATE-U-Tr T FISSH (THEAEUE)] H ATorg HgqR & fawg Tofeeqa FFar mam s g
AT SFTHHLT (TAATST) FILT A (o f3haT 737 ;

AT FealT AR FT T8 foame g & omfore 7gqE 3% 9TNIE A8YE TgHqedT 3t Saad &
T SrawaTar & &9 | Afgg=a & ST &,

qq:, o1, Fearg g, Aferfaeg e (e stfafRa, 1967 Y amer 35 F 37amT (1)
& T (F) FTT T& ARAT HT TART FXd g4 I SATAAH hf A1t gt # Fafatad dengT w3l &,
JATT -

I ATAATH T AT TTEHT §, FH g% 16 37T 99 Saied Tatedi & Tarq et w7
AT ST TATSIT A EATTIT T STTUI, ST -

“17. ATTSIE AEHE S AMTTe% AgHE LA ” |

[%FT.%.11034/24/2020-5-1]

STSLATT ARG, FFT A=

NOTIFICATION
New Delhi, the 27th October, 2020

S.0. 3819(E).—Whereas, the Unlawful Activities (Prevention) Act, 1967 (37 of 1967) (hereinafter
referred to as the said Act) has been enacted to provide for more effective prevention of certain unlawful
activities of individuals and associations and for dealing with terrorist activities and for matters connected
therewith;

And whereas, clause (a) of sub-section (1) of section 35 of the said Act empowers the Central
Government to notify the name of an individual in the Fourth Schedule to the said Act, if it believes that he
is involved in terrorism;

And whereas, Shahid Mehmood @ Shahid Mehmood Rehmatullah, having date of birth on the
10th April, 1980, resident of B-17, Salman Tariq Hussain Square, Karachi, Pakistan and permanent resident
of Sheikhpura district, Punjab Province, Pakistan is the Deputy Chief of proscribed organisation Falah-i-
Insaniyat Foundation, a frontal organisation of terrorist organisation LASHKAR-E-TAIBA,

And whereas, LASHKAR-E-TAIBA is listed as a terrorist organisation under the First Schedule to
the said Act at serial number 5;

And whereas, Shahid Mehmood has been designated as a Specially Designated Global Terrorist
(SDGT) under Executive Order 13224 on the 28th December, 2016 by the United States of America;

And whereas, Shahid Mehmood along with Hafiz Mohammad Saeed, Chief of proscribed terrorist
organisation LASHKAR-E-TAIBA and a United Nations Designated terrorist, is involved in a conspiracy to
create bases and sympathizers in India by sending funds in the garb of religious/charity work, for anti-India
activities;

And whereas, a case (No. RC-20/2018/NIA/DLI dated 02.07.2018) has been registered and
investigated by the National Investigation Agency (NIA) against Shahid Mehmood in a {Falah-i-Insaniyat
Foundation (FIF)} Terror Funding case;

And whereas, the Central Government believes that Shahid Mehmood @ Shahid Mehmood
Rehmatullah is to be notified as a terrorist under the said Act;
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Now, therefore, in exercise of the powers conferred by clause (a) of sub-section (1) of section 35 of
the Unlawful Activities (Prevention) Act, 1967, the Central Government hereby makes the following
amendment in the Fourth Schedule to the said Act, namely:-

In the Fourth Schedule to the said Act, after serial nhumber 16 and entries relating thereto, the
following serial number and entries shall be inserted, namely:-

“17.  Shahid Mehmood @ Shahid Mehmood Rehmatullah”.

[F.No. 11034/24/2020-CT-1]
ASHUTOSH AGNIHOTRI, Jt. Secy.

SIECCE]
S faeett, 27 srqa, 2020

FT.37. 3820(37).—Fatafewg Frarsara (FRamwon) srfafara, 1967 (1967 =1 37) (e =o¥® zo%

THTA 3<h ATATHIH Fgl AT §) H ATLIT A T 6 HiqaF [@Ateriasg HATHATIr & AT TfeT Tarar
RaTor &7 IUEY T AT AawATe Gael BTl & Hag H wEATe! HA oY 399 "atdd Fudi gq

ey Fee & forw srferfaafaa e g;

A 3 st it amer 35 Ft STATT (1) F G (F), Feald TR HT FT =78 F 779 Fl 3
srterfe=m &t =T e § Afega # % oy gerch #ar g, s 39 a8 fFary g & a8 ardware #
wfere €

T, FERTqAT S e IHATH I T3a A1ed 3% he T AgHgedl T et S+ aria 2
S, 1966 g, ST FqHT § TiheaTd § g, ATHH UG Aawaral Sadi A9He-U-dI&T 3 STq-U-HIgFg FT
TF T HEE

T, ALF-T-TTAT I ATAAIH AT TgAT SATIAT F /7 H. 5 IT T AA-U-HIgFT FH H. 6 I¥
ATAFATET A % w7 H gH495 © ;

31T, FERTqedT T TATITH HiQT Srds gHel ATA (2002) # R I 1T ST gaeras
HTH (2004) § TS 6 [=ed F T=F § geLrare qierd gy USeaihd AT Aeafud Al |
EIER

3T, FRT LA HT Ag AT g o Fgrqedl S og greaTd 3% d3a 9189 3% e &l 3
FferA=m & e sasarar & =7 § stfeef=a B e g

qq:, 4, I e, fafafesg harsary (Famon) sitef==m, 1967 %t amr 35 it 374mT (1)

& @ (F) T T&T ATRAT FT TN FId gU, I AT Al AT gt | Haferiad gera wdr &,
ERI

£y

36 srferfeae 7 =Tt EET § w9 . 17 ST 399 gataq TEiedi & Tarq Heteted w9 9.
ST wfafeat siaerfu it STt srerq -

“18. TIEIqAT 3 A IhATT I TR H2d 3% he |

[®1.5.11034/24/2020-1E-1]

TSI ARAZ AT, T Tf=ra
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NOTIFICATION
New Delhi, the 27th October, 2020

S.0. 3820(E).—Whereas, the Unlawful Activities (Prevention) Act, 1967 (37 of 1967) (hereinafter
referred to as the said Act) has been enacted to provide for more effective prevention of certain unlawful
activities of individuals and associations and for dealing with terrorist activities and for matters connected
therewith;

And whereas, clause (a) of sub-section (1) of section 35 of the said Act empowers the Central
Government to notify the name of an individual in the Fourth Schedule to the said Act, if it believes that he
is involved in terrorism;

And whereas, Farhatullah Ghori @ Abu Sufiyan @ Sardar Sahab @ Faru, having date of birth on
the 2" June, 1966, S/o Ahmedullah Ghori, presently based in Pakistan, is a key member of proscribed
terrorist organisations, LASHKAR-E-TAIBA and JAISH-E-MOHAMMED;

And whereas, LASHKAR-E-TAIBA is listed as a terrorist organisation under the First Schedule to
the said Act at serial number 5 and JAISH-E-MOHAMMED at serial number 6;

And whereas, Farhatullah Ghori is accused in the cases being registered and investigated by the
Guijarat Police in Akshardham Temple terror attack (2002) case and by the Hyderabad Police in conspiracy
to eliminate political leaders in Hyderabad case (2004).

And whereas, the Central Government believes that Farhatullah Ghori @ Abu Sufiyan @ Sardar
Sahab @ Faru is to be notified as a terrorist under the said Act;

Now, therefore, in exercise of the powers conferred by clause (a) of sub-section (1) of section 35 of
the Unlawful Activities (Prevention) Act, 1967, the Central Government hereby makes the following
amendment in the Fourth Schedule to the said Act, namely:-

In the Fourth Schedule to the said Act, after serial number 17 and entries relating thereto, the
following serial number and entries shall be inserted, namely:-

“18.  Farhatullah Ghori @ Abu Sufiyan @ Sardar Sahab @ Faru”.

[F.No. 11034/24/2020-CT-I]
ASHUTOSH AGNIHOTRI, Jt. Secy.

EIPERE]
S faeetY, 27 srqa, 2020

FT.3T. 3821 (7). —atafewg s (Famon) srfafaam, 1967 (1967 &1 37) (e =89 389+
THETA I ATATIH FT AT 8) FT ATBAT &7 T F Fwfaa FEfefawg Grarserdt % i sfes garey
AT #7 IUey T ST Aaware Gadt HATRATI % Hae H Al Hid {7 399 garad [@uai gq

ERERE T ARIUEIPIERIECRERIRIRIES

A 3 AfAf=w it 91T 35 FT STATT (1) F G (F), Feald TR HI heT AT F ATH &l I
st it =T et § ATSga F & o gerh war g, e 39 I8 oAy g & a8 ardware |
afera
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31T, 3TeqA T3 AT I HFAT 3% R FEIL I TG ATAT 35 HIATHT R T3 ST T
el ey qIfaT Aedl MarEt agara(R, qrFea, [l S= qE 1 S=ad, 1977 2, atafafug
ATTFATET ST AI-U-HTZHE T Teh TG T ¢ ;

ST, S-T-HIZHHE I ATAAAH 0l Tgell gl & FH §. 6 I AAHATET H54 & &7 § A 65

AT, Foqd THF AW TATzeT &2 e (2 famwaw, 2010) T3 TS THIEHT T AAFHaTal &
&7 § ArfHT AT g

31T, ST5ge T3 STENTT ATt | WIreror SOt 6T TATa=T § qRAferd g ofiT qrfeeare it oo &
AT # AGHAEl g0 F4  § AT AFAfIq g 3T g T3% AT FBHIE (A1) | FUTC
(STRATIAETTE) WA TARATed argand areei-814 & oW d9gvor (24.12.1999) & w==i= # ot
afeaferd oT;

3T, 155 T FEIE AT 6, 7% [dodl I srawaral gaor (13.01.2001) # & g7l
T ST AT AT TET TSHHIE T Aqdwarat gaor (02.01.2016) 7§t w===rehd’ T ;

3T, 3155 TS AL SIS, HGaT, STEH-FLHIT AT 9 I AT A o HTHA, TGN, FHGaT,
STH-FEHIT e T 9% AT gHA o JIHA, qiaT, TH-HHIT q4T7 F9 9T AqFaTal gAd & ATAA,
AT, TERTY, USTd It O 9T ST gHe & AT, TIETE 89T FT ATt gHel & JTH, STH-
FLHIT 3T TSTAHIE AT HAT TEAT T ATAFRATAl SAA 6 HIAA H STHIh T ;

3T, 35T T3 STENY & [A%g 1€ FHIA & A1 H. T-566/6-2000 ST A1 AT 8 ;

31T, FRT TR 1 A2 forary 2 o ofeger T3 STe 3% qOdT 3% {8 3 912 916l 3%
HIATAT AT T3 STENT AT S<h ATATHIAT F Tl asharal & &9 § reg=~ra a1 e 3 ;

qq:, A9, g g, AtaEeg rammar (Faro) sfafaam, 1967 &t e 35 i I7emT (1)
& @ (F) T T&T ATRAT FT TN FId gU, I AT Al FredT srqget | Haforfaa gere w2 &,
_ATT -

£y

36 arterferae #7 =TT EET § w9 9. 18 ST 399 "etad Etedi & TAq Hetited w9 9.
ST wfafeat siaerfu it STt srerq -

“19. 353 T AT I HFAT I HFAT ST I A1E ATAT 3% HATHT THAT T T |

[F1.5.11034/24/2020-51E1-1]

SATSATT ARAZ AT, FFT T4

NOTIFICATION
New Delhi, the 27th October, 2020

S.0. 3821(E).—Whereas, the Unlawful Activities (Prevention) Act, 1967 (37 of 1967) (hereinafter
referred to as the said Act) has been enacted to provide for more effective prevention of certain unlawful
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activities of individuals and associations and for dealing with terrorist activities and for matters connected
therewith;

And whereas, clause (a) of sub-section (1) of section 35 of the said Act empowers the Central
Government to notify the name of an individual in the Fourth Schedule to the said Act, if it believes that he
is involved in terrorism;

And whereas, Abdul Rauf Asghar @ Mufti @ Mufti Asghar @ Saad baba @ Maulana Mufti Rauf
Asghar, having date of birth on the 1% January, 1977, S/o Allah, Bakash Sabir Alvi, resident of
Bahawalpur, Pakistan, is a key member of proscribed terrorist organisation JAISH-E-MOHAMMED;

And whereas, JAISH-E-MOHAMMED is listed as a terrorist organisation under the First Schedule
to the said Act at serial number 6;

And whereas, Abdul Rauf Asghar has been designated as terrorist by the United States Treasury
(December 2, 2010) United States of America;

And whereas, Abdul Rauf Asghar is involved in setting up training camps in Pakistan and also
involved in organising terrorist attacks in India from Pakistan soil;

And whereas, Abdul Rauf Asghar was involved in conspiracy of Hijacking (24.12.1999) of Indian
Airlines aircraft 1C-814 from Kathmandu (Nepal) to Kandahar (Afghanistan);

And whereas, Abdul Rauf Asghar was key conspirator in the terrorist attack (13.12.2001) on the
Indian Parliament House, New Delhi and also conspirator of the terror attack (02.01.2016) at the Air Force
Station Pathankot;

And whereas, Abdul Rauf Asghar was the accused in terror attack case of Army Camp. Janglot,
Kathua, Jammu and Kashmir, terror attack case of P.S Raj Bagh, Kathua, Jammu and Kashmir, terror
attack case of Army Camp, Samba, Jammu and Kashmir, terror case of P.S Dina Nagar, Gurdaspur,
Punjab, terror attack case of Tangdhar Army Camp, Jammu and Kashmir and Pathankot Air Force Station
terrorist attack;

And whereas, Red Corner Notice Number A-566/6-2000 has been issued against Abdul Rauf
Asghar;

And whereas, the Central Government believes that Abdul Rauf Asghar @ Mufti @ Mufti Asghar
@ Saad baba @ Maulana Mufti Rauf Asghar is to be notified as a terrorist under the said Act;

Now, therefore, in exercise of the powers conferred by clause (a) of sub-section (1) of section 35 of
the Unlawful Activities (Prevention) Act, 1967, the Central Government hereby makes the following
amendment in the Fourth Schedule to the said Act, namely:-

In the Fourth Schedule to the said Act, after serial number 18 and entries relating thereto, the
following serial number and entries shall be inserted, namely:-

“19.  Abdul Rauf Asghar @ Mufti @ Mufti Asghar @ Saad baba @ Maulana Mufti Rauf
Asghar”.

[F.No. 11034/24/2020-CT-1]
ASHUTOSH AGNIHOTRI, Jt. Secy.

EIPEAE]
S faeetY, 27 srqa, 2020

F.3M. 3822(37).— fafafe=g e (FRamwon) srferfa=ra, 1967 (1967 #1 37) (e =9 =9+
THETA I AT FT AT ) FT ATBAT v Tt F wfaa Ffefawg Grarserdt % i sfee gardy
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TaTT T IUee F3A T AaHars qaedl BRaThaTal & day § Fwraarel #9 oiY 399 gaiad &t gq
Iy FA & forw sttarfRataa e man e

A 3 At it 9T 35 Ft STATT (1) F G (F), Feald TR HI FHT =AY F 7T &l 3
aterfeem &t =3 e § g w3 % forg g #wwar g, 7% 3% a8 A g & a8 adware #
Tt 8;

Y, TATRH ¥ I AZHS AT HIgFe et 9O 3% ST ermwie fBegd 3% U, v, 9@ 3% i,
T AATE T T e, FHarHT agara @, e, AT9HtE srawarar S S9q-U-HIg g #7 UH
STHE HEE

ST, SA-T-HIZHHT I ATAAAH T Tgatl g1 & FH &, 6 I AAHATEl §54 & &7 § A 65

3T, TATRH AT (AITA) | FIT (AFATAEATT) AT TATATEA ATIATT M6 1-814 FISHTE &
AT TI2 20T (24.12.1999)  w=== # off "ivwferd o ;

o<, TaATRH AT AT 5O, 72 Reell 0% Ardsaret gaer (13.01.2001)  H&T Te=i=ra’ o7 ;
3, TR ¥ F fawg Y= FiT &7 Ffew 7. 1-560/6-2000 ST T AT 7

Y, ¥ AL F7 a8 A & % aren oAy 9% qgHe 9ol "igte 9ol 99 S% Saw
svore et 3 UL UL 9 S A #T S srferfRe o orefie srdeara % = # srfag e e s g

qq@:, AT, F T geR, AtafEeg s (e stfafam, 1967 S e 35 i 39emT (1)
& T (F) T TET ARRAT T TN Fd U, I AT AT Hf AT STg= 1 § Faferiaa gemes w2l &,
AT -

£y

36 rferferae 7 =TT TEET § w9 9. 19 ST I9Y gatad Etedi & TAq Hetited w9 9.
S grafeaT siq:-eafud it STustt, srerd -

“20. TATRH AT IH AZHT AT HIZEHTE AT 9 I FAT9E NS (=l IF U. U, 99 35 =A% |

[F1.5.11034/24/2020-51E1-1]

STEATT AR AT, T A=

NOTIFICATION
New Delhi, the 27th October, 2020

S.0. 3822(E).—Whereas, the Unlawful Activities (Prevention) Act, 1967 (37 of 1967) (hereinafter
referred to as the said Act) has been enacted to provide for more effective prevention of certain unlawful
activities of individuals and associations and for dealing with terrorist activities and for matters connected
therewith;

And whereas, clause (a) of sub-section (1) of section 35 of the said Act empowers the Central
Government to notify the name of an individual in the Fourth Schedule to the said Act, if it believes that he
is involved in terrorism;
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And whereas, Ibrahim Athar @ Ahmed Ali Mohd. Ali Shaikh @ Javed Amjad Siddiqui @ A.A.
Shaikh @ Chief, S/o Allah Bakash Sabir Alvi, resident of Bahawalpur, Pakistan is a key member of
proscribed terrorist organisation JAISH-E-MOHAMMED;

And whereas, JAISH-E-MOHAMMED is listed as a terrorist organisation under the First Schedule
to the said Act at serial number 6;

And whereas, Ibrahim Athar was involved in conspiracy of Hijacking (24.12.1999) of Indian
Airlines aircraft 1C-814 from Kathmandu (Nepal) to Kandahar (Afghanistan);

And whereas, Ibrahim Athar was key conspirator in the terrorist attack (13.12.2001) on the Indian
Parliament House, New Delhi;

And whereas, Red Corner Notice Number A-560/6-2000 has been issued against Ibrahim Athar;

And whereas, the Central Government believes that Ibrahim Athar @ Ahmed Ali Mohd. Ali
Shaikh @ Javed Amjad Siddiqui @ A.A. Shaikh @ Chief is to be notified as a terrorist under the said Act;

Now, therefore, in exercise of the powers conferred by clause (a) of sub-section (1) of section 35 of
the Unlawful Activities (Prevention) Act, 1967, the Central Government hereby makes the following
amendment in the Fourth Schedule to the said Act, namely:-

In the Fourth Schedule to the said Act, after serial number 19 and entries relating thereto, the
following serial number and entries shall be inserted, namely:-

“20.  Ibrahim Athar @ Ahmed Ali Mohd. Ali Shaikh @ Javed Amjad Siddiqui @ A.A. Shaikh
@ Chief”.

[F.No. 11034/24/2020-CT-I]
ASHUTOSH AGNIHOTRI, Jt. Secy.

EIPERE]
S faeetY, 27 srqa, 2020

F1.37. 3823(31).—aferfawg fhamwery (Ramwo) stferf==m, 1967 (1967 1 37) (& =o# =9+
THETA I AR FZT AT 3) FT ATHAT T 1 F Fwtaaa faferfewg Srarwarat % siv sfes gard
fRamor #7 Iuy FA ST AdwaTe Gadt HATRATI % Hag H ARl H AT 399 garad [@AuAi gq

UG FA = orw srfefaataa o = g;

A 36 et it amer 35 FF START (1) F G (F), Feald TR F7 Rl =28 F 719 *°1 3<%
srterte=m &t =T e § ATSga F & o gerh war g, e 39 I8 oAy g & a8 srdware |
Hfom &;

Y, TAF gy S Aoegd TF S Agre qaw [Fardr sgaqe, dfeeam st
ATTRATEY TS AIT-U-HIZEHE T U THE TG67 & ;

T, SAA-T-HIZHHT I ATAAAH 6T Tgeil g1 & FH . 6 I AAHATEl T34 F &7 § GA65
2

AT, THF AT ATRATT TITATeA AT ATSHI-814 FISHTE (FITA) H FLTT (AFATHEITE)
FomT STI= 20T (24.12.1999) F we=i= # off \ivatora o ;
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oY, T e F faeg ¥ FA 7 Ao . 1-565/6-2000 JrY fhar o 2 ;

AT, FET G F A Ay g I aegy 3% ASgY THE IF HIGHHE AT F 3H
AT % AT raFwaTar & &9 | Areg=d Far Im1 8 ;
qq:, o, Fara g, AfafEeg s (Famon) sifafam, 1967 & e 35 i 39amT (1)

F T (F) T TET AREAT T TN Fd U, I AT A7 6 FdT Seg= 1 § Faferfaa demas w2 §,
AT -

I SATIHTT AT AT A=A | w7 7. 20 ¥ ITH HAEd TASA1 & 77 HaEtotad w9 4.
T giafeat sia:eriud 1 Srot, sreriq -

“21. THF AL I% AL T 3 HIgHAE T 19" |

[%FT.%.11034/24/2020-5-1]

STSATT ARARIAT, FFT A=

NOTIFICATION
New Delhi, the 27th October, 2020

S.0. 3823(E).—Whereas, the Unlawful Activities (Prevention) Act, 1967 (37 of 1967) (hereinafter
referred to as the said Act) has been enacted to provide for more effective prevention of certain unlawful
activities of individuals and associations and for dealing with terrorist activities and for matters connected
therewith;

And whereas, clause (a) of sub-section (1) of section 35 of the said Act empowers the Central
Government to notify the name of an individual in the Fourth Schedule to the said Act, if it believes that he
is involved in terrorism;

And whereas, Yusuf Azhar @ Azhar Yusuf @ Mohd. Salim, R/o Bahawalpur, Pakistan is a key
member of proscribed terrorist organisation JAISH-E-MOHAMMED;

And whereas, JAISH-E-MOHAMMED is listed as a terrorist organisation under the First Schedule
to the said Act at serial number 6;

And whereas, Yusuf Azhar was involved in conspiracy of Hijacking (24.12.1999) of Indian
Airlines aircraft 1C 814 from Kathmandu (Nepal) to Kandahar(Afghanistan);

And whereas, Red Corner Notice Number A-565/6-2000 has been issued against Yusuf Azhar;

And whereas, the Central Government believes that Yusuf Azhar @ Azhar Yusuf @ Mohd. Salim
is to be notified as a terrorist under the said Act;

Now, therefore, in exercise of the powers conferred by clause (a) of sub-section (1) of section 35 of
the Unlawful Activities (Prevention) Act, 1967, the Central Government hereby makes the following
amendment in the Fourth Schedule to the said Act, namely:-

In the Fourth Schedule to the said Act, after serial number 20 and entries relating thereto, the
following serial number and entries shall be inserted, namely:-

“21.  Yusuf Azhar @ Azhar Yusuf @ Mohd. Salim”.

[F.No. 11034/24/2020-CT-I]
ASHUTOSH AGNIHOTRI, Jt. Secy.
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SIECCE]
7% fReet, 27 srerqEw, 2020

F1.37. 3824(1).—afarfawg ey (FRamwon) siferfe=m, 1967 (1967 1 37) (& =o# =9+
THETA I ATATIH FT AT ) F7 =AMPAT v vt & wfaa ffefawg Grarserdt % i srfess gardy
AT &7 IUEY T AT AaFwATE Gael ThaTwRdTdl & Hag H wEATg! H ST 399 "gatdd Fuai gq

ey F¥ & forw srferfaafaa e g;

A 3% AfafF=m & e 35 FT ITUTRT (1) F G (F), Feald T K FT TS F 910 F1 3F
srterfe=m it =T e § ATSga # & o gerh Far g, e 39 Ig oAy g & a8 ardwarg |
#fer 2;

3T, oTTfeR T I BT ATEE 9IS I I¥ AT &1, T 3755 A (HaTdl ALahsT dagFd faq
TR FSTeeh! PR g 1970 8, SATHATUG SahaTal Siad SI9-U-HIgHHE & UF Y@ 93e7 ¢ ;

31T, FAT-T-HIEFAS ITH ATATAIH hl TEAT ATLAT 6 FH &, 6 T AqHATl T & &9 § A

3T, ATRE A HATeehe F9e? § JO-U-HgFE T A= HHET § ST AT § SA9q-T-HIZHST
& ATARATISAT il AT BT THAEAT FLAT g AT AT | SqAeh! GAAT i TISHT, I Ghe a1 AT I
fAoares 7 «ft afeafaa 8

AT, oTfeg dr® 12 FawaT, 1994 T Reware 7T T3 o7 3T weq &f Sai § 16 a9 il eatey
ST e o TATG 2010 H ATAT o TEd faartera o o ;

AT, ATRE AATE HATARe Ty, qTHedTd o JIAEAT T, TSTHHE IT AaFaral gae (2

STat, 2016) FT BT TSA=Fd1 A TH=a9F 2T ;

T, T AT SATHFLUT (TAMET) § TSTAHRIE TALAH SATAhT gHA o ool H Tfgs AdE
fa%g TF ATHAT §. AHT-03/2016/TFME 0/ Tuass, arirE 04.01.2016 TRmdsha AT g ;

T, 9MTEE AAE ATLAT TALATET ATLATT HIH (FATE ATHA) (24.12.1999) F AT Tag<or #
AT FifeT AT 2 ;

3T, g avw &1 a8 oA g & aries adi® S Sler fee AT S%h 9% ool &9 &l 3%
AT % AT awaTar & &9 | Areg=d Far M1 8 ;

qq:, 9, Ferg g, Afafaeg Grarwar (Famon) sttafaam, 1967 Fit e 35 &t 37T (1)
& @ (F) T V&0 ATRAT FT TN FId gU, I AT Al AT gt | Faferiad gere wdr &,
ERIG

I arterferae #7 =TT EET § w9 g, 21 ST 399 gatad NEtedi & T Hetited w9 9.
S giafsaT siq:eamfud &t STustt, v -

“22. STTTRE ST 3 FIeT AT(RE ATS 3% I AT & |

[®1.5.11034/24/2020-1E-1]

ATSLATT ARAZIAT, T Tf=ra
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NOTIFICATION
New Delhi, the 27th October, 2020

S.0. 3824(E).— Whereas, the Unlawful Activities (Prevention) Act, 1967 (37 of 1967)
(hereinafter referred to as the said Act) has been enacted to provide for more effective prevention of certain
unlawful activities of individuals and associations and for dealing with terrorist activities and for matters
connected therewith;

And whereas, clause (a) of sub-section (1) of section 35 of the said Act empowers the Central
Government to notify the name of an individual in the Fourth Schedule to the said Act, if it believes that he
is involved in terrorism;

And whereas, Shahid Latif @ Chota Shahid Bhai @ Noor Al Din, having date of birth 1970, S/o
Abdul Latif, resident of Markaz Abdukkah Bin Mubarak, Tehsil Daska, District Sialkot Pakistan and
permanent resident of More Aminabad, Gujranwala, Punjab, Pakistan is a key member of proscribed
terrorist organisation JAISH-E-MOHAMMED;

And whereas, JAISH-E-MOHAMMED is listed as a terrorist organisation under the First Schedule
to the said Act at serial number 6;

And whereas, Shahid Latif is JAISH-E-MOHAMMED’s Launching Commander at Sialkot
sector, who supervises launching of JAISH-E-MOHAMMED terrorists into India and also involved in
planning, facilitation and execution of terror attacks in India;

And whereas, Shahid Latif was arrested on the 12" November, 1994 and was deported via Wagah
in 2010 after serving a term of 16 years in jails in India.

And whereas, Shahid Latif was the key conspirator and co-coordinator of the terrorist attack at the
Air Force Station, Pathankot (January 2, 2016) from Sialkot sector, Pakistan;

And whereas, National Investigation Agency (NIA) has registered a case Number RC-
03/2016/NIA/DLI dated 04.01.2016 against Shahid Latif, in connection with Pathankot Airbase terror
Attack;

And whereas, Shahid Latif is also wanted accused in the Hijacking (24.12.1999) of Indian Airlines
aircraft case (Kandhar Case);

And whereas, the Central Government believes that Shahid Latif @ Chota Shahid Bhai @ Noor Al
Din is to be notified as a terrorist under the said Act;

Now, therefore, in exercise of the powers conferred by clause (a) of sub-section (1) of section 35 of
the Unlawful Activities (Prevention) Act, 1967, the Central Government hereby makes the following
amendment in the Fourth Schedule to the said Act, namely:-

In the Fourth Schedule to the said Act, after serial number 21 and entries relating thereto, the
following serial number and entries shall be inserted, namely:-

“22.  Shahid Latif @ Chota Shahid Bhai @ Noor Al Din”.
[F.No. 11034/24/2020-CT-1]
ASHUTOSH AGNIHOTRI, Jt. Secy.
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SIECCE]
7% fReet, 27 srerqEw, 2020

F.3M. 3825(37).— fafafe=g e (FRarwon) srfefa=ra, 1967 (1967 #1 37) (e =9 =0+
THETA I AT FT AT ) F7 =AMAT v vt F wfaa Ffefawg Grarserdt % i srfess gardy
AT &7 IUEY T AT AawATE Gael ThaTERdTdl & Hag H wEATg! H ST 39 "gatdd Fuai gq
ey F¥ & forw srferfaafaa e g;

A 3% Afaf=m & e 35 FT ITUTRT (1) F G (F), Feald T K FT TS F 910 F1 3F
srtarfaam 1 =t st # srtega w3 & forg qers w3ar ¢, afe 39 38 A g a8 arawas |
Hfor 2;

3T §298 Hgrie I T8 IF 9292 AT 3 T dad 3% o1 I [ATH THA 1, TIATT
H qTfReaTd | T2aT §, Rva—Sa—qeiiga, ATHHtE sasars deel Te #7 7@ 957 &;

AT Rva-—Sa—qaT2ai il 36 ATARIH &l AT ATIAT & (el FF T 8 T AAHaAE
Taefl 9o F =7 § geitag B mm

3T, =02 HigH s I AT8 3% 8292 GATga T, [Rea-Sa—qSITgald & ag9 A FHET g T
qaleal e FSaa (THSET) % 710 8 TATece Sal Frsd (IoreT) T Tedqer |l g, ST aHT 13
Tt R FewfiT HRa sy EEAT 7 UF T €

T Trfereae ® RRuq d29% AeTE % 9TE, Eva-Sa—qariedid wel FT e / Faew
Feh, T €T | FHIHIT ATEN H, AT H AGHaATE gael ThaTharar &7 da1a+ 7 1l

AT 29T digFie g% 978 UAUH FS3] g0 Aaharg gael Gl i1 o Jg = & o
FTITE {T, FATAT AAA ST FAUEIT AT AR AT o HTEAH F TA 1 & [T 3 A oy # &3
T E;

AT TP T ATHFLT (TAEY) F TAFATATET RATRATAT T AN TR 6 o7 FTHY ¥ FeH1T
ST | arahare gt et siw agrsfa v are & o faestt 7 garer a9t & qredq § qrfeedr

STHY #IY FeHT & 0 o9 & JaTg & Safed UFh qTHar 96T At -06/2011/073su/ SuAsts & 6T
&

T TP AT ATHFLT (TAATET) § AT H AdFare gaedl wraarzar siv freaas st
T ST 3 o o0 Rva-—Sa—qaieeid & Aaar & o §29e qigve 9% 918 oY o & fowg ara
25.10.2011 T U= [T ATHAT HEAT ATCH1-11/2011/ TAMET / STUASNE o {47 ;

Y E=92 WIgFAE IF 9T & [9%g &1 ¥ FHiAY gaqT1 997 U -66/2-1998 =¥ 1998/6479 ST
o T &

Y FehT ALY A7 Ag foeame g T 8292 Aigse % 918 3% 9298 ddTgaid 3% 41T 9184 3%
T T 3h ATATAIT F el srashars Gaeft &9 7 srfergf=a Far ST 2;
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qq:, A, Feard G, Afafaeg Srarwar (Famon) sitaf@am, 1967 i gamer 35 &t 37T (1)
& T (F) FTT T& ARAT HT TART FId gU I SATAAH 0l A1t gt # Fafartad degT w3l &,
JATT -

N

I ATATRTT FT =AY T AT §, FH TediE 22 37 399 gatad NateAi & varq Futerid w @
Hegia ST fateat siq et it Sosfy, sraiq -

“23. 42T HgHE IHF UTE 3% 4298 AATga M 3% T A18d 3% I |

[®1.5.11034/24/2020-H1E1-1]

ST ARAZIAT, Fpera =

NOTIFICATION
New Delhi, the 27th October, 2020

S.0. 3825(E).—Whereas, the Unlawful Activities (Prevention) Act, 1967 (37 of 1967) (hereinafter
referred to as the said Act) has been enacted to provide for more effective prevention of certain unlawful
activities of individuals and associations and for dealing with terrorist activities and for matters connected
therewith;

And whereas, clause (a) of sub-section (1) of section 35 of the said Act empowers the Central
Government to notify the name of an individual in the Fourth Schedule to the said Act, if it believes that he
is involved in terrorism;

And whereas, Syed Mohammad Yusuf Shah @ Syed Salahudeen @ Peer Sahab @ Buzurg,
S/o Ghulam Rasool Shah, presently residing in Pakistan, is a key member of proscribed terrorist
organisation HIZB-UL-MUJAHIDEEN;

And whereas, HIZB-UL-MUJAHIDEEN is listed as a terrorist organisation under the First
Schedule to the said Act at serial number 8;

And whereas, Syed Mohammed Yusuf Shah @ Syed Salahudeen, is self-styled Supreme
Commander of HIZB-UL-MUJAHIDEEN and Chairman, United Jihad Council (UJC) also known as
Muttahida Jihad Council (MJC), a conglomerate of around 13 Pakistan based Kashmir centric terror outfits

And whereas, Syed Mohammed Yusuf Shah, based in Pakistan, has been operationalizing militant
activities in India, primarily in Kashmir valley, by guiding / instructing HIZB-UL-MUJAHIDEEN cadres;

And whereas, Syed Mohammed Yusuf Shah is engaged in fund raising and routing finances to
India through trade route, Hawala channel and International Money Transfer Channels for furtherance of
terrorist activities by HM cadres;

And whereas, National Investigation Agency (NIA) has registered a case number RC-
06/2011/NIA/DLLI, related to flow of funds from Pakistan to the Jammu and Kashmir through Hawala
Channels via Delhi for funding terrorist and sympathizers active in the State of the Jammu and Kashmir for
furtherance of secessionist activities;

And whereas, National Investigation Agency (NIA) registered another case number RC-
11/2011/NIA/DLI dated 25.10.2011 against Syed Mohammed Yusuf Shah and others for financing the
HI1ZB-UL MUJAHIDEEN to carry out terrorist acts and subversive activities in India;

And whereas, two Red Corner Notices number A-66/2-1998 and 1998/6479 have been issued
against Syed Mohammed Yusuf Shah;
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And whereas, the Central Government believes that Syed Mohammad Yusuf Shah @ Syed
Salahudeen @ Peer Sahab @ Buzurg is to be notified as a terrorist under the said Act;

Now, therefore, in exercise of the powers conferred by clause (a) of sub-section (1) of section 35 of
the Unlawful Activities (Prevention) Act, 1967, the Central Government hereby makes the following
amendment in the Fourth Schedule to the said Act, namely:-

In the Fourth Schedule to the said Act, after serial number 22 and entries relating thereto, the
following serial number and entries shall be inserted, namely:-

“23.  Syed Mohammad Yusuf Shah @ Syed Salahudeen @ Peer Sahab (@ Buzurg”.

[F.No. 11034/24/2020-CT-1]
ASHUTOSH AGNIHOTRI, Jt. Secy.

e
S faoetY, 27 srqa, 2020

FT.39T. 3826().—atafewg s (Farwon) sifafaam, 1967 (1967 &1 37) (™ =89 T8+
TET I ATATRTH gl 747 B) 7 AT 3 T F wfaqur f@fefawg frarwarat F i sfee gardt
AT &1 3Ty FA Y Aaware qadt hardaral & gag § S arer S oY 399 "atdd @udl gq
U e % forw srterfaataa o g;

T I ATATHIH FT g7 35 il STUTT (1) F G (F), FralF GCHIT &l el AT & 17 I 3H
srterte=m &t =T T § ATSgea 3 o gerh war g, e 39 I8 oAy g & a7 ardware #
wfor 2,

T, AT A& GF I T G 3% TEedl Gl 3% GIieg dEedlg 3% Ja1g 3% a1, T
TATH A @\ g w9 Qe 3 foEmw,qee agen ™, [ S| aanT, se s weHiE, aaae |
AT, 9, qThedE § Bar g a7 Eva-sa-—qeriedie afaiug srasare gaet §ed & 0
qT g

AT Rea—Sa-HoATealT &l I Afaas & 9 Tqa=T & A= 77 9e7iF 8 T Aashars
el WS F ® T F HAIaG 64T TAT E;

Y W ToT G Rea-Sa—qeead & 37 i o Rea-sa—genedd a9 #v
HaE €, T8 AL e AT 6 (THAHT), Rva-3a-Tqoiedta F1 Fharefier s=mer Fare? &;

AT AT FET G R GORT €T T FAM TRUS T S5H], Sglal TFaqar § AR a9 i
STFFRLTATE, TTHEdTT & Fool ATl HLHIT [ TRt & AT &l § Rea-Sa—qerieard groreor forfaw
T AT THIZAT T I Fd TATTATE

Y T ST ATHFL (THATET) F AT | ARt arearar e fredwss afafafat v siom 3=
* o0 Rea—Sa-AeTieaid & A o @ 76t =149 &7 o= % @%g 25.10.2011 &7 U 71«1
HEAT ATHI-11/2011/THTET / Suerars 7t 6 ;
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ST @, 2019 ¥, yaaq Feared (321) F @ T @ i Fqui F fers setaw e
ararer (o) S T 8

i AT T @ ¥ g Yo FiT g ST 1-596/1-2014 ST B 2

T Fea T AL AT I (0aTe ¢ o AT T80 @19 3% HiT @1 3% dfedlg GIeg 3% @Tig
HETATE I STATE IF ET€ HI I<h AT AT T Ahars daell o T H SAre=rq a1 ST 2;

qq:, o1, Fearg g, Aferfaeg e (e stfafRa, 1967 Y amer 35 #i 37amT (1)
& T (F) FTT T& ARAT FT TART FXd gU I SATAAH 0l A1t gt # Fafartad deg w2l &,
JATT -

Ih ATAATH T AT T §, FH Gediw 23 37 99 Hated Aol & Tarq Mutered w7
AT ST TATSIT A EATTIT T STTUI, ST -

“24. I[ATH Tt @I I AHT @ I AEedT FIE 3% @8 dEedTg 3% Sa1& 3% 2 |

[%FT.%.11034/24/2020-5-1]

ST AR, FFT T=

NOTIFICATION
New Delhi, the 27th October, 2020

S.0. 3826(E).—Whereas, the Unlawful Activities (Prevention) Act, 1967 (37 of 1967) (hereinafter
referred to as the said Act) has been enacted to provide for more effective prevention of certain unlawful
activities of individuals and associations and for dealing with terrorist activities and for matters connected
therewith;

And whereas, clause (a) of sub-section (1) of section 35 of the said Act empowers the Central
Government to notify the name of an individual in the Fourth Schedule to the said Act, if it believes that he
is involved in terrorism;

And whereas, Ghulam Nabi Khan @ Amir Khan @ Saifullah Khalid @ Khalid Saifullah @
Jawaad @ Daand, S/o Ghulam Rasool Khan originally R/o Village Liver, P/S Pahalgam, District
Anantnag, Jammu and Kashmir, is presently residing at Rawalpindi, Punjab, Pakistan and is a key member
of proscribed terrorist organisation HIZB-UL-MUJAHIDEEN ;

And whereas, HIZB-UL-MUJAHIDEEN is listed as a terrorist organisation under the First
Schedule to the said Act at serial number 8;

And whereas, Ghulam Nabi Khan is the Deputy Supreme of HIZB-UL- MUJAHIDEEN and
member of HIZB-UL- MUJAHIDEEN Command Council, besides being the acting Operational
commander of Field Operation Cell (FOC), HIZB-UL- MUJAHIDEEN;

And whereas, Ghulam Nabi Khan has been found actively attending command council meetings,
Jehadi conferences, and visiting HIZB-UL- MUJAHIDEEN Training camps and Launching detachments
in various areas of Muzaffarabad, Pakistan occupied Kashmir/Pakistan;

And whereas, National Investigation Agency (NIA) registered a case number RC-
11/2011/NIA/DLI dated 25.10.2011 against Ghulam Nabi Khan and others for financing the HIZB-UL-
MUJAHIDEEN to carry out terror acts and subversive activities in India;

And whereas, In March, 2019, Enforcement Directorate (ED) has issued Provisional Attachment
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Order (PAO) against property of Ghulam Nabi Khan;

And whereas, Red Corner Notices number A-596/1-2014 has been issued against Ghulam Nabi
Khan;

And whereas, the Central Government believes that Ghulam Nabi Khan @ Amir Khan @ Saifullah
Khalid @ Khalid Saifullah @ Jawaad @ Daand is to be notified as a terrorist under the said Act;

Now, therefore, in exercise of the powers conferred by clause (a) of sub-section (1) of section 35 of
the Unlawful Activities (Prevention) Act, 1967, the Central Government hereby makes the following
amendment in the Fourth Schedule to the said Act, namely:-

In the Fourth Schedule to the said Act, after serial number 23 and entries relating thereto, the
following serial number and entries shall be inserted, namely:-

“24.  Ghulam Nabi Khan @ Amir Khan @ Saifullah Khalid @ Khalid Saifullah @ Jawaad @
Daand”.

[F.No. 11034/24/2020-CT-I]
ASHUTOSH AGNIHOTRI, Jt. Secy.

A==
S faoett, 27 srqa, 2020

.37, 3827 (31).—Tatafeeg Trarrey (FRameon) sifafaw, 1967 (1967 1 37) (& za# za%
THETA I AT FT AT 8) FT ATRAT &7 T & Fwfaa fEfafawg Grarsarat F e sfes gary
AT &1 STy T AT Aaware daelt BRaTEdTdl & Hag H wEaTe! Hd oY 399 "gatdd Fuai 3q
S e % forw srterfaata o g

A 3 sttt it 9T 35 Ft STATT (1) F G (F), Feald TR HT FT =78 F 719 &1 3
sttt &t =T T § Afega 3 F o g w3ar g, e 39 I8 oAy g & a8 srdware |
wfor 2,

Y AH g e IF geia 3% AL TH @ 3% Jiadt 3% gefig saATed, T dHrsedn we,
FAATT | ITTREdTT | T2 & Y [Rea—SA—HSIT gl ATHA UG AqhaTg dael T F7 T T 9267 &;

Y TS A-HSATEE &l I AT Aaw &if A1 Tqa=T & A= 77 TeqiF 8 9¢ IX AaHaTg
Harefl §9Ta % =9 § geitag e @

Y FHL T e, AW Fal @ I% JHIT @\ Boa-3a-Aellieaid & 8=l 56 &1 [t
AETF g 37 Eva—Sa—qaTieeid & A<= araat &1 §ff §97erar &

AT FAHTT § SEATHTATE 3T TaATIE !, TR | aH AR god He, S 3 HIHIT H T &
Tt FTAT T AATAT 2 3T AT § Rea—Sa—TqSI g a1 el &l g TS & [0 " 2;

T TP ST ATHFLT (TAATET) § AT H aware gaedl wraarzat siv Greaws et
F 39 39 F fow Ree—sa—qerfeds & faawr & fre 9w gaq 9 o o= ¥ feg o
25.10.2011 T U 3T ATHAT HEAT TH1-06/11/2011/ TANMET [ SYUAATS T {3637 ;
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ST Y T W &l IULIH AT H ATHA (9T =M1, TR = AT, TreaTar g
AT, Te-TaoetT F 297 19.11.2013 F 9T T U FLL/AIST o srqereft B 3 ;

3IY T A W2 o T T2 i< g1 da¥ U-530/1-2014 S 36 1 2;

AT Fe T qLHT T A2 (AT ¢ o T ga e 3% gefi 3% AT % @19 3% #iadl 3%
goffs zanfen &1 3<% aferfaaw % 9w sdwars da:h & =1 7 srfagfa G s g;

qq:, o1, Fearg g, Aferfaeg e (e stfafRa, 1967 Y amer 35 #i 37amT (1)
& T (F) FTT T& ARAT FT TART FXd gU I SATAAH 0l A1t gt # Fafartad deg w2l &,
JATT -

ey

Ih ATAATH T AT TTEHAT §, FH GeqiE 24 3T 99 Hated T2l & Tarq Hutered w7
AT ST TATSIT A EATTIT T STTUI, ST -

“25. Y go W 3% gefig I Al TH @19 3% HIAAT 3% GelTa aAraq ” |

[%FT.%.11034/24/2020-5-1]

ST AR, FFT T=

NOTIFICATION
New Delhi, the 27th October, 2020

S.0. 3827(E).—Whereas, the Unlawful Activities (Prevention) Act, 1967 (37 of 1967) (hereinafter
referred to as the said Act) has been enacted to provide for more effective prevention of certain unlawful
activities of individuals and associations and for dealing with terrorist activities and for matters connected
therewith;

And whereas, clause (a) of sub-section (1) of section 35 of the said Act empowers the Central
Government to notify the name of an individual in the Fourth Schedule to the said Act, if it believes that he
is involved in terrorism;

And whereas, Zaffar Hussain Bhat @ Khursheed @ Mohd. Zafar Khan @ Moulvi @ Khursheed
Ibrahim, S/o Sonaullah Bhat, is presently based in Pakistan and is a key member of proscribed terrorist
organisation HIZB-UL-MUJAHIDEEN ;

And whereas, HIZB-UL-MUJAHIDEEN is listed as a terrorist organisation under the First
Schedule to the said Act at serial number 8;

And whereas, Zaffar Hussain Bhat is Personal Assistant to Ghulam Nabi Khan @ Amir Khan
HI1ZB-UL-MUJAHIDEEN’s Dy. Chief and also handles Financial affairs of HIZB-UL-MUJAHIDEEN,;

And whereas, Zaffar Hussain Bhat, presently settled in Islamabad and Rawalpindi, Pakistan, runs
all the operations of outfit in Jammu and Kashmir and is responsible for sending funds to HIZB-UL-
MUJAHIDEEN operatives in the Valley;

And whereas, National Investigation Agency (NIA) has registered a case number RC-
11/2011/NIA/DLI dated 25.10.2011 against Zafar Hussain Bhat and others for financing the HIZB-UL-
MUJAHIDEEN to carry out terror acts and subversive activities in India;

And whereas, Zaffar Hussain Bhat is an absconder / declared Proclaimed Offender on 19.11.2013
by the order of Hon’ble Special Court, National Investigation Agency, Patiala House Courts, New-Delhi in
the above case;
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And whereas, Red Corner Notices Number A-530/1-2014 has been issued against Zaffar Hussain
Bhat;

And whereas, the Central Government believes that Zaffar Hussain Bhat @ Khursheed @ Mohd.
Zafar Khan @ Moulvi @ Khursheed Ibrahim is to be notified as a terrorist under the said Act;

Now, therefore, in exercise of the powers conferred by clause (a) of sub-section (1) of section 35 of
the Unlawful Activities (Prevention) Act, 1967, the Central Government hereby makes the following
amendment in the Fourth Schedule to the said Act, namely:-

In the Fourth Schedule to the said Act, after serial nhumber 24 and entries relating thereto, the
following serial number and entries shall be inserted, namely:-

“25. Zaffar Hussain Bhat @ Khursheed @ Mohd. Zafar Khan @ Moulvi @ Khursheed
Ibrahim”.

[F.No. 11034/24/2020-CT-I]
ASHUTOSH AGNIHOTRI, Jt. Secy.

CIEC Ll
e faeett, 27 srqEe, 2020

F1.39T. 3828().—atafewg s (Farwon) sifafaam, 1967 (1967 &1 37) (™ =89 T8+
TET I ATATTH gl 747 B) 7 AT 37 T F wfqur f@fefawg frrwarat F i stfee gardt
AT &7 IUEY T AT AaFATe Gaelt ThaTwdTdl & Hag H wEATe! HA oY 399 "gatdd Fuai gq
Suee A & forw stfarfeafae G i g;

T I ATATHAH FT g7 35 il STUTT (1) F G (F), FralT GCHIT &l el AT & 17 il 3%
sttt &t =T T § Afegea 3 F o gerh war g, e 39 I8 oAy g & g ardwane |
AT g,

AT RATS TeaTE ongaadl 3% 9Ty RIS ghe 3% R weaar 3% AT, RATs 3% sgwg a1
I THA @19 3% AT T 3% Sstio, S0 [ty 19 72, 1976, T SEATSA ATgd g4I ATgaradl, aqar &

TR § ST BT &, TAT Sed qoAlald asalg qael Sa il TH GeATIH 9347 g,

A IRA Ao #1 I afefamw & =vefi st F el #w wenw 35 W oW
AraHATE Haeft TS F F T § qHEG AT AT E;

e AT I% RIS deaa qgd TgEed TEATHE gade oiw sfear () #7 aeew om, S
fafafeeg FramraTT Ramor sfaf@aw, 1967 # dgel aqget & Jd\ uF Yaafaa @ed |7 o7 i
STTH qoT 9 |ATIRT A FOIT shT =TT T T FIAT 97| 9 AT ol THaT, TESAT, TLEAT T AT

T GAC H TTAA o AT T ST ARG AT JoF T AT F FHT0T, THAT, FIRT 6 THA i f@3arer gy
AT & ARM | A F A 6 NI H T GCFE 6 A5G Aawarg ot Fai & FHiee & o o
TE-ATITeThA TSN o TT ek ATILTTersR ariorer § werer o ;

A AT, AT I RATS Iedher 7 e ashars Gt Fedl F7 T S JISHT A7 Jqcd F
o Tt | T gth w1 7 wnr o, SR siasa gavEts (2007), SR, et 3 sgnaae

(2008), 2&ITATE (2013) & TAT T AT AAHFATE AT FAT o ATEATAH TaAA | THA o7 oreeh Favia
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STHA FFET (2010), TRt ®=femwm, Swew (2010), ST 9fESg (2010), ofa@mare (2010) T gag
(2011) ¥ a9 fAeRe f € ;

T T2 FT AN T ST TS I AT FeA o e &, q1. AT 3% RATS et 1 ot
afed A # FF T O FE a9 @ ¥, gt 39T 69 F 9vF qaedl & A e sy ARt
T HTLETET TATTOT 74T ;

A AT F Aqaer #, ’r. R 3% RIS dewd 9 RA-TeiTiga| d SAA-FHaaT Y
TTITAT SIH 3T AT AAFATE Hael €A1 o a1 WA &y &0, ’esr awa & Feg 18 a9
a1 T

Y g S AfdEr (uaaren), et gform, ga qferw v aeream= g ger A R
% ATt wewe & g fferer amer 2=t g 1o 2

3T, 7. AT 3% RATs wewa & [eTh ¥ FiAT AT 497 A-4554 / 11-2009 ST BT @ T
&

AT e R &7 Ig o g & R seameer amgasdy 3% ot ATt sigae 3% R wie
S% . RIS 3% 9gHT 91 S A @9 3% U909 @19 3% A Fl I ATAAIH 6 el sadhars
TEdT w9 | sffegi=a G S E;

qq:, o9, Fearg geare, Afefaeg e (Ramon) sifafaaw, 1967 it g 35 # ITemT (1)
& @ (F) TR T&T ARIT AT TINT FId U I AT At A1t sTe=t § Aofertea aerree wdt &,
JATT -

£y

I ATARTH FT AT TTEHT §, FH Geqiw 25 i 99 Hatad Tatedi & Tarq Muteread w7
T ST TATSAT S :ioa it ST, i -

“26. TS TEATE ATEgEadt 3% 9Tg RIS wgHs % RATS wewa IF 91, RS 3% sgHw 9rs
S THA G 3% LT G 3 Ao 7 |

[®T.5.11034/24/2020-1E1-1]

STEATT AR, T A=

NOTIFICATION
New Delhi, the 27th October, 2020

S.0. 3828(E).—Whereas, the Unlawful Activities (Prevention) Act, 1967 (37 of 1967) (hereinafter
referred to as the said Act) has been enacted to provide for more effective prevention of certain unlawful
activities of individuals and associations and for dealing with terrorist activities and for matters connected
therewith;

And whereas, clause (a) of sub-section (1) of section 35 of the said Act empowers the Central
Government to notify the name of an individual in the Fourth Schedule to the said Act, if it believes that he
is involved in terrorism;

And whereas, Riyaz Ismail Shahbandri @ Shah Riyaz Ahmed @ Riyaz Bhatkal @ Md. Riyaz @
Ahmed Bhai @ Rasool Khan @ Roshan Khan @ Aziz, having date of birth on the 19" May, 1976, S/o
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Ismail Shahul Hammed Shahbandri, presently based in Pakistan, is a founder member of terrorist
organisation INDIAN MUJAHIDEEN;

And whereas, INDIAN MUJAHIDEEN is listed as a terrorist organisation under the First Schedule
to the said Act at serial number 35;

And whereas, Md. Riyaz @ Riyaz Bhatkal was earlier a member of the Students Islamic
Movement of India (SIMI), also a banned outfit under the First Schedule of the Unlawful Activities
Prevention Act, 1967 and nurtured ideology of communal hatred on religious lines. He entered into a
criminal conspiracy along with the other co-conspirators for commission of terrorist act against
Government of India, with the intent to threaten the unity, integrity, security and sovereignty of India and
with intent to strike terror in the people in India, by causing death of and injuries to persons, loss of,
damage to and destruction of property;

And whereas, Md. Riyaz @ Riyaz Bhatkal voluntarily and actively participated in the conspiracy
and planning leading to several terrorist acts including the blasts at Hyderabad (2007), Jaipur, Delhi and
Ahmedabad (2008), Hyderabad (2013) and also in the actual execution of terrorist acts including bomb
blasts at German Bakery (2010), Chinnaswami Stadium, Bangalore (2010) , Jama Masjid (2010),
Sheetlaghat (2010) and Mumbai (2011);

And whereas, for the furtherance of conspiracy and with intent to strengthen the outfit, Md. Riyaz
@ Riyaz Bhatkal maintained hideouts at several places in India including Delhi where he set up the Arms
manufacturing factory in collusion with other members of the outfit;

And whereas, in pursuance of the conspiracy, Md. Riyaz @ Riyaz Bhatkal made efforts to
associate the INDIAN MUJAHIDEEN with other international terrorist organisations like the Al-Qaeda
and the Taliban in order to further intensify the war waged against India.

And whereas, various cases have been registered by the National Investigation Agency (NIA),
Delhi Police, Mumbai Police and Rajasthan Police against Md. Riyaz @ Riyaz Bhatkal;

And whereas, Red Corner Notice number A-4554/11-2009 has been issued against Md. Riyaz @
Riyaz Bhatkal,

And whereas, the Central Government believes that Riyaz Ismail Shahbandri @ Shah Riyaz
Ahmed @ Riyaz Bhatkal @ Md. Riyaz @ Ahmed Bhai @ Rasool Khan @ Roshan Khan @ Aziz is to be
notified as a terrorist under the said Act;

Now, therefore, in exercise of the powers conferred by clause (a) of sub-section (1) of section 35 of
the Unlawful Activities (Prevention) Act, 1967, the Central Government hereby makes the following
amendment in the Fourth Schedule to the said Act, namely:-

In the Fourth Schedule to the said Act, after serial number 25 and entries relating thereto, the
following serial number and entries shall be inserted, namely:-

“26.  Riyaz Ismail Shahbandri @ Shah Riyaz Ahmed @ Riyaz Bhatkal @ Md. Riyaz @ Ahmed
Bhai @ Rasool Khan @ Roshan Khan @ Aziz”.

[F.No. 11034/24/2020-CT-1]
ASHUTOSH AGNIHOTRI, Jt. Secy.

CIEE Rl
S faeetY, 27 srqa, 2020

FT.37. 3829(37).—Fatafawg harsaTa (FFamwon) srfafara, 1967 (1967 =1 37) (o =8 T8+
THETA I AT FT AT ) FT ATBAT &7 Tt F wfaa Ffefawg Grarserdt % i sfe gardy
RaToT &7 IUEY T AT AaFATE Gaell ThaTwRdTdl & Hag H wEATg! H ST 39 "gatdd FuAi 3q
Suee e & forw srterfaafaa e g;
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A 3 Afefaaw T 9T 35 Ft ITATT (1) F GT (F), Feald TR HI hHT =AY F 7TH &l I
srtarfaem 1 =t st # srtega w3 & forg |qers w3ar ¢, afs 39 38 A g a8 srawar |
T g;

AT WS THaTe IF ATgadesl Igra Ihald 3% ShaTd weahd, fores =0 £ aria 28
TS, 1968 €, T TEATSH ATgd gFHE ATgada<l, AAHTH H TThed e & ATl g, sadharal @red g+
YTTRE T HE HEqTTF & ;

AT ERAT qolTlgald 3th ATAHAH % HF TGedT 35 Ff TIH TILAT & T ATqTFaATar ST &
TH S 3§ ;

AT THATA Heawhd ST T AT ARGl &1 T @ @I 9T, Adsaral ®ai & forg [feey &
T FA % foru v om;

i g S U (U e U), faeelt gt qres qferm siw Trsteee qiere T shaTer wewd
* foeg ot "o gfaq & g;

AT THRATT A & [A%g 1€ FHL AT &, T 285/1-2010 ST Frar mam & ;

AT Fel T L & Tg [aTy g [ AIgrig shaTa 3% Agadadl HIgHE Hhald 3% Shald
HEHA I Ih ATAAAH & AT ATAFATAl & T § AT~ AT AT

qq: 99, wrard g, AtafEaeg Sramrar (Ramo) sifef==m, 1967 #t g 35 #it 37&mT (1)
& T (F) FTT T& ARAT FT TART FXd g4 I STAAH 0l A1t qg=t # Fafarted dema Fdl &,
JATT -

£y

Ik rterfeas it =T st #, FH ST 26 Y 399 gatad gt F v Fefetud w5
TEAT SlI¥ TTATEAT T ST EATAT AT SITUIT, A -

“27. ATgFIE THATA I ATgadail HgHg THald 3% SHaTd Jeahd |
[®T.%.11034/24/2020-+1E1-1]

YA AT, FIFT =

NOTIFICATION
New Delhi, the 27th October, 2020

S.0. 3829(E).—Whereas, the Unlawful Activities (Prevention) Act, 1967 (37 of 1967) (hereinafter
referred to as the said Act) has been enacted to provide for more effective prevention of certain unlawful
activities of individuals and associations and for dealing with terrorist activities and for matters connected
therewith;

And whereas, clause (a) of sub-section (1) of section 35 of the said Act empowers the Central
Government to notify the name of an individual in the Fourth Schedule to the said Act, if it believes that he
is involved in terrorism;

And whereas, Md. Igbal @ Shabandri Mohammed Igbal @ Igbal Bhatkal, having date of birth on
the 28" July,1968, S/o Ismail Shahul Hammed Shahbandri, presently based in Pakistan, is co-founder of
terrorist organisation INDIAN MUJAHIDEEN;
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And whereas, INDIAN MUJAHIDEEN is listed as a terrorist organisation under the First Schedule
to the said Act at serial number 35;

And whereas, Igbal Bhatkal, being the Amir (Head) of Indian Mujahideen was responsible for
arranging funds for terrorist acts;

And whereas, various cases have been registered by the National Investigation Agency (NIA),
Delhi Police, Mumbai Police and Rajasthan Police against Igbal Bhatkal;

And whereas, Red Corner Notices number A-285/1-2010 has been issued against Igbal Bhatkal;

And whereas, the Central Government believes that Md. Igbal @ Shabandri Mohammed Igbal @
Igbal Bhatkal is to be notified as a terrorist under the said Act;

Now, therefore, in exercise of the powers conferred by clause (a) of sub-section (1) of section 35 of
the Unlawful Activities (Prevention) Act, 1967, the Central Government hereby makes the following
amendment in the Fourth Schedule to the said Act, namely:-

In the Fourth Schedule to the said Act, after serial humber 26 and entries relating thereto, the
following serial number and entries shall be inserted, namely:-

“27.  Md. Igbal @ Shabandri Mochammed Igbal @ Igbal Bhatkal”.

[F.No. 11034/24/2020-CT-I]
ASHUTOSH AGNIHOTRI, Jt. Secy.

A==
S faeetY, 27 srFqa, 2020

FT1.37. 3830(37).— FAfarfaeg e (FRamwon) sifarfRera, 1967 (1967 =1 37) (5 za® zo%

THTA 3<h ATATHIT Fgl TAT §) H ATLIT A THT 6 HiqqF [Areriasg HATHArr & 7 oTfeT garar
fRamor #7 Iuy T ST Adware Gadt HATRATI % Hag H wEaer w7 399 garad [@Auai gq
SIS FA o forw sfaaataa o @ g;

A 3 et it 9T 35 Ft STATT (1) F G (F), Feald TR H7 FT =78 F 779 F°1 36
srterfe=m &t =T e § Afegea 3 & o qerh At g, s 39 a8 Ay g & a8 ardware #
wfor 2,

T 9 TR I BT R, T A 919 Aifga e, S| S0 &7 a9 1960 8, aaHTT § Fr,
qTFRETH T FETHT 8, 319 SATied it a@vd § S, FuAT & quft ATITiered Y fevas qarad 6 @
FTATE ;

T T3 TATIGH FTEFT IH ATATHIH % FH HCATF 4 % AT AHAT % A ARG Arawaral
® w7 HgHas g

T, AG T AAFATel AT FT 9 A ey § oy 2= ¥ forw <t &9y & foshg

HETIAAT T&TH FLAT & ;

S 9 o F g At 4T |fRar, Ay wied sty R FE, 1999w g
e srterf==e, 1951 & Tl [ATH emeretl § a7 104 SIeTiers ATl il TS hd a1 AT 3 ;
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T 9 i & foreg v e Aifed |, 1-356/7-1995 ST it 7€ 7 ;

T Fea [ AL &l T [T g 9 A I BT Tl il 3<h AT & Tl sArasarar
& = H et AT g

qq: A, Fearq g, Afafaeg s (FRareor) stfarfaem, 1967 &t amer 35 Fit ST (1)
& T (F) FTT T& ARAT FT TART FId g4 I AT AR 0l A1t gt # Fofartad deng w3l &,
JATT -

36 Aferfeae & =T T |, 7 G 27 37 399 gataq giateAt & vaErq Fetated
EERIECRERISILUIAE RICES

“28 9@ TS I ey g 7 |

[%F7.%.11034/24/2020-5-1]

AT AR, FFT A=

NOTIFICATION
New Delhi, the 27th October, 2020

S.0. 3830(E).— Whereas, the Unlawful Activities (Prevention) Act, 1967 (37 of 1967)
(hereinafter referred to as the said Act) has been enacted to provide for more effective prevention of certain
unlawful activities of individuals and associations and for dealing with terrorist activities and for matters
connected therewith;

And whereas, clause (a) of sub-section (1) of section 35 of the said Act empowers the Central
Government to notify the name of an individual in the Fourth Schedule to the said Act, if it believes that he
is involved in terrorism;

And whereas, Shaikh Shakeel @ Chhota Shakeel, S/o Shaikh Baboo Mohiddin, having date of
birth in 1960, presently based in Karachi, Pakistan, looks after all criminal and underworld operations of
D-Company under supervision of Dawood Ibrahim;

And whereas, Dowood Ibrahim Kaskar is listed as an individual terrorist under the Fourth
Schedule to the said Act at serial number 4;

And whereas, Shaikh Shakeel finances D-Company operatives of India and abroad in order to
execute criminal activities;

And whereas, approximately 104 criminal cases have been registered against Shaikh Shakeel under
various sections of Indian Penal Code, Maharashtra Control of Organised Crime Act, 1999 and Bombay
Police Act, 1951;

And whereas, Red Corner Notices number A-356/7-1995 has been issued against Shaikh Shakeel;

And whereas, the Central Government believes that Shaikh Shakeel @ Chhota Shakeel is to be
notified as a terrorist under the said Act;

Now, therefore, in exercise of the powers conferred by clause (a) of sub-section (1) of section 35 of
the Unlawful Activities (Prevention) Act, 1967, the Central Government hereby makes the following
amendment in the Fourth Schedule to the said Act, namely:-
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In the Fourth Schedule to the said Act, after serial number 27 and entries relating thereto, the
following serial number and entries shall be inserted, namely:-

“28.  Shaikh Shakeel @ Chhota Shakeel”.

[F.No. 11034/24/2020-CT-I]
ASHUTOSH AGNIHOTRI, Jt. Secy.

EIEE Rl
S faoett, 27 srqa, 2020

*1.37. 3831(31).— fafafawg frarrer (FRameo) sfafaw, 1967 (1967 1 37) (S =¥ za%
THET I ATATRIH gl 747 B) F7 AT 37 T F wfaqur f@fefawg frarwarat F i sfee gardt
AT &1 STy FA AT Aaware el BRaTERdTdl F HEg H wEaTe! Hd ST 399 "gatdd Fuai Iq
U e % forw srterfaatae o g

A 3 st it amer 35 Ft STATT (1) F G (F), Feald TR HI FT =78 F 779 &1 3
srferfare it =t st § Atagi~a Fed & forg qerh F2ar g, afs 39 78 forarw g & ag sraware #
qerd 2;

AT HIZHAE A, T G TATRIH FHHT, TAHTT H T § ST 5cATh, ST |, $1-95 Fr=,
qTFREdTH 7 ATl €, 3Toa SATer| FTaHT FT 9rT 3T FreT 912 ¢,

T TTST TATRH FIHFHT I ATATHAH 6 FF G 4 T AT SATAAT 6 el ARRIT Arqawaral
FETH gHaE T

Y AgTe AfFe At oS, wrHer " o #1/(THE)/1993/HT ft o/ uHéUw qHE H
Hafera aTee o7/ soTee e (1993) § fore €

T W ST(HE 1 ZTeT =TT 5 15 fdew, 1993 | Sartua st =ua o g;

AT 12 ATH 1993 T AERTY IF 7 AP & [ATHT TIMT 9T 97 A qTHAT 9 Haiad 27
HTHAT 1 ST (AT 9T ;

AT HIgHe AT * [Aeg ¥ FEC A1 §. 3T oY U &7 U 349/8-1993 ST f3hat 147 8
T FealT AR AT A AT g o Aigvae o9 &l 3% AT =aw & oTefie st~ B s

qq: o4, Fearg g, AfafEaeg Sramrera (Famon) siferf@em, 1967 #t amer 35 & s9emT (1)
& T (F) FT T&T ARAT FT TART Fd g0 I SAAAH T =1t gt § Fafated dema w8,
AT -
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Ih TSI r AT ST §, FH HEAT 28 T IqH FaAtAq TALAT F qEnq AeterEd w7
AT SlI¥ TTATEAT T ST :EATAT AT SITUIT, 747 -

“29. HIZHE AT " |
[®1.7.11034/24/2020-1E-1]
STSATT AR, T A=

NOTIFICATION
New Delhi, the 27th October, 2020

S.0. 3831(E).— Whereas, the Unlawful Activities (Prevention) Act, 1967 (37 of 1967)
(hereinafter referred to as the said Act) has been enacted to provide for more effective prevention of certain
unlawful activities of individuals and associations and for dealing with terrorist activities and for matters
connected therewith;

And whereas, clause (a) of sub-section (1) of section 35 of the said Act empowers the Central
Government to notify the name of an individual in the Fourth Schedule to the said Act, if it believes that he
is involved in terrorism;

And whereas, Mohammad Anis, S/o s/o Shaikh Ibrahim Kaskar, presently residing in Pakistan at
Caption D-Block, Bunglow No-D-95 Karanchi Pakistan, is an associate and younger brother of Dawood
Ibrahim Kaskar;

And whereas, Dowood lIbrahim Kaskar is listed as an individual terrorist under the Fourth
Schedule of the said Act at serial number 4;

And  whereas, Mohammad Anis is involved in CBI —case number RC
1/(S)/1993/CBI/STF/Mumbai related to Bombay Bomb Blast Case (1993);

And whereas, Mohammad Anis has been declared a proclaimed offender by the TADA Court on
the 15™ September, 1993;

And whereas, on the 12" March, 1993, Maharashtra Police had registered 27 cases relating to
Bomb Blast cases at various places Maharashtra;

And whereas, Red Corner Notices No. RCN number A-349/8-1993 has been issued against
Mohammad Anis;

And whereas, the Central Government believes that Mohammad Anis is to be notified as a terrorist
under the said Act;

Now, therefore, in exercise of the powers conferred by clause (a) of sub-section (1) of section 35 of
the Unlawful Activities (Prevention) Act, 1967, the Central Government hereby makes the following
amendment in the Fourth Schedule to the said Act, namely:-

In the Fourth Schedule to the said Act, after serial number 28 and entries relating thereto, the
following serial number and entries shall be inserted, namely:-

“29. Mohammad Anis”.

[F.No. 11034/24/2020-CT-1]
ASHUTOSH AGNIHOTRI, Jt. Secy.
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SIECCE]
7% fReeft, 27 srerqee, 2020

.31, 3832(31).—afarfawg ey (FRamwon) siferfe=m, 1967 (1967 1 37) (5 =o# o+
THETA I ATATIH FT AT ) F7 =AMPAT v vt & wfaa ffefawg Grarserdt % i srfess gardy
AT &7 IUEY T AT AawATE Gael ThaTERdTdl & Hag H wEATg! H ST 39 "gatdd Fuai gq

S FIA & (U fa=ataa o @ g;

A 3 At it 9T 35 Ft STATT (1) F G (F), Feald TR HI FHT =AY % 779 &l 3
sterfeem &t =S et § g w3 F g g #war g, 7% 3% a8 A g & a8 adware #
Tt 8;

ST TATRIH 3155 TS(Th HHA 3% JEATH I TSI HAA, FAHTT H TThed = &l HarH! 8, T3
TATSTH FHTHHT T qTAT T BT ATE 8 ;

Y TE TATEIH FIAHT I ATATAAT F 77 GeaT 4 7 Af dqg=t F qefi= sl sidaswaret
TS % &0 H gHeE

ST TATEIH (&5 L1 HAA 1993 § ATF & FH SoATES hel T THTT AT g A &1 ol s o
HITAT |, 3 | 1 (TH)/1993/HT &t 31/ UH & UH/ TF< H ATHAT &1 (4T &;

Y TATEIH Teqe ToTh HAA &l ST AT 7 15.09.1993 T IF T ST =IO 64T & ;

3T TATEI Teqo T HAT o Tg-STTHh 2138 SATIH HTEFT & 19 1993 F T+ a9 faehie
TTHS T SATITTEE TSI TAT AT 377 fAehieshi, sgdl ofiT TMATares & g (ol & (o7 #g TS ghi il 7ol

i off Ik ITeT0T o forg fay qrooT ST SereT it off ToT s a7 sdATee § TIH A< Sf UaT & (Seal &l
R &9 F Tagd AT AT 3% aFas a9 faehie Fed & THTq T4 98 AT H ST i o &

TISTAT FATE off 3T I/ FHT TATAT AT ;
Y TATEH 3Toqd TITF HHA % [a6g 1€ FHIAL A11eH |, 127/4-1993 ST ¥ 12 ofT ;

3T 12.03.1993 F #AEWTY ™ 7 ARy & A w0 9% a%&< a7 [Aehe A & 999 |
27 HTHAT &l TASTEeghd [T =T |

T Fea T G A1 I8 ToaTe § T AT 3egd To® 4" S HEd1 3 2129 H8 &l 3
AT % AT AawaTar & &9 § STreg=>ra har S 2 ;

qq: AT, Feaiq g, fAfafaeg e (Fareor) sferfaem, 1967 v amer 35 Fit 3w (1)
& @ (F) FET T&T ARIT AT TN FId U I ATAHIT Al AT ST =T § Aofertea derree wdt &,
AT -

<6 ATSHTT FT AT AT |, B G AT 29 3T 399 Haidd IASAl & THATq HHierad w9
HEAT 3T TTATRT T STq:eTd 0 SO, A -

“30. TATGIH AZA TS HAA I TEATH I 2129 HAT |

[®1.5.11034/24/2020-1E-1]
TSI ARAZ AT, T Tf=ra
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NOTIFICATION
New Delhi, the 27th October, 2020

S.0. 3832(E).—Whereas, the Unlawful Activities (Prevention) Act, 1967 (37 of 1967) (hereinafter
referred to as the said Act) has been enacted to provide for more effective prevention of certain unlawful
activities of individuals and associations and for dealing with terrorist activities and for matters connected
therewith;

And whereas, clause (a) of sub-section (1) of section 35 of the said Act empowers the Central
Government to notify the name of an individual in the Fourth Schedule to the said Act, if it believes that he
is involved in terrorism;

And whereas, Ibrahim Abdul Razak Memon @ Mustag @ Tiger Memon, presently residing in
Pakistan, is an associate and younger brother of Dawood Ibrahim Kaskar;

And whereas, Dowood Ibrahim Kaskar is listed as an individual terrorist under the Fourth
Schedule to the said Act at serial number 4;

And whereas, Ibrahim Abdul Razak Memon is the main accused in Bombay Bomb Blast case in
1993 and CBI registered a case number RC 1 /(S) /1993 /CBI /STF / Mumbai;

And whereas, Ibrahim Abdul Razak Memon has been declared proclaimed offender by the TADA
Court on 15.09.1993;

And whereas, Ibrahim Abdul Razak Memon, along with the co-accused Dawood Ibrahim Kaskar
hatched the criminal conspiracy of the Bombay Bomb Blast Case, 1993 and recruited, financed and
arranged for the training of co-accused in the handling of explosives, arms and ammunition and personally
transported the RDX cartons used for the Bombay bomb blasts and master-minded and facilitated the
escape and hiding of all the co-accused after commission of the Bombay Bomb blasts;

And whereas, Red Corner Notice number RCN No0.127/4-1993 has been issued against Ibrahim
Abdul Razak Memon;

And whereas, On 12.03.1993, Maharashtra Police had registered 27 cases relating to Bomb Blast
cases at various places in Maharashtra;

And whereas, the Central Government believes that Abdul Razak Memon @ Mustag @ Tiger
Memon is to be notified as a terrorist under the said Act;

Now, therefore, in exercise of the powers conferred by clause (a) of sub-section (1) of section 35 of
the Unlawful Activities (Prevention) Act, 1967, the Central Government hereby makes the following
amendment in the Fourth Schedule to the said Act, namely:-

In the Fourth Schedule to the said Act, after serial number 29 and entries relating thereto, the
following serial number and entries shall be inserted, namely:-

“30.  Ibrahim Abdul Razak Memon @ Mustaq @ Tiger Memon”.

[F.No. 11034/24/2020-CT-1]
ASHUTOSH AGNIHOTRI, Jt. Secy.

CIEE Rl
7% fReet, 27 srerqEw, 2020

FT.37. 3833(37).— fafafe=g framsama (FRarwon) srfarfa=ra, 1967 (1967 #1 37) (e =9 =9+
TET I ATATAITH FgT 74T 8) FT ATSAT 37 T F wfqux fAferfawg ramwarat F o sfeesw garedt
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TaTT T IUe F3A T AaHars qaedl BRaThaTal & day § Fraarel # Y 399 gaiad &t gq
Iy FA & forw sttarfRataa e man e

A 3% AfafF=m &t e 35 FT ITURT (1) F G (F), Feald L K FT AT F 910 F1 3H
sttt it =T e § ATSga # & o gerh #ar g, e 39 A8 oAy g & a8 ardwarg #
Hfor ;

3T, STas T 3% 313 29T, aaam § qrishedar el 8, s same| Frawe w1 areft g

AT TTSE AT FTEFT I ATATVAT F FH G 4 T TIH AT | ARG €T F Arqawarar
FEIH qAEE ¢ ;

T ST AT avas a9 aehie Arar 1993 F1 AT g T | &t oS 719ar /. 3 |7 1
(T)/1993/Eft Y g/ v & U/ WEE H ATHAT e i AT €

S STTaE T 37 22T =TT T 15.09.1993 T Iartord sro=refT =i 3 & ;

3 Srerg oAt faewieal, s Sl T aree 1 e & AT0/qFs § 9gan oY afiagd
H 90T o 9T ST AETe S qre, N e § gt 7 marares adr Geneant  aireqor § 9
fora o 3w ot v Y AT TerE UaEES o dareAor § AT anr forar o

AT TaTe g ST T * faeg Yo w7 Aifed & o | v 1. 350/8-1993 St T A

3T 12.03.1993 F HgRTg qiofd F AgRIY & (A« Tl 92 F¥s a9 [Aehic Al & qae |
27 HTHAT &l TASTealshd [T o,

T Fea 1T AL Al T8 (oame g 1 Srag (a1 3% 273 e St TS aad & orefi stiasharar
& = | aAtegua R ST e

qq: 99, wrard g, AfafEaeg Sramrar (Famo) sfaf==m, 1967 #t g 35 #it 37T (1)
& T (F) FTT T& ARAT FT TART FXd g4 I SAIH 0l =17 dqg=t # Fafortad dema Fdl &,
JATT -

£y

<6 sAferfaas it St et |, w9 gedr 30 Y 399 gafdd T & vArq Aeted #7496
HEAT 3T WA TeFT T - FATq AT STTURM, ST -

“31. STae AT Ik ETSe T |

[T.5.11034/24/2020-F<1-1]

STEATT AR AT, T A=

NOTIFICATION
New Delhi, the 27th October, 2020

S.0. 3833(E).—Whereas, the Unlawful Activities (Prevention) Act, 1967 (37 of 1967) (hereinafter
referred to as the said Act) has been enacted to provide for more effective prevention of certain unlawful
activities of individuals and associations and for dealing with terrorist activities and for matters connected
therewith;
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And whereas, clause (a) of sub-section (1) of section 35 of the said Act empowers the Central
Government to notify the name of an individual in the Fourth Schedule to the said Act, if it believes that he
is involved in terrorism;

And whereas, Javed Chikna @ Javed Dawood Tailor, presently residing in Pakistan, is associate
of Dawood Ibrahim Kaskar;

And whereas, Dowood Ibrahim Kaskar is listed as an individual terrorist under the Fourth
Schedule to the said Act at serial number 4;

And whereas, Javed Chikna is an accused in Bombay Bomb Blast case in 1993 and CBI
registered a case humber RC 1 /(S) /1993 /CBI /STF / Mumbai;

And whereas, Javed Chikna has been declared a proclaimed offender by the TADA Court on
15.09.1993;

And whereas, Javed Chikna participated in the landings and transportations of explosives, arms
and ammunition from Shekhandi to Thane /Mumbai and participated in the training of arms, and
ammunition and explosives at Bhorghat and Sandheri, Dist. Raigad and also participated in the
reconnaissance of the B.M.C. and Stock Exchange Buildings;

And whereas, Red Corner Notice number RCN A 350/8-1993 has been issued against Ibrahim
Javed Chikna;

And whereas, on 12.03.1993, Maharashtra Police had registered 27 cases relating to Bomb Blast
cases at various places in Maharashtra;

And whereas, the Central Government believes that Javed Chikna @ Javed Dawood Tailor is to be
notified as a terrorist under the said Act;

Now, therefore, in exercise of the powers conferred by clause (a) of sub-section (1) of section 35 of
the Unlawful Activities (Prevention) Act, 1967, the Central Government hereby makes the following
amendment in the Fourth Schedule to the said Act, namely:-

In the Fourth Schedule to the said Act, after serial number 30 and entries relating thereto, the
following serial number and entries shall be inserted, namely:-

“31. Javed Chikna @ Javed Dawood Tailor”.

[F.No. 11034/24/2020-CT-I]
ASHUTOSH AGNIHOTRI, Jt. Secy.
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